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I 
INTRODUCTION 

I, the Chairman of the Estimates Committee, having been auth~ 
rised by the Committee to submit the Report on their behalf, present 
this Thirty-ninth Report on action taken by Government on the ~ 
.commendations contained in the Nineteenth Report of the Estimates 
Committee (Sixth Lok Sabha) on the ..... Ministry of Railways (Railway 
Board)-Loss and Damage Claims on Indian Railways~ 

2. The Nineteenth Report was presented to Lot Sabha on 2S 
April, 1978. Government furnished their replies indicating action 

taken on the recommendations contained in that Report between 16 
November, 1978 and 30 March, 1979. The ,replies were examined 
by the Study Group 'J' of Estimates Committee (1978-79) at their 
sitting held on 23 April, 1979. The draft Report was adopted by 
Ithe Estimates Committee (1978-79) on 25 April, 1979. 

3. The Report has been divided into the following Chapters:

I. Report. 

II. RecommendationslObservations that have been accepted by 
Government. 

III. RecommendationslObservations which the Committee do not 
desire to pursue ill-,view of Government's replies. 

IV. R,ecommendationslObservations in respect of which Gov-
ernment's replies have 110t been accepted by the COm
mittee. 

V. Recommendations I Observations in respect of which final 
replies of Government are still awaited. 

4. An analysis of action taken by Government on tho recommen-
• <lations contained in the 19th Repon of the Estimates Commi.tteo is 

,given in Appendix. It would be observed therefrom that out of 102 
recommendations made in the report, 68 recommendationS I.e. 66. 7 
per cent have been accepted by Government and th~ Commjtteo do 
not desire to pursue 15 recommendations '.e. 14.7 per cent. in view 
of Government's replies. Replies of Government have not been 
accepted by the Committee in respect of 11 recommendations i.e. 
10.8 per cent. Final replies of ~vemment in respect of 8 rec0m-
mendations i.e. 7.8 'per cent are still awaited. 

NEW DELHI; .. 
April 26, 1979 .. , __ .... __ 
Yaisakha '6, 1901 (Stika). 

SATYENDRA NARAYAN SINHA, 
Cluzirmtln, 

Estimotes Committee. 
(vii) '<1' .. ' 



CHAPTER r 
REPORT 

1.1. This Report of the Estimates Committee deals with the ac-· 
tion taken by Government on the recommendations contained in their 
Nineteenth Report (Sixth Lok Sabha) on the Ministry of Railways
Loss and Damage claims on Indian Railways. 

1.2. Action taken notes have been received from Government in 
respect of all the recommendations contained in the Report. 

1.3. The action taken notes on the recommendations of the Com
mittee have been categorised as follows'-

(i) Recommendationslobservations that have been accepted 
by Government: 

S1. Nos. 1,2.5, 6, 1l~ 12~ 14~ 15, 17; 18,19; 20, 22; 23; 25; 
26~ 27. 29 t 30; 31; 34; 36; 3g, 41, 42~ 47,48,50; 53; 
54;55,56,57,58, 59,60,62,63,65,66,68~69~70, 71; 
74, 75, 76. 77. 79. 81; 83, 85, 86, 87, 89, 90, 91, 92, 
93, 94, 95; 96, 97; 98, 99 and 100. 

(Total 68--Chapter II) 

(ii) RecommendationslobservatioDS which the Committee do. 
not desire to pursue in view of Governmeut's replies:-

S1. Nos. 3, 8, 16, 21, 24, 39; 43, 53, 61, 64; 67; 72; 73, 78, 
and 82. 

(Total 15--Chapter III)· 

(iii) Recommendatiooslobservat~oDS in respect of which Gov
ernment's replies have not been accepted by the Com-
mittee: 

SI. Nos. 4, 37, 40, 44, 45, 52; 80; 84, 88; 191 and 102. 
(Total l1--Chapter IV)· 

(iv) Recommendationslobservations in respect .of which final 
replies of Government are still awaited:-

SI. Nos. 9, 10, 13, 28, 32, 33; 35 and 46. 
(Total 8--Cha\>tef V)· 

. 1.... The Committee will now deal with the action taken by Gov
ernment on some of their recommendatioa •. 



Rooking of consignments ;'l": , 

Recommendation SI. No. 4 (paragraph 2.24) 

1.5. The Committee had desired that the Railway should make 
institutional arrangements to detect cases of delay in the issue of RRs 
not only in Calcutta dock areas but also in all other Zones and stream
lines the working of the booking offices where delays took place so as 
to ensure that, as required under the rules, RRs were issued the same 
day or in exceptional cases, the next day. 

1.6. In their reply' the Ministry have stated that the recommen
dations of the Committee have been noted. They have further added 
that there have been some delay in the issue of Railway Receipts at 
Kidderporc and Netaji Subhash Chandra Bose Docks (Calcutta), be
cause loading is done from different points in the dock area, which is 

.a widespread area consisting of a very large number of sidings, and 
the Railway Receipts are issued from a centrali.sed office. Unless full 
particulars of loading are received from the loading points, Railway 
Receipts cannot be issued by the centralised office. 

1.7. The Ministry's reply is incomplete as it has not dealt with the 
. Committee's recommendation to make iDstitudonal arrangements to 
detect cases of delay In the issue of RRs. The Committee, therefore, 
'l'eiterate their earlier recommeDdadon and would stress that the Rail-
ways should take urgent steps to make institutional arrangements to 
detect cases of delay in the issue fJf RRs not only in Calcutta dock 
areas but also in all other zones and stTeamline the working of the 
'booking offices where delays take place so as to ensure that as requil
-ed under the rules, RRB are issued the same day or ill exceptional 
'cases, the next day. 

System of labels on wagons 

,Recommendation SI. No. 37 (paras 3.104 and 3.105) 

'1.8. After witnessing a practical demonstration of the labelling 
system, the general fee1ing of the COmmittee was that of the three 
~ystems suggested by traders, viz, Metallic label, sticker and stencil, 
-stencil was the simplest and also the 'cheapest method of indicating 
the name of destination station at the wagon. It was also easy to 
. blot out the stencilled names after the arrival of the wagon at the des
-tination and restencil the name of new destination on it. The Com
'rnittee, however, found that the Ministry of Railways did not consider 
the suggested systems ''practicable'' in view of their experience with 

'''stickers'' which onCe fixed by the traders on the wagon were stated 
to be seldom removed and thus led to misdespatching of wagons. 
They also feel that the suggested systems would involve huge ex
penditJIre. on material and· staff ALnd in any case, would not be success-
rful. • • . 
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1.9. The representjJive of the Ministry also stated in evidence 
that ~he system of stencilling the name of destination station was tried 
by one Railway in 1970 but as the staff failed to obliterate the desti
nation station name after unloading, it aJso resulted in misdespatch of 
the wagons and had, therefore J'O be given up. The representative of 
the Ministry added that "It is costly experiment. If you like us to try 
it again, we will try it again. I do not know how many lakhs of 
rupees will go dOWll the drain." The Committee regrett~4.:to observe 
that an apparently good system of labelling was given up not because 
of any inherent defect but admittedly because of the failure of the 
Railway staff in carrying out elementary instructions for which the 
supervisory level of officers also had to bear responsibility. The Com
mittee observed that a correct evaluation of this system would be 
possible only if it was tried at carefully selected stations with ade
quate advance preparation and with suitable safeguards like making 
the consignors responsible, in their own interests, for blotting out the 
old destination names and stencilling na!lles of new destination sta
tions at their own cost which would also have a consequential ad
vantage of generating new self-employment opportunities for paint
ers etc. at each such station. 

1.10. In their reply the Ministry have stated that recommenda
tK>n envisages that the names of destination station should be painted 
on the wagons at the forwarding station by the consignqr and the 
same should be obliterated at the destination station by the consignee 
and for fresh loading the name of the new destination station repainted 
thereon after loading. 

1.11. It may be stated in this connection that it will not be prac
ticable to allow outsiders, be they consignors or consignees, to paint 
the name of destination station on the wagons. By painting and re
painting names of stations on ~agon bodies, at a particular nominated 
area by private parties the paint is likely to become thick and appear 
shabby, and make the letters indistinguishable. This may cause fur
ther delay and greater misdespatch of wagons instead of ensuring wa
gons to reach their correct destinations. 

1.12. Moreover, it may be pointed out that the number of wagons 
mis-despatched or unconnected is eXtremely small in comparison to 
the total number of wagons despatched. The present machinery for 
connection of the wagons with the help of computer channels, inter
change records, circulations of statements of all iron and steel con
signments loaded by Steel Plants and the other norma1 tracing ma
chinery through tracers and Inspectors and well as contr01 phones, is 
quite adequate. Under the circumstances, instea_d of allowing the 
private parties to stencil names of deatination stations on aU booked 
?lagon bodi~s whose number is yery large, it would be better if the 
scneme of etnbdSlling the station name ·onmetai tape seals is given a 
trial' and if footidsuccessfU1 adOpted. The metal • seaisCOftwnl 
the embossed names of the forwarding as well as destina~n .SfetfOD. 
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and is not likely to be lost, mutilated or easily detached from the 
wagons during the course of transit. The trials regarding metal tape 
seals are being undertaken with the help of the Research Design and 
Standard Organisation of the Railways. 

1.13. The Committee are not convinced with the reply furnished 
by the Ministry which does not contain aoy new fact not already coo
sidered by the Committee before making their recommendation. They 
would like to reiterate their earlier rccom~ndation. They would 
urge that the new procedure suggested by them allay also be given u 
trial on a selccHve basis and the Committee appri~d of the succe~s or 
otherwke of the syt>tem. 

Tracing of missing wagons 
Recommendation SI. No. 40 (paragraph 3.108) 

1.14. The Committee had observed that the present systems of 
labelling of wagons and working of machinery responsible for tracing 
and linking of missing wagons are not as efficient and effective as the 
authorities think they are. The Commiaee had desired that the pre
sent system should be critically reviewed and steps taken to plug the 
10ophole~ and streamline ~heir working. 

1.15. In their reply, the Ministry have stated that the Railways' 
procedure for labelling. sealing and cHecking of loaded wagons at 
~'1tions and yards is quite adequate. In case of occasional or acci
dent loss of lables due to inclement whether or other factors, elabo
rate machinery exists to link these wagons with correct particlllars 
with the help of wagon summaries, use of control phones and tracting 
by inspectors, where necessary. In this direction significant progress 
has been made by the use of computor in linking unconnected wagons 
or tracing missing wagons. 

1.16. The use of metal tape seals when prefected on trial win 
further minimise chances of the loss of labels and prevent wagons get
ting unconnected or mis-de.'lopatched. 

1.17. The Committee do not accept the Go'~rnment staBd that 
the existing 'pr.oced.we .for l$belliQg, sealing . and checkbag 01 loaded 
WagODS is quite adequate. If, it were so,thousands of wagoDs would· 
not be: lost and remain unco.,..ected every year .. The Commitke 
'Would like to reiterate the existing. procecluJ.'e'i for labelling _check· 
BIg of wagons etc. sfJould be.:ritkaDy reyiewed and steps taken to 
plug tbe loopholes and streamline their working. 

Reweighment of consignments 
Recoaunenclation SI. No. 44 (PIngrapbs 3.124 & 3.U!) 

1.18. The Committee were inf~ed that rewei8hment of con
ligaments in each _ e"eJ"Y C8$e was not considered feasible 'by the
lbilwayi. .1.,-, : .. 1 



, 
1. t9. The Committee saw no reason why reweighrnent of smaD 

consignments. for which facilities were available at every station, 
should be refused at all. The Committee recommended even in res
pect of consignments which d~d not bear any outward sign of pilferage 
or d~mage, !equests for r.ewelghment should be granted to satisfy the 
consIgnees; If necessary, m such cases, in order to discourage frivol. 
ous requests, a re-weighment free might be charged. 

1.20. In their reply the Ministry have stated that instructions 
already exist that requests for reweighment of consiguments at des
tinations are to be considered on the merits of each case and that 
genuine requests for reweighment are complied with promptly. On 
a representation by the Sleel Authority of India recently, for allowing 
reweighment of Steel consignments for the benetit of Sltl..ll1 consumers 
and to minimise hardship to the consignees of iron and steel consign
ments, instructions have been reiterated to enSUfe! reweighment 

in all deservinjZ cases. 

1.21. In the case of wagonload consignments reweigment entails 
considerable detention to stock thereby reducing the availability of 
wagons for further loading. Moreover, in some !places there are no 
weighbddges and if the requests for reweigbment 8JC invariablv 
agreed to, the loaded wagons will have to be hauled to different yards. 
weighed and brought back to the booked destinations. 

1.22. The request for reweighment of wagonload consigments are 
therefore c<U.efully considered and reweighment granted only in those 
cases where prima facie evide)1ce of pilferage shortage exi"ts. There 
is already a provision for charging reweighment fee to discourage 
frivolous requests. 

1.23. It may however be pointed out that reweighment in case of 
intact packages would cause complication due to weight difference in 
weghing scales. There is also possibility of showing excess weight at 
booking stations in collusion with staff. Moreover at larger stations 
reweighment of all intact packages would cause delay in deliveries and 
result in congestion. Hence reweighment is allowed in deserving 
cases. 

1.24. The Committee are not convinced with the reply given by 
the Ministry that requests for reweigbment of consignments at desti
nations are to be considered on the merits of each case. The Com
mittee woeJd· like to Berate daeir earlier recOIIUIIendation that there 
is no reason w~v reweightment Of small consiR1ll1lents for which faci
lities are avaiJahie at every station, shoald be refused at all. EWtI in 
respect of COI1siguments which· do .. bear aayoutward sign 01. pI).. 
ferage or clamaRe. requests for reweighment should be granted to 
S8ti~ the consignees. 

We;ghbridges 
Recommendation Sf, No. 4S (parag.,.b Nos. 3.126 & 3.127) 

• 1.25. The Committee had felt that all major stations which had a 
heavy originating or terminating goods traffic should progressively be 
provided with facilities for weighing wagons. If suitable incentives 
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were given, the Committee had no doubt that local trading interests 
at unloading points might agree to install wagon weighing equipment at 
their own COSt in the same way as they had done at loading points. 
The Committee recommended that the Ministry of Railways should 
take initiative and draw up a model scheme in this regard and encour
age Zonal and Divisi'Onal authorities to explore the possibility of sctt
ing up community weighbridges in collaboration with the organisa
tions of local traders and industrialists for a more harmoneous rela
tionship between the big consignees and the Railways. 

1.26. In their replies, the Ministry have stated that the main pur
pose 'Of weiihment ~f wagons at the ctiginating points is to ensure that 
the wagons are loaded only up to the prescribed limit because any 
overloading beyond this limit will be a safety hazard. It is with this 
objective that the Railways launched the scheme of weighment rebate 
on weighbridges installed by the siding owners. The Railways cann'Ot 
instal weigh-bridges of the requisite capacity at all loading points. 
Nevertheless, the Railways on th£ir part also plan, procure and instal 
weigh-bridges within the limited resources at their disposal. Unless 
the wagons are weighed at the loading points, it will not be possible 
for the Railways to· adjust overloaded wagons and ensure despatch of 
only those wagons which are l·oaded upto the prescribed limit. This 
purpose cannot be achieved by providing weigh-bridges at unloading 
points. Under the Rules in the Goods Tariff reweighment of consign
ments is permitted only in special cases and only when the outward 
conditi'On of the consignment indicates shortage. In other cases, re
weighment ts normally not permitted, whenever the Railways agree to 
reweigh the consignments at the destination; necessary reweighment 
charges are collected and the wagons are hauled to a station where the 
weigh-bridge is available and are re-weighed at such points. However, 
Railways cannot agree to reweigh all the consignments loaded in 
wag'Ons as it will result in heavy detention to wagons which will in
crease trun-round of wagons and result in reduction of wagons and 
result in reduction of transport capacity 'On the railway which in tum 
will have very serious affect on the national economy, 

1.27. The Committee are not satisfied with the ~ply given -by the 
Ministry. The Committee have not been told as to why the Railways 
are averse to the idea of eDcouragmg local trading interests to instal 
comDllmity weighbridges at stations where there is heavy originating 
or terminating goods traftk. Th';!v W0l1ld like to reiterate their recom
mendation for drawing up a model !K:heme to explore the possibility 
of setting up cOlDDlWlity weigh bridges in coUaboration with Organisa
tions of local tllftders aad indastria1Rs for a m~"c barmoDeons rela
tionship between the blit consignee and the RaHway. 

Railway Protection Force 

.Recommendation SI. No. 52 (Paragraphs 4.36 " ".37) 

.1.28. The C~mmittee had noted that.the ,primary f~:.ion of the 
Railway ProtectIon Force was to guard and protect public property 
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en'trusted to Railway for carriage and also the property belonging to 
the Railways. The Railway Protection Force is also responsible for' 
the prevention of crime resulting in payment of claims compensation. 

1.29. The Committee had noted tha~ the railways had a total force 
of 64,000 RPF personnel. They regret to observe that thefts etc., of 
consignments ~ake place even from trains escorted by RPF personnel. 
While explaining the incidence of thefts etc., even from trains escorted 
by RPF, the Ministry of Railways have stated tha~ this is partly because 
of "inadequate deployment of escorting staff due to insufficient man
power of RPF." The One-Man Expert Commiaee which went into 
the question of growth and organisation of RPF has also come to the 
conclusion that "the force is inadequate to meet the requirement of 
the present day volume of traffic!'. The study made by the One-Man 
Expert Commir.ee had revealed that the RPF personnel were also 
required to perform duties which did not fall within the scope of their 
operations as visualised in the Railway Protection Force Ac~. It was 

• found by the Expert Committee that during the period of 6 months 
from March ~o August, 1975, on an average 4256 RPF personnel 
were employed on unsanctioned and unscheduled duties. The 
diversion of such a large force from their main job and their deploy
ment elsewhere in the face of reported insufficiency of manpower of 
RPF showed that the Railways had not been taking as much care of 
public proper.y entrusted to them for carriage as they could and should 
have taken or as Parliament expected them to take while sanctioning 
funds for the maintenance of this Force. The Committee observed 
that the withdrawal of RPF personnel from property protection work 
was not at all desirable and such a practice must be stopped. 

1.30. In their reply. the Ministry have stated that diversion of i{P .... 
personnel from ~heir normal charter of duties becomes unavoidable 
at times due to certain situations. During 1977 when several cases 
of tampering with the track involving derailment of some trains came 
to notice the State Governments were requested to undertake patrol
ling of the track. The States expressed their reluctance on grounds 
of inad~uate strength of GRP. financial constraints etc. Safety 
being ~e1f prime consideration the Railways had to deploy 11,000 
RPF men on track patrolling duties which yielded encouraging results. 
Similarly when dacoities/robberies showed an increasing trend in 
some of the States grave concern was expressed in all forums of· 
Public opinion including the Parliament. Here again due to 
inadequate strength of the GRP the States were not in a position to· 
steip up police !protection in the affected trains over vulnerable sections. 

" As a m~~ure to instill confidence among the travelling public and 
deter cnmmals, over 2,000 RPF personnel have been deployed to 
escort passenger ~rajns. This arrangement may have to be continued 
till the state6 were· in a position to deploy adequate police force on 
passenger trains, which ,function appropriately falls within ilie purview 
of the State Governments. 
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1.31. While the Committee do not dispute the necessity of pro
viding police escort to passenger trains to prevent dacoities/robberies 
in running trains and of patrollmg railway, track against attempts of 
sabotage,they do not agree that aU this should be done at the cost of 
public property entrusted to Railways far carriage wbose protection is 

'the statutory duty enjoined upon the R.P.F. 

1.32. The Committee, therefore, reiterate that the withdrawal of 
RPF personnel from the property protection work in disregard of their 
statutory duties is not at all desirable and should be stopped. 

,Publishing of information regarding settlement of claims in the 
A nnual Report 

Recommendation SI. No. 80 (Paragraphs 5.56 & 5.57) 

1.33. The Committee were happy to note that ~he number of 
·claims pending for over 3 months in 1976-77 was the lowest in last 
5 years though they could nO! reconcile it with the fact that the 
,average time of 55 days taken to settle claims in this year was the 
highest. The Committee had fel! that if continuous improvement' 
had to be ensured so as to achieve the target of settling claims within 
an average period of 30 days and a maximum period of 42 days, the 
Railway Board should keep the performance of claims settlement QJ'

,ganisations of Zonal Railways under constant review and not relent 
until each one of the Zonal Railways reached the targetted level of 
efficiency and was in a position to maintain that level. 

1.34. The Committee had observed that it would be helpful if the 
details of average time taken in the settlement of claims zone-wise are 

,published in the Annual Report of the Ministry of Railways. 

1.35. In reply the Ministry have stated that as per the recommenda
tion of Railway Convention Committee the format and contents of 
~he Indian Railways' Annual Report have been changed since 1972-73 
to give a review of the performance of the Indian Railways as a 
whole instead of railwaywise. However, details of the average time 
,taken in the settlement of claims zone-wise are published in ~he 
Annual Report of the individual Railways, which are scrutinized by 
the Ministry of Railways also. Railway Board is keeping a constant 
,wa:ch on the performance of Claims Settlement Organisations of all 
zonal Railways to ensure that each Zonal Railway achieves the 
targetted level of average period of 30 days and a maximum period 
of 42 days for the settlement of claims. Actually a very large num
ber of cases of smaller valuation are se~tled promptly in much less 
than 30 days. 

1.36. The Committee are not convinced with the reply given by 
the Ministry. H detaji, of the average time taken in tile settlement of 
~lahn5 Z6De·wise can be published ill the Annual Report of the oindiNi

,dnal Railways, there is no reason why it is not possibl'e for the Ministry 
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.. RaDw-.ys to publish the consolidated information in the ,Annual 
Report of the MJnistry. The Committee would like to reiterate their 
recommendation that the details of aVerage time taken in the settle
ment of claims zone-wise should be published in the Annual ,Report 
.of the Min6try of RaUways. 

Appeals against Court decrees 
Recommendation SI. No. 84 (Paragraph 5.61) 

1.37. The Committee had recommended that a time limit should 
lbe fixed within which a judgmen~ of the court after receipt of a copy 
thereof is scrutinized and decisions taken as to whether or not an 
,appeal has to be filed against the decree of the court. Wi~out such 
a time limit the matter within the Department may not be pursued with 
due sense of urgency and any delay at this stage will be doubly unfair 
,to the claiman~ if, after having lost his consignment and won the court 
case, he is required to wait indefinitely for receiving payment. 

1.38. In their reply, the Ministry have stated that the observation 
made by the Committee has been noted. The instructions to the 
Zonal Railways already -exist that decrees relating to compensation 
-claims should be satisfied promptly. With a view to ensuring that 
,court decrees are satisfied without delay, the Railways have been 
further directed to maintain a decree register for watching satisfaction 
of decrees promptly. The instructions have been reiterated to the 
Zonal Railways for compliance. 

1.39. When a court judgement alongwith a decree is handed over 
10 the Railway the time limi~ is already laid down within which an 
'appeal can be filed and the decree has to be satisfied. Any delay in 
scrutiny etc., debars the Railway from filing an appeal. Therefore, 
all efforts are made to scru-:inise and decide the acceptance or other
wise of the court judgement within the limited period stipulated . 
.special instructions have already been issued to satisfy the courts 
decrees in time, failing which attachment orders can be issued against 
the Railway property causing much embarrassment to the Railway 
Administration. 

1.40. 1be Committee are not satisfied with the Mmistry's reply 
wbich is evasn-e and not to the point. The Committee are aware that 
a period during· which an appeal can be filed against the court decree 
-is already Iaic1 down in the relevant statute. What the Committee 'had 
-desired WM that 10 order to avolil 'harassment to 8 decree-holder 
claimant, "it should not benece!lS8ry to keep bim waiting for the full 
'period aUowei· for filing appeal and d1at the decfte of the court should 
be studied within a lIhorter time-limit to be fixed by tbe Department 
and the decision on wbether or not 8ft appeal Should be flied against 
the decree taken within the thne limit thus 1bec1. 'I1Ie Committee 
reiterate their recommetldatlon and deSIre that early action be takea 
to fix a tlme-1Im1t 'In the matter. 
'187 LS-2. lOR,U7UUOO 
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Rejection of dabiJ$ .. 
RtcODUlleDdadoa Sl No. 88 (ParaFIpb No, 5:70) 

1.41. From the statistics furnished by the Ministry, the Committee: 
had found tha: out of over 6 lakhs claims received every year durin& 
the four years from 1972-73 to 1975-76, only about 3 lakhs claims. 
were settled by payments during each of the respective years. It. 
appeared that a very large percentage of claims were rejected every 
year, and the amount of compensation was substantially reduced even. 
in those ca&e6 where claims were admitted. The Committee fel~ that 
the rejection rate appeared to be rather abnormal especially when it 
is viewed in the background of the amount of compensation paid, 
viHvvis the amount claimed. The Committee recommended that 
the Ministry of Railways should make a study of this phenomenon to 
aaasfy themselves as well as the business and trading circles that the. 
claims were not arbitrarily repudiated or red~d. 

1.42. In their reply, the Ministry have stated that the recommen
dation of the Committee has been noted and suitable instructions have 
been issued to the Zonal Railways neither 11> repudiate claims arbitra-, 
rily nor reduce the amount unjustifiably without proper verification. 
A special watch is. kept by the Minis.try on the performance of the-
Railways in this regard. 

1.43. 1he Committee are lIot satisfied with the Ministry's . reply 
wIaich is eVaUve and incomplete. The Committee reiterate that the 
pheIlOJQeDOD Q£ tile high rate of rejef:tions of claims and reduction of" 
c:IaIms 8III08Dt be studied hnmediately to see that the claims are Dot 
rejed.ed or redoced arbitrarDy aad the resakt of the study communi-
aDd to the Comm..... . .. 

Claims Tribu1Ull 

RecommendadOil SI. Nos. 101 &. 10% (Paragraphs 5.136, 5.137, 
5.138 a 5.139) 

1.44. A snggestion was made to the Committee by private and' 
public organisations that clailns tribunal or an independent autho&.y' 
might be established to hear appeal against the decisions of claims 
officers or 'Sole Arbitra!ors' might be appointed to decide disputes. 
relating to dailn:s. The idea underlying the suggestion was that liti
gation in courts of law should be avoided. The Ministry had stated' 
that the number of cases taken to courts is not unduly large to jur.ifT 
letting up of any sPecial machinery for dealing with such cases. The' 
Ministry have a180 pointed ou! some legal difficulties in entrusting any 
new responsi1Jilities in regard to claims disputes to the already existing 
Railway Rates Tribunal. 

1.45. The Committee had felt that tb,e prQPOS~ to entrust • tho' 
. 'Work of tar in« appeal's in ltisfl vaNe cUes, to start with, agailnt' 



claims offioors to a new Tri~· or to the already ai., Railwa, 
Rates Tribunal by enlarging its jurisdiction merited a more dispasaioD
ate examination, especially when it had been widely welcome ~ Zonal 
Railways and the representatives of trade and industry. 

1.46. In their reply,the Ministry have st8"'.ed. that the Committee 
have recommended that the Ministry should study comparative econo
mics of the two alternatives-enlarging the statutOry jurisdjction of the 
Railway Rates Tribunal or the setting up of a new tribtJi\al at the 
Centre with powers to hold benches ~ Zonal headquarters, if neoee
sary to deal with high value cases, to start with. 

1.4 7. This recommendation has been carefully examined. 1be 
Legal Advisen; to the Railway Board have opined that confining tho 
appeals to a tribunal in cases involving high value only would be open 
to objection on the ground of discrimination unless an (intelligible) 
differentia can be established between cases which come under the 
category of high value and those left out. In that connection it has 
been pointed out that it is difficult to see any intelligible differentia 
because all the cases pertaining to claims are of the same nature and 
valuation as such does not afford a criterion. Thus Article 14 of the 
Constitution would be violated if an appellate tribunal is to be consti
tuted to deal with cases involving high value only. 

1.48. From the administrative point of view, the constinrJon of 
an appellate tribunal to deal with the claims after they have been 
decided by officers of railways would also mean that there would be 
a hierarchy of claims officers who would decide the disputes initially 
in a quasi-judicial manner. In other words, these claims officers 
would function as the lower tribunals with all the trappings of a court 
and the appeals against the speaking orders pronounced by them would 
be heard by ~he appellate tribunal. 

1.49. Alternatively if the claiQls organisations are to function as 
they do at present, any person aggrieved by an administrative decision 
of the claims organis~ion will instead of approaching a civil court 
have to file his claim before a claims tribunal. This would involve 
the establishment of a large number of tribunals with original jurisdic
tion with at least one appeal ~o the High Court. 

1.50. In the circumstances, the Ministry of Railways submit that 
any scheme which would involve a complete displacemen~ of the 
existing procedures does not appear to be feasible of implementation. 

1.51. The Committee are unhappy to DOte that the MWItry haft 
DOt approached the problem in aD objective aDd constructive mannei'. 
The Ministry hav.e merely tried to cIefendI the status quo without 
mowing any concern for the bar_ment C81I8ed under the present pro
ceclu.res wbich are expensIft and dme-coDllllDing. 1be Committee 
would like to reiterate that either a new TnbuDal be set ap to hear 
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appeals in claims cases of bigh ftIue, to start with, or the statutory 
jurisdiction of the already existing RaHway Rates Tribunal be enIar&-
eel to euble it to hear appeals against sucb claims cases. 

Implementation of recommendations 
, 1.52. The Committee would like to emphasize tbat they attacb the 
Kreatest importance to the implementation of the recommendations 
ac~epted .. Government. 'They would, therefore, urge that Gover. 
ment should ensure expeditious implementation of the recommenda
tions accepted by them. In case where it is not possible to implement 
the recommendation in letter and spirit for any reason, tbe matter 
shGuld be reported to the Committee in time with reasons for non
bnplementation. 

1.53. The Committee would like to draw attention to their 
comments made in respect of replies of Government to recommenda
tions at Serial Nos. 6 and 30 (Chapter 0) .. They desire that Govern
ment should take action in pursuance thereof and furnish the requi
site information to the Committee, wherever specifically called for. 

1.!4. 'The Committee also desire that final reply in respect of the 
recommendations contained in Chapter V of this report may be fur-
nished to the Committee expeditiously. 



CHAPTER D 

RECOMMEDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT. 

Recommendation SI. No. 1 (para Nos. 1.18 and 1.19) 

The statutory responsibility of railways for the loss, destruc
tion or deterioration of goods delivered to them for carriage dates 
back to the year 1890 when the Indian Railways Act came into force. 
The Act laid down that the responsibility of the Railways will be that 
of a bailee who is bound to take as much care of the goods bailed 
to him as a man of ordinary prudence would under similar circum
stances take of his own goods of the same bulk, quality and value a5 
the goods bailed. The Railways Freight Structure Enquiry Com.
mittee, set up in 1955 under the Chainnanship of. Dr. A. Ramaswamy 
Mudaliar, recommended that, inter alia, the railways should assume 
the liability of common carried instead of that of a bailee in respect 
of goods delivered to them for carriage. In pursuapce of that reco
mmendation the Indian Railway& Act was amended in 1961 imd the 
Railways assumed the common carriers' liability with certain r~rva
tions with effect from Ist January, 1962. Under the amended Act 
the Railways are responsible for the loss etc., of consignments entrust
ed ro them for carriage arising from any cause except 9 specific causes 
mentioned in the Statute (act of God; act of war; act of public ene
mies, arrest, restraint or seizure under legal process; orders or res
trictions imposed by Central or State Governm~nt; aet or omission or 
negligence of the consignor or coD.$ignee; natural deterioration or 
wastage in bulk or weight due to inherent defect, quality or vice of the 
goods; latent defects; and fire or explosion or any unforeseen risk). 
Even in respect of these 9 exceptions the Railway administratiin IS 
not relieved of its responsibility for the loss etc., unle58 it further 
proves that it has used reasonable foresight and care in the carriage 
of goods. 

The Committee find that during the period of 4 years from 
1971-72 to 1975-76 the railways received 6-7 lakhs claims per 
year for compensation on account of loss and damage of consignments. 
In 1976-77, the number of claims received by R~ways showed a 
sharp decline to 377129. During all these S years the railways 
were h~ld responsible for the loss and damage caused to consignments 
in 4S to 49 per cent of the cases for which they had to pay a com
pensation of Rs. 12 to Rs. 1 S crores a year. What pains the Com
mittee is the fact that over 71 per cent of the claims admitted by the 
Railways arose out of loss, theft and pilferage of consignments even 
when the Railways have a large army of RPF personnel to protect and 
• 
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guard the public property entrusted to their charge. The Committee 
are not prepared to accept that this loss is wholly unavoidable. 

Reply of Government 

The observations of the Committee have been noted. The Indiaa 
Railways are fully alive to their responsibility for safe carriage of 
goods entrusted to their care and are relentlessly striving to ensure 
that the consignments reach their destination without pilferage, theft, 
damage or delay in transit. The Railways attach paramount impor
tance -to the attainment of this objective not only to save drainage of 
revenue in the fonn of payment of compensation but also ,to earn pre
cioUs goodwill of their customers. The Ministry of Railway would 
also like to assure the Committee that the . Railways would spare no 
efforts to ensure safe carriage of essential Blld ~oe commoditiel 
While these are in their custody. 

For this purpose the following preventive measures have already 
been adopted and have been intensified:-

1. Proper rivetting and lockiI).g of wagons carrying valuable 
goods. 

2. Seals on wagons are checked at important yards to localise 
thefts. 

3. Trains carrying valuable consignments/foodgrains are es.
corted by Rilway Protection Force in vulnerable eectiOOI. 

4. Railway Protection Force personnel are deputed for tra.qk 
patrolling in vulnerable sections/places endemic for run
ning train thefts. 

S. Importa,nt {llld VI,11nerable yardsQ.t'e patrolled round the 
clOCk and guarded by anned Railway Protection Force 
Personnel. 

6. Yards, vulnerable for high. incidents of thefts are also 
patrolled by Dog Squads of Rllilway Protection Force. 

7. Checking of rivets and seals of all loaded wagons at tf'an
shipment points is done before they .are unloaded and 
transhipped. 

8. Staff of Crime Intelligence Branches of the Zonal Railways 
and theCentr~I Crime Bureau of Railway Board are • 
ployed to collect criine intelligence with a view to track
ing down criminals and receivers of stolen propernr . and 
also to organise raids. 

9. All important ,goods sheds and platforms are guarded by 
RPF. . 

to. Close coordination between RailwayProtectioo. Force and 
Government Railway Police and Civil Police is maiJi.. 
tained to exchange criminal intelligence. 
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It. Drives against thefts and pilferQeS ~ '1150 organised aD 
~l India basis. 

12. Escorting of goods trains 'carrying iron and steel, food
grains, sugar, oilseeds, etc. l:lY Railway Protection Force 
arJ?led .personnd in vulnerable sections. 

. 13. Insistence on provision of dunn!lge to protect ftap doors in 
case of wagon load'~ of sugar, grains, pulses, 
oilseeas etc. 

14. Use of nuts and bolts for rivettiilg wagons loaded with 
valuable good&. 

15. Proper maintenance of wagons so that incidents of sick
ness ofWagoDS resulting in detention .and transhipment 
is minimised. and. pilferage tl11'ougb. doors and body-holes 
is reduced. 

16. Proper s1prvis~on and careful .tallying of packages durin& 
loading and unloading Qperations. 

11. 7. Prompt fiMtion of staff respoasibility. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC.EC/ 
VI/19 dated 1~11.1978] 

.... R~fJldatioD. St. No. 2 (Paa Nos. 1.%0 and 3.40) 

The Committee also find that ~a1 cromm94itjes like grains, 
~ulses. sugar, ,cement, i:roa and steel, edible oil. coal are amongst the 
main commodities which have been lost or damaged in rail transit. 
Payment Of ~compensation of Rs. 12 to RI. 15, C1'0RIS in Ii year on 
account of loss and damage of goods is by any sta.ndri a heavy drain 
cn the national finances. But what pains the Committee more is 
that. every year coJl1DlOCo1ities worth about Rs. 15 erores are admittedly 
lost, and oV'er and above. commodities worth about the ,same amount 
.are allegedly lost while in tail transit, thus depriVing the cOmmunity 
Of a vaat 'quantity of ·essential and scarce agricultural aad indUStrial 
products wbiohtheooUlltty' can lll·a1ford to lose at this stage Of its 
economy. The Committee Wish to emphasise that the R.ailways 
'Should view this problem not merely in terms of ,money but also as a 
national loss whiCh 'Can undoubtedly be minimised. if not completely 
eliminated, if adequate and effective meas.uresare taken to protect and 
guard the Railwsy codSi&nm~tsdue sense of seriousness is displayed 
in following and enf~ing th~e measures by all those. persons who 
are charged With the mponS11ji)ity of ensuring safe storage and car
riage of the goods. 

In Chapter I of.this repoI1. the Committee h~vea1rea<fy drawn 
attention of the Ministry -of Railways to the fact that in 45 to 49 per 
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cent of the cases during the last 5 years. Railways have been held' 
liable for the loss and damage caused to goods while in their custody 
for which they had to pay a compensation of Rs. 12 to 15 crores per 
year. Needless to say, apart from the loss and damage caused to. 
goods being a heavy drain on Railway finances, it also shows that the 
country is losing a huge quantity of essential commodities like grains,.. 
pulses, segar, cement, fertilisers, edible oils which it cau ill-afford to 
lose in the present times of shortages and imbaJance!\ The Com
mittee would therefore like to reiterate that the Railways should spare 
no effort to ensure safe carriage of essential and sc<!,rce commodities. 
while these are in their custody and thereby save themselves as well. 
as the nation of huge loss in cash an~ kind. 

Reply of Govemment 

The observations of the Com1nittee have been noted. The Rail-
ways are undertaking special measures and making specific efforts to, 
prevent loss and theft of essential commodities like grain, pulses sugar. 
cement, iron and steel, edible oil and coal etc. The commodity
wise analysis of claims paid on all these important commodities is 
compiled on all Railways and necessary preventive action taken at. 
vulnerable areas to prevent thefts and pHferages of these commodities. 

Major yard and goods sheds are protected by the Railway Protec
tion Force and block rakes of grains and pulses and high rated com
modities are being escorted by the RPF staff over vulnerable sections. 
Frequent raids are being conducted by the RPF personnel to appre
hend and prOsecute ilie receh~ers of stolen property and other crimi
nals. Action is also ooing takett1 to intensify the patrolling and conduct 
surprise raids at vulnerable points. 

It may also be stated that deterrent action commensurate with the
gravity of offence is taken against any Railway staff conniving with. 
pilferage and thefts of booked consignments. 

As a result of these preventive measures and all round vigilance
exercised by the Railway staff the amount of compensation paid during 
the first half of the current financial year i.e. April to September, 1978-
79 is reduced from Rs. 7.36 crores to Rs. 5.70 crores, a reduction of. 
Rs. 1.65 crores, which works out to 22.5 per cent, when compared 
to the corresponding period of last year. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-19781' 

Recommendation SI. No. 5 (para No. 2.25) 

The Committee are informed that while the RR is handed 
over to the consigner, ,the booking staff is also ;Xpected to send an in-
voice copy of the RR to the receiving station to enable it to identify 
and hand. over the consignment to the consignee. But this, it bas· 
been brought to the Committee's notice, is not always done with t.be 
nsult that in some cases the consignments can be neither located nar 
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taken delivery of an 'indemnity bond. The Committee would like 
the Railway authorities to make sure that the procedure prescribed 
in this regard is followed at all booking stations without fail. 

Reply of Government 

Instructions in this regard already exist under Rule 1454(a) of the 
Indian Railway Commercial Manual, Vol. II. By and large these 
instructions are being followed by the railway staff at booking stations 
in sending the invoice foils intended for the destination stations. How
ever, the Committee's observations have been noted and necessary ins· 
tructions have once again been reiterated to the Zonal Railway as de
sired. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-1978} 

Recommendation SI. No. 6 (Para 2.26) 

The Committee note that the most common complaint re
gardinJ?; the issue of RRs is that· clear RRs are not issued by Booking. 
Stations in a large number of cases. Such RRs are qualified by en
dorsements 'like "said to contain", "loading done by party", "P-17 
not complied with" etc. According to the Chairman, Food Corpo
ration of India, clear RRs are not issued in case of 75 per cent wagons~ 
It has been represented to the Committee by a number of private sec
tor institutions that qualified RRs create difficulties for the traders. 
in getting payments from parties and banks on presentation of docu
ments of despatch. In the absence of c1e~ RRs, the consignors/ 
consignees are also reported to be finding· it difficult to establish shor
tages and claim compensation. Accordin~ to the Ministry of Rail
ways, clear RRs are not issued when it is not physicelly possible for 
the Railways staff to count the number of bags or e.ackages (e.g. when 
these are loaded directly from the motor trucks into wagon) or when, 
goods, by their very nature, are such as are not countable (e.g .. pig 
iron pieces, small timber piec~_ etc.) or when commodities like food
grains, fertilizers etc. are loaded in bulk in full rake loads. The
Ministry have further stated that if the Railways are to supervise the 
loading, the bags will have to be stacked on platform, checked for· 
packing condition etc. and then loaded under the direct supervision 
of tally clerks and for the purpose of issuing clear Rks, therefore, a 
large number of tally clerks would be required, From the statistics. 
furnished to the Committee in respect of loadings on certain Zonal 
Railways, the Committee note that the number of qualifi~ RRs issued 
were 1.6 per cent on Northern Railway in Dec. 77, less than 5 per cent 
per annum on Eastern Railway and 20 per cent on South Eastern Rail
way. The Committee note that in certain cases, private traders are 
prepared to pay for the extra staff that ml!Y be required to be engaged 
by Railwavs for issuing clear RRs or pay an extra charge that may 
be levied by the railways for the purpose. The Committee find that 
while consignors are very eager to have clear RRs whic,h have an added 



18 

:advantage of making Rail~ staff ta,ke greater care 0' their consign
lmcnts, the difJicultiespointed out by ~i1way authoriti~ are also real 
though not insperable. The COIIUIlittee would like the Ministry 
to examine the procedure adopted Oil Northern Railway (where the 
percentage of qualified RRs is stated to be as low as 1.6 per cent), 
the suggestions made by various institutions to ~el cost of addi-

·tional staff or a prescribed charge from the conslgnors, the possibility 
··of mentioning the weight 'and not the number where countIng is not 
possible and:see whether any or all of these remedies can be used with 
advantage to keep the number of qualified RRs to ~he abSolute mini
mum without unduly adding to ~ liability of the Rail~ay. The 

· ·Committee attach a great importance to an early solution to this vexa
tious problem and would like to be infonned of the concrete steps 

{taken in this regard. 

.pty of Goverument 

The recommendation has been noted. The pfoc~ure adopted by 
'Northern Railway regarding issue of clear RRs has been forwarded to 
the other Zonal Railways for examination and iJJlplementation with a 

· view that maximum number of clear RRs are issped to the customers. 
'Issue of clear RRs in Iill 'case$ also depends toa large extent on tl!e 
amount of cooperation received from trading public p~c~lar~ thOse 
'who move aonsigaments inlmlk or train .1~. 'Instrutti9llSalrcad}r 
exist that adequate n:.unber of sta.tJ should be posted in tJ,te private 

· sidings with thecoosent and at the cost of sidin~ holders so that maxi
'mum number ofc1ear' RRs ue if.sued. and ~'WervisiQn aJ:ld documen
tation of consignments is properly done. ,JDSt~~llonsalsoexist that 
the staff should Cle8ist from, passing qualifIiDgremarks. indiscriminately 
and the rcmatks passed·an theRaibv.ay·Receipts should be ~tua1 and 
these should be obtained from the sender ~r his, authorised agent on 
the forwarding note :andcopitd verbatJm on tbo' Railway Receipt. 

Frequent· meetings are also beld by the Railways .with customers 
movingtraffic in bulk to explain the pcs,itiJ.)n in:.this regard .and find 
ways and means for cooperation with each other to issue maximum 
number of clear -RRs. 

As a result of high level discussJOnsbetween the Ministry of Agri
culture and Irrigation the Food C(;rp01:lf\)n of India and the Rail-

'ways, Dl:UtUlarrangements "have been arrived at a number of statiODl 
on Northern Railway where ~\11k 10aJing of foodgrains ta1;e~ place to 
.,rovide extra staff at the cost cl Food· CotpOrationof India and to 
issue maximum number' Of clear "R1lilway Receipts. -

Similarly, in case Of cement factories where bulk loading of 
cement takes place installation Of e1ectromapctic device has been suI
',gested to enable the Railway staff at the f/idipg .. to oountthe DUQ1bel' 
,i)f bags"roperly·ft)r -enaJ)lingtbcm to UmJo,cl~ ttailway lteceipCIL" 
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So far as the question of weight of consignments is concerned in 
.case of Iron and Steel consignments, all outward ~nsignments are. 
'Weighed at the weighbridges provided at the Steel' Plants. The num
ber of pieces is shown clearly only in those cases where counting is 
possible, otherwise wherever possible the number of bundles are indi-
cated. When any disturbance, of packing condition Qf breaking of 
~als is noticed, Railways accepts' liability for the shortages. 

On account of these efforts and instructions· the number of quali
fied railway receipts is being kept to the absolute minimum. More
over, . this recolllDleJl<lati()ll. is . also being referred to the Railway Tariff 
EnquUy Conunittee for further examination with a view to find a 
mutually agr~abJe solutiQll both to the Railways ~ well as the rail 
U~ , 

[Ministry of Railways (Railway Board) O.M. No. ?8·BC.ECI 
, VII 19 dated 16-11-1978] 

,~,If .e ,COIIIPItM.&ee 

The outcome of the ~erence to RailwM Tariff Enquiry Committee 
may be· communicated to the &timates Committee. 

R~tion Sl. No. 7 (Para 2.27) 

The Committee do not think it is difficult for the Railways to 
'ensure, as demanded by the traders, that the writings on railway 
receipts are legible and clear not only on the first copy but al~o on the 
carbon copies. They would like SUitable instructions to be Issued to 
the booking ,stations in this reg~. 

&eply ol·(iovel'llllllDt 

Suit:able instructions' have been iisu~ to the Zonal Railways to 
ensure that due care is exercised . in the . preparauon of railway 
receipts so tbattDe ,.priginal 8l\d, theI carbon copies JU"e ~le and 
dear. 

[Ministry of RaHway! (Railway Board) O.M. No. 78-
BC-EC/VI/19 dated 16-11-1978]. 

RecOllllNlMladoa'Si. -No. 11 (Para 2.31) 

'The Committee note that on receiPt of a number of representations 
in regard to issue of a separate railway receipt for each coal wagon ins· 
tructions were issued by the Ministry of·Railways·in March, ·1976 to the 
,effect that in respect of coal wagons meant for individual parties or 
'when the Forwarding Notes are tendered for individual wagons though 
'a number of parties might have joined together ·forthe sake of gettmg 
block rake ~llotment, separate railway receipts shOUld be issued lor 

~ nlpllber of Wagons specifi~in the Forwarding Notes. The Com
mittee·hQpe that the senior railway officers make sure during their 
iMpect.ion visits not only:from the records but also from other !IOIUaI 
that these instructions are duly foUowed at all stations. 
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Reply of Government 

The observations of the Committee have been noter and suitable: 
instructions have been issued to the Zonal Railways in the matter. 

[Ministry of Railways (Railway Board) O.M. No. 78-
BC-EC/VI/19 dated 16-11-1978] 

Recommendation SI. No. 12 (para 2.40) 

The Committee have been assured that in view of the elaborate 
procedure prescribed for the registration of indent, allotment and 
supply of wagons, it is not necessary to form a Joint Committee of 
Officers and local traders, as suggested to the Committee, to review 
periodically the work of wagon aNotment. The Committee have been 
informed that at every major station there is a Station Consultative 
Committee where trade interests using that station are adequately 
represented. In the view of the Ministry of Railways "If any discus
sion on wagon allotment and supply at such stations is at all consi
dered necessary, this could be done during the periodical meetings of 
this (Station Consultative) Committee". The Committee wouid like 
that this aspect may be specifically included in the terms of reference 
of the Stat!on Consultative Committee and the enlarged terms of 
reference ·duly notified to all these Committees to enable them to
review this matter at their meetings . 

., Reply of Government 

Station Consultative Committees are constituted at big Industrial' 
and Commercial Centres with adequate representation for trade 
interests asing that station. They l<?ok into a!ll facets of railway' 
working concerning passengers and other railway users e.g. booking 
of goods, parcels and passengers, reservation arrangements, passen
ger amenities including waiting halls, waiting rooms, retiring roums, 
platform shelters, catering etc. 

Since the allotment and supply of wagons at a station is an 
essential item of goods traffic it is normally discussed at the meeting 
of the Station Consultative Committee. However, the observation of 
the Estimates Committee has been noted and communicated to the 
Zonal Railways for implementation. 

[Ministry of Railways (Railway Board) O.M. No. 78-
BC-EC/VI/19 dated 16-11-1978) 

RecomJlMllldaticm SL No. 14 (Para No. 2.42) 

The Committee are glad that the representative of the 
Ministry has agreed to the suggestion that the wagon availability 
position should be displayed on the Notice BOMds at important 
ltations, so that traders can know without difficulty whether or not 



wagons are available at any particular point of time. The Committee 
would like the Ministry to take necessary steps to implement thiI 
suggestion and also to issue instructions that the number of available 
wagons shown on the Board at any point of time should reflect the 
position correctly as it develops during the day. 

Reply of Govemment 

Zonal Railways have been instructed to implement the recommen
dations. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI-19 dated 16-11-1978] 

Recommendation SI. No. 15 (para No. 3.36) 

The Committee are informed that the main factors responsi
ble for loss and damage of Railway Consignments are, inter alia, 
defective wagons, defective designs of doors of wagons, unsuitable 
wagons, lack of adequate tools to handle consignments, mishandling 
of consignments. loose shunting of wagons, improper and inadequat~ 
packing, excessive transit time, exposure to whether conditions, mis-
direction of wagons, lack of adequate security and pilferage. The 
Ministry have stated that to ensure safe storage and carriage of con
signments. attention is paid to handling of goods at the time of book
ing. transhipment and delivery, proper sealing' and labelling of 
packages, maintenance of wagons in good conditions, escorting of 
goods trains, due precautions in packing and during monsoons and all 
other measures considered necessary in this process. The Committee 
take note of the sharp decrease in the number of claims 'f'egistered and 
settled by payment during 1976-77 as compared to earlier years. As 
against 6.32.973 claims registered, 285,384 claims settled and a sum 
of Rs. 15.25 crores paid in settlement of claims in 1975-,76, the 
number of claims registered and setttled in 1976-77 came down to 
3.77,129 and 1.85.908 respectively and the amount of compensation 
paid also declined to Rs. 13.56 crores. Net amount of compensation 
paid after deducting the sale proceeds of unclaimed/unconnected 
goods is stated to 0.80 per cent of total freight earning in 1976-77 as 
compared to 1.65 ocr cent in 1973-74. 1.28 per cent in 1974-75 and 
1.03 per cent in 1975-76. The Committee are happy at the improve
ment achieved in this field during 1976-77. They. however, feel that 
the position can be further improved if the administrative and execu
tive machinery at various levels is motivated to observe all instructions 
issued in this re~ard in letter and spirit and take personal and serious 
interest In ensuring safe carnage of consignments. 

Reply of Gonnuaeld 
• 
The observatibn of the Committee has been noted. Instructions 

kaye once again been issued to the Zonal RsJIways to the effect that 
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sustained efforts should be made to ensure safe carriage of oonsign-' 
ments so that registration of new claims arising out of loss, destruction. 
dQ!11age, deterioration or non-delivery of goods could be brought 
down. 

[Ministry of Railways (Railw~y Board) O.M. No. 78-
BC-EC/VI/19 dated 16-11-1978] .. 

Recommendadon SI. No. 17 (para 3.38) 

The Committee are surprised to find that while the total amount 
of compensation for loss and damage of consignments {laid by Rail
ways. during the year 1976-77 showed a welcome decline, the position 
on Northeast Frontier and South Eastern Railways showed no such 
improvement. The Committee would 'like the Ministry of Railways 
to look into the perfonnance of these two Zonal Railways and help 
them strengthen their Claims Prevention Organisation to be able to
improve the position' in line with other Zonal Railways. 

Reply of Government 

The observations of the Committee have been brought to the 
notice of Northeast Frontier and South Eastern Railways with specific 
instruction that their claims prevention organisation should be geared 
up and special drive launched to reduce the incidence of new claims" 
and consequently amount of compensation paid for loss, destruction, 
damage, deterioration, non-delivery. etc. of booked consignments is 
brought down appreciably. 

[Ministry of Railways (Railway Board) O.M. No. 78-
BC-EC/VI/19 dated 16-11-1978]. 

Recol1l1l1endafion SI. No. 18 (para 3.39) 

From the Commodity-wise analysis of Claims paid, the Committee 
find that, while there has been an over-all decrease in the incidence of 
loss and damage to consignments in 1976-77, the loss and damage of 
consignments of Coke, Coal and Cement have shown an upward 
trend and position regarding edible oi~s have also not shown any im
provement. The Committee suggest that the Ministry of Railways" 
shOUld review from time to time and the Commodity-wise analysis of 
Claims and pay special attention to the commodities which show rising 
trend of losses as to control the situation. 

Reply of .Govemment 

The recommendation made by the Committee has been considered. 
It may be stated that analysis of ,commodity-wise and cause-wise 
statistics of claims paid is already being made from time to time by the 
Ministry of Railways and when any deterioration is noticed concerted 
efforts are made to pin point the reason and iuitable remedial action" 
is talcen to arrest the trend. 

[NIiIiistry of· Railways (Rtilway Bbatd) O.M. No. 7i-
BC-EC/VI/19 dated 16-11-19781_ 
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Recom .... z , .... SI. No. 19 (I'Jh 3~4~) 

The Committee are informed that all wagons are examined· 
before loading and leaky wagons and wagons with corroded anclJ 
da1l1aged panels are either rejec".ed or repaired and made water tight; 
before loading. Bitumenised gunny strips and cement and grass· 

, compound are also used at the flap doors to protect damage by wet. 
Leaky wagons are not given for loading commodities liable ~o be 
damaged by wet and staff violating the instructions are punished. If 
that be so, it is in comprehensible wby there should' be proven damage 
by wet of such a high order as Rs. 1.96 erores in 1974-75, Rs. 1.85 
crores in 1975-76 and Rs. 1.79 crores in 1976-77. Obviously what 
is required to be done is not actually done in the field and the enforce
ment machinery is the weakest link in the set·up. The Committee' 
expect the Railway Board to take effective measures to remedy tllc' 
situation. 

Reply of Govemmeot 

Instructions are already current regarding preventive action to be
taken to avoid consignments getting damaged by wet. These instruc
tions have already been furnished to the Committee. Besides the 
more important instructions dealing with specific responsibilities of 
staff prior to offering wagons for loading have been incorporated in. 
the Indian Railway Commercial Manual Vol. n. 

There are regular arrangements for panel patching of wagons .. 
During Monsoon season arrangements are also made for special gangs: 
at all important loading stations to make covered waps water-tight 
by the application of sealing compound. On an ~verage 22000 wa
gons are panel patched. 

On account of exigencies of movement of traffic, Open Wagons 
with facilities of covering with tarpaulins are also used for movement 
of food grains etc. Sometimes due to varying climatic conditions and' 
certain changes in temperature and unseasonal rains certain damages 
to consignments become unavoidable in spite of best precautions taken 
by the Railways. -

VieWed in the light of the magnitude of the traffic handled it willi 
be appreciated that the Railways have successfully peg dOwn the 
extent of claims due to damage by wet. 

RecoDJ.JDeDdatlon SI. No. 19 (P8i8 3.4%) 

. It has been represented. to JlJe Committee that Box Wagons 
With doors opening upwards are vulnerable as catches of t1ie dOors of 
these wagOns can be opened and the coal taken out, The Committee 
life glad· to note that the design of the BOx W'agoDs has been replacecf and th'e new wagons are being mafuufactured with d'oors openin& 
.bWn~rdS. 
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Reply of the Government 

Observations of the Committee are noted. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI-19 dated 16-11-1978) 

Recommendation Sl. No. 20 (para 3.43) 

The Committee are perturbed' to note that "the single big
.gest factor counting for nearly half of the amount paid as claims for 
compensation is pilferage of goods while they are in rail custody". 
Goods are stolen by miscreants and anti-social elements through door 
crevices and "body holes of the wagons." Sometimes, it is stated, goods 

,are pilfered from platforms and goods sheds as also ''from the cus
tody of guards." From the figures furnished by the Ministry, the 
Committee find tha~ 71 percent to 75 percent of the total amount of 
compensation paid during the years 1974-75 to 1976-77 was on 
account of loss, theft and pilferage of consignments. In terms of 
money, the amount of compensation varied from Rs. 10.63 crores in 
1974-75 to Rs. 11.42 crores in 1975-76 and Rs. 9.69 crores in 1976-
77. This is a sad commentary on the performance of RPF, Station 
authorities and guards. This also shows, that, contrary to ilie claim 
made by the Ministry, wagons with "body holes" are allotted for 
loading and no wonder, the miscrean~ take advantage of these holes. 
Since factors responsible for loss on account of theft and pilferage are 
not such as are beyond human control, the Committee would like 
the Ministry of Railways to take a serious view of the lapses of the 
staff because of whose negligence or incompetence Railways and the 
public have to bear heavy losses. 

Reply· of Government 

The observation made by the Committee has been noted. The 
,policy of ~he Government is that only fit wagons should be allotted 
for loading of goods. 

• 
With a view to prevent thefts and pilferage of consignments vari-

'Cus measureSi are being taken. More important of them afe as 
'under:-

(i) Intensifica~ion of the tempo of vigilance checks at points 
where crime is endemic; 

(ii) Concerned and vigorous drive against wagon breakers 
and receivers of stolen property; 

(iii) Special security measures, such as, escorting goods trains 
carrying v.ulnerable commodities, patrolling in vulnerable 
yards and coll~ion of intelligence and conduct of raids, 
on the basis of such information, both by the railway 
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as well as the Central Crime Bureau of the Railway Protec
tion Force functioning in the Railway Board; 

.(iv) Insistence on provision of dunnage to protect flap doors 
in case of wagon-load consignments of sugar, ,grains, 
pulses, oilseeds etc; 

(v) Use of nuts and bolts for rivetting wagons loaded with 
valuable goods; 

.(vi) Proper maintenance of wagons so that incidence of sick
ness of wagons resulting in detention and transhipment 
Is minimised. and also damage by wet and. pilferage 
through doors and body-holes is reduced; 

'(vii) Patching of panels cuts of wagons in sick-lines, yards and 
goodsheds to reduce the circulation of defective wagons; 

,(viii) Intensified supervision at break-of-gauge transhipment 
points and repacking points; and 

(ix) Prompt fixation of staff responsibility. 

It is the constan~ endeavour of the Railways to bring down the 
dncidence of thefts and pilferage of booked consignments. 

Suitable instructions have been issued to the zonal railways in 
the matter adding that where railway staff are found to be conniving 
at thefts and pi1fera~e of booked consignments, deterrent action 
~should be taken agamst the erring staff. 

[Ministry of Railways (Railway Board) ~. No. 78-BC-EC/ 
VI-19 dated 16-11-1978] 

Recommeadatioo SI. No. 22 (para 3.45) 

3.45. The Committee are informed that surprise checks are made 
by the Staff of the Crime Intelligence and Central Crime Bureau of 

the Railway Board with a view to tracking down criminals and recei
vers of stolen goods. They find that the total number of raids con
. ducted on all zonal Railways during the years 1975 to 1977 shows a 
-declining trend -:he number having declined from 3184 in 1975 to 
2428 in 1976 and 1720 in 1977. There was no raid conducted on 
. North East Frontier Railways in 1976 and 1977. From this the 
Committee cannot but conclude that the campaign against criminals is 

'{)11 the wane. This should not be allowed to happen. 

Reply of Government 

The attention of the North East Frontier Railway has been drawn 
I(() the ullSatisfactory perfO!1lWlCe ()fthe CBI. Instructions have 
been issued to the CSO to revitalise its functioning. Steps have 
~lso been taken to improve the performance of the CIB on other 
"1871.S-3. 
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Zonal Railways and C.C.B. of the Railway Board. With the centra
lisa~ion of the CIB s~, the Chief Security Officers are personally 
guiding the operations of the CIB Staff and takIng follow up action 
on intelligence made available to them by the CIB Staff. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI-19 dated 16-11-1978]. 

Recommendation SI. No. 23 (para 3.46) 

The Committee note that various Zonal Railways have 
identified the 'black spots' from the crime point of view and have 
taken special measures ~o control the crime there.. The Committee 
are informed that though the number of 'black spots' on the Central 
and North-East Railways are larger as compared to other Railways, the 
crime position on these two Railways "compares favourably with 
other Railway". The Committee suggest iliat the statistics in tenns of 
the number of crimes and the value of property involved shoul.d be 
collected in respect of each of the 'black spots' and reviewed every 
month at ifue highest level in eac~ Zonal Railway with a view to asses
sing the impact of preventive measures already taken and taking such 
further measures as may be considered necessary in the light of ex
perience. Needless to say, the succe~s of campaign against c;rime at 
~uch spots, and for that matter any other spot, would depend on· the 
team work and cooperation of :the Railway Staff of al1 categories. 

Reply of Government 

The Chief Security Officers of the Zonal Railways assess the 
crime situation over the entire system every mon~h with special em
phasis on the incidence of crime in the black spots and take suitable 
steps ¢o combat crime. These counter steps are taken in consulta
tion with the State Governments with a view to contain the crime situ
ation and ultimately to reduce it to the maximum extent possible. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI-19 dated 16-11-19781 

RecollUDelldation SJ. No. 2S (para 3.49) 

The Committee see no justification ror shortage of full bags 
from seals intact wagons, as reported by One-Man Expert Committee 
( 1970) . They are informed that Railways have intensified supervi
sion of bulk loading at places which are under their charge. The 
Committee would like that shortages reported from seals intact wagons 
loaded under the supervision of the Railway staff should be viewed 
very seriously and no leniency shown to the erring staff." 

Reply of Government 

Instructions to the Zonal Railways alr~ady exist that stringent 
action should be taken against the concerned mlilw.ay, saft in, case. 'rI. 
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ahortages from seals intact wago~ when loading is done under the 
supervision of the railway staff add clear railway I receipts are issued. 
However. instructions have been reiterated to' the Zonal Railways. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI-19 dated 16-11-1978] 

Recommendation SI. No. 26 (para 3.50) 

The Committee are informed that it takes 4 to 8 days for 
the consignments to reach destination stations within a radius of 200 
Kms. even whc.n no transhipment is involved. Tran.;;lt time for full 
wagon loads is stated to be as high as 15 days for a distance of over 
1000 Kms. and 20 days where 'transhipment is involved; The 
1ransit time taken in the case of small consignments is reported to be 
6till higher. This, in the opinion of the Committee, is highly exces
iive and cannot be justified. Excessive transit time reduces wagon 
utilisation rate and also diver.s goods traffic to road transport and 
thus causes double loss which should be avoided. The Committee 
would like the Ministry of Railways to study this matter in depth and 
lay down optimum limits of transit time for wagon load as well as 
mall consignments. The Cornmi~tee would expect that delay in each 
tase occurring without any compelling reasons would be taken serious 
Dote of and looked into by senior officers with a view to taking reme
dial measures for future. 

Reply of Government 

The Ministry of Railways have already fixed ilie target transit time 
for full wagon load and "Smalls" consignments keeping in mind the 
various factors such as speed of goods trains, time required for load
ing, detentions enroute etc. The performance oi wagon load, 
"Smalls" consignments running between cer.ain important pairs of 
points is being watched in this office. Cases of deterioration in per
fonnance are taken up with the concerned Railways. Besides, indivi
dual cases of serious delays, as they come to light, are looked into at 
appropriate level. To secure increased loading on the Railways is a 
major pre-occupation of the Indian Railways and this is possible only 
with quicker movement of wagons and consignments in them which 
is being watched iIr.ensively on daily and hourly basis at all levels and 
suitable remedial steps are taken as and when warranted. The pre
sent practice meets the purpose and may cOntinue. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-1978.] 

Recommendation 81. No. 1.7 (Para 3.51) 

The Committee are of the opinion that the new methods of carv
idg and storing goods, as suggested by' the representatives of the as~ 
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ciated Chamber of Commerce and Industry, namely, introduction of 
'Palletisation'--enlargement of the concept of container and provision 
of 'Lock fasts' merit serious consideration for use not only at private 
sidings for which 'palletisation' is being considered by the Ministry of 
Railways, but also at other places. 

Reply of Gol'emment 

Observations of the Committee have been noted. 

A number of contacts were established with the trade and indus
try to explore the possibility. of pa11etisation, but it would appear that 
firms are not interested in loading their consignments in pallets. Yet the 
railways have been instructed to keep in touch with the latest develop
ment in palletisation in the field of Indian :ransport so that as and 
when the trade becomos interested in paUetised loading railways 
should be in a position to provide for necessary infrastruc:ure for 
palletised movement. 

As regards the Committee's recommendation for enlargement of 
the concept of container so as to place consignments of more than one 
consignor for more than one consignee in the same container, it is 
pointed out ~at it has already been implemented by the introduction 
of Freight Forwarders scheme in containerisation between Delhi and 
Bombay where adequate traffic of this type was available. 

Railways have also been instructed to provide 'lock fast'-barri
caded enclosure of a small size at major stations for the safety of 
smaller articles after unloading. 

[Ministry of Railways (Railway Board) O.M. No. 78-BCEC/ 
V1/19 dated 16-11-1978.] 

Recommendation Sl. No. 29 (Paras 3.53 and 3.54) 

The Committee note that the One-Man Expert Committee (lGr-
pal Singh Committee, 1976) made a number of useful recommenda
tions suggesting ways to deal with the crime against property en
trusted to the Railways for transport. The Committee understand 
that a number of the reC<?mmendations have been accepted by the 
Railway Board. The Committee desire that follow-up action s:hoold 
be taken expeditiously to implement the recommendations which have 
been accepted. 

The Committee note that instructions issued by the Railway Board 
to Zonal Railways regarding handling of consignments, labelling of 
wagons, supervision at loading points and other connectt>4-matteIl aro 
scattered over a large number of letters issued from time to time. On 
the Committee pointing out the need for consolidating all such itui-
tructions in the form of a manual, the representative of the Railway 
Board stated in evidC"flc, that " ..... the suggestion is an excellent 
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,one. We should have a Compendium of rulings. I think we should 
be able to do it." The Committee hope that the manual will be 
brought out expeditiously for the guidance of the concerned staft and 
it will be kept up-to-date by issuing correcting slips aa and when ne
cessary. 

Repl)" of Government 

The Recommendation of the Committee has been accepted. 
[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 

VI/19 dated 16-11-1978.] 
/ 

Recommendation SI. No. 30 (para 3.69) 

The Committee note that Indjan Railways have three gau
ges and 97 break of gauge points where goods are transhipped from 
one wagon to another. Though adequate administrative and OI»' 
rational arrangements are stated to have been made for handling, 
storage, transfer from one wagon to another and security of goods at 
the transhipment points, the Ministry of Railways have admitted that 
"transhipment causes extra incidence of damage, breakage and wastage 
and provides ~ter scope for theft, pilferages and misdespatches." 
Use of hooks bY' labour for lifting bags for lack of catch handles. 
rough handling of consignments by labour in their eagerness to earn 
more by doing maximum transhipment and defective wagons are 
some of the deficiencies noticed by Railway authorities in the system 
of work at the transhipment points. A sample study made by North 
East Frontier Railway shows that about 14 per cent of the Compen
sation amount paid by the Railway was attributable to the claims aris
ing at transhipment points. Applying the result of this study to get a 
broad perspective of the magnitude of the problem at all India level, 
it is seen that approximately Rs. 2 crores are paid annually by aU the 
Railways as compensation for the loss and damage caused to consign
ments at transhipment points, much, if not a11, of which can, in the 
opinion of me Committee, be avoided by taking preveative measures. 
The Committee feel that this is another area which calls for an in
depth study by an expert group to detennine the extent of loss and 
damage in terms of amount and percentage caused to consignments at 
various transhipment points and draw up a comprehensive scheme for 
re-organising and streamlining the system of working at these points 
with a view to controlling loss and damage. 

Reply of Govemment 

The Efficiency Bureau Directorate of the Ministry of Railways 
have been entrusted to review the existing procedure regarding handl
ing, storage anavansfer of goods from one wagon to another and 
security thereof at transhipment points, to de!ennine the extent of 
loss and damage in terms of amount and percentage caused to con
signments on various transhipment points and ~o draw up a compre
h(!nsive scheme for re-organising and streamlining the system of work
~g at these points, keeping in view the sample study made by North-



east Frontier Railway and to submit their recommendation in the 
matter. Necessary action will be taken on receipt of the recommen-
dation in this regard. . 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-ECI 
. VI/19 dated 16-11-1978.] 

Comments of the Committee 

The Committee may be apprised of the recommendations made by 
the Efficiency Bureau Dte. of the Ministry and the action taken 
thereon by the Ministry of Railways. 

Recommendation SI. No. 31 (para 3.70) 

For instance, the Committee see no reason why defective wagons 
should be used at all at these points much against the standing. ins
tructions issued by the Railways. This is an act of gross negligence 
on the part of supervisors and is all the more reprehensible since it 
takes ",lace in the unavoidable absence of consignor I consignee. The 
Committee would like the Ministry of Railways to tighten supervision 
and make sure that defective wagons are not used at transhipment 
points. 

Reply of Government 

Suitable instruction has been issued to the Zop.al Railways to the 
effect that supervision should be tightened uf\l at translitpment pointS 
to ensure that defective wagons are not used at those points for load
ing of goods. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI-19 dated 16-11-1978] 

Recommendation 81. No. 34 (para 3.73) 

The Committee note that, as recommended by the One
Man Expert Committee (1976), arrangements for repairing packages 
and bags which may be found torn, damaged or broken at transhipment 
points have been made on Central. Northern, Southern and Western 
Railways. The Committee hope that similar arrangements exist on 
other Zonal Railways also. They feel that if the staff posted at 
transhipment points have to do a really good job, they should be put 
through some sort of training in repairing bags and packages. They 
would also like that a senior officer at each transhipment point should 
be made responsible to see that torn, damaged or broken packages 
are in fact repaired before they are despatched, 

Reply of Government 

Staff at transhipment points on other Railways are also repa.iring 
&om bags and damaged packages at transhipm~t points. 
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However, instructions have been reiterated to the Zonal Railway!! 
.that arrangements should be made to repair torn bags and damaged 
packages at trans~ent points and the Head Transhipment Clerk at 
the transhipment points should ensure that torn bags or damaged I 
broken packages are repaired before their onward despatch and also 
proper training should be given to the staff to repair damaged bags 
.and packag~. 

Wherever senior officers are posted incharge of major tranship
ment points they have also been instructed to ensure that proper 
.arrangements exist for repair of torn bags and broken packages Before 
their onward despatch. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-1978.] 

Recommendation 81. No. 36 (para Nos. 3.102 aDd 3.103) 

The Committee are informed that misdirection of wagons 
is one of the main factors responsible for loss and damage of railway 
<:onsignments. Misdirection of wagons, it is stated, is mainly caused 
by carelessness of staff in not fixing card lal!e1s on wagons properly, 
dropping or mutilation of card labels in transit, attachment of wagons 
to wrong train during shunting operations in marshalling yards and 
at transhipment points. The One-Man Expert Committee ( 1970) 
had observed that "what is required is that the existing rules, which 
Me being carried half-heartedly and partially, should be implemented 
in their entirety and this, it is expected, will bring about a satisfactory 
reduction in the number of wagons becoming unconnected". In their 
3rd Report (1973), the Railway Convention Committee also came to 
a similar conclusion when they observed that "the fact that in spite of 
clear instructions in this regard, the incidence of wagons going, astray, 
,continues to be high, not only indicates that these are being followed 
only half-heartedly and partially but also that requisite amount of 
supervision bIy Commercial Inspectors and Commercial Officers is 
not forthcoming". In a memorandum submitted to tt.~ Committee a 
prominent Chamber of Commerce & Industry has repeated whattfte 
One-Man Expert Committee had said-~ven years ago and the Rail
way Convention Committee 4 years ago that "the rules prescribed by 
the Railways to prevent misdirection are quite comprehensive. How
ever, these are not strictly acted upon". The Committee regret to 
observe that an impression continues to persist that the rules p~es
cribed by railways to prevent misdirection of wagons are not b~tng 
strictly acted Uip01l by the Railway staff despite repeated instru~tlons 
stated to have been issued by the Ministry of Railways (Railway 
Board) to their Officers and staff. 

The Committee realise that there are instructions gal~ 
btlt they are observed more in breach than in observance. ~ MI
nistry of Railways are no doubt aware that rules B;Dd regulatIons are 
meaningless if they are not followed. The Comnuttee would expect 
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the !dinistry to do. something tangible to demonstrate that they have
a wIll ~d a machmery to enforce the rules laid down by them and' 
thus WID the confidence of their clients. The Committee also suggest 
that role and responsibilities of each category of staff concerned with 
booking and carriage of consignments and methodology· of work 
should be clearly defined and check-lists issued for the guidance of 
the staff. They would like that as already recommended by the Rail: 
way Convention Committee in their Third Report (1973) I the Mi
nistry should tighten supervision and intensify the system of surpri~ 
checks by officers of the Claims Prevention Organisation so as to en
sure that labels are properly made and inserted in th~ pockets, wagons 
are duly sealed and regularly checked en route and the prescribed drill 
followed to ensure that wagons reach the destinations speedily and' 
safely. 

Reply of Government 

The recommendation of the Committee has been noted. Besides 
reiterating the instructions, their impJementation is being enforced by 
closer supervision, frequent surprise checks and punishment to the 
defaulting staff. 

It is also submitted that to improve railway's image and to create 
confidence in the public, the missing and unconnected wagons are 
being connected with the help of the Computer. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-ECi 
VI/19 dated 16-11-1978.} 

Recommendation SI. No. 38 (para 3.106) 

The Commitee are informed that tracinglmatching cells, on the 
lines of the Cell set up in Northern Railway, have been opened in the 
claims offices in all Zonal Railways to supply information about the 
. whereabouts of over-due consignments to the claimants. They are 
also informed that the Computer Centre in the Railway Board has 
considerably streamlined the system of tracing and connecting oi 
missing wagons. The Committee learn that the existing computer 
systems in Railways are 10-12 years old and are due for replace
ment. They note that the Railways are considering u scheme to be 
implemented over a period of 15 years under which new computers 
will be installed in the Railway Board and at each Zonal Divisional 
Headquarters. All these computers will be inter linked apd provide 
information for the purpOSe of wagon linkage and a number of other 
matters from all over India. The Committee would like to be inform
ed of the decision taken on the scheme. 

Reply of Government 

A perspective plan has been drawn up by the Ministry of Rail
ways for the growth of the Electronic Data Processing Systems during 
the corporate plan period that extends upto 1989. This provides for 
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a phased movement into the era of one-line Real-time Control_ Sys
tems & Management Infonnation and control systems with integratea 
and well structured data bases. As the problem of replacement of the 
present .second generation computers has assumed urgency, both due 
to their age and the limitations of their hardware, a proposal for in
troduction of advanced coIDpllter systems in their place has been sent 
to the Department of Electronics. This proposal is at present under 
consideration of the Department of Electronics. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-1978.} 

Recommendation SL No. 41 (para No. 3.109) 

The Committee would stress the need for evolving a sys-· 
tematic procedure to take care of wagons which come at stations for 
which they are not intended or which cannot be connected for want of 
labels or other requisite information. It should be made incumbent 
on the station authorities concerned to report the whereabouts such 
mis-directed and unconnected. wagons to the nearest Divisional or 
Zonal Headquarters without loss of time to enable the latter to re
direct them to the right stations. 

Reply of Government 
• 

The reconunendation has been noted. Suitable instructions al·· 
ready exist that when unconnected wagons are received at stations, 
station staff should report the matter to the Train Controller and the 
Divisional Commercial Superintendent with full particulars for getting 
such wagons connected. The stations are also required to send a· 
statement of unconnected wagons lying at stations on the 1 st and 15th 
of each month to the Chief Commercial Superintendent who is to put 
on Claims Trace or other staff to expedite the process of connecting 
the wagons. 

At the Divisional Headquarters the Train ControllerslCommerciaI 
Controllers ascertain the oorrect destination of the wagon by tracing 
its backward despatch on control phone from the adjoining Divisions. 
if necessary and advise the same to the Station Master. 

A list of missing and unconnected wagons is periodically sent to· 
the Computer Centre, Railway Board, for p'rocessing the data on the 
computer and to link them wherever posSIble. 
"-~ 

On receipt of statement of unconnected wagons lying at variOUI. 
stations at Zonal Headquarters, Claims Trac.s are deputed ~o trace 
and connect wagons by personal enquiries in cases which are not 
otherwtse connected. 

In tracing the correct destination of wagons full advantage is 
taken of the records of wagons furnished by Railway Board Computer . 
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:Centre and maintained by the Indian Railway~ Conference Associa
-tion. On difierent· zonal Railways special Cells have been set up 
primarily with the object of tracing and linking unconnected wagons. 
These special cells are doing a useful job in linking unconnected 
wagons. 

Instructions have been reiterated to the Railways to ensure mat 
the station staff promptly report the whereabout of the mis-directed 
and unconnected wagons to the nearest Divisional or Zonal head
quarters and the Computer Centre of Railway Board without loss of 
time so that urgent action is taken to link these wagons and direct 
them to correct destinations. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-1978.] 

Recommendation SI. No. 42 (para No. 3.110) 

The Committee are informed that it is one of the duties of loading 
. staff to examine the flaps of pockets for wagon labels, and these are 
normally attended to and r~laced whenever necessary during perio
dical overhauling repairs. The Committee would like this matter to 
be attended to more seriously. They feel that,if flaps of pockets of 
.a wagon are missing or defective, the staff at majQr stations, in par
ticular should make some stopgap arrangement before making that 
wagon available for loading. If this is not done, the Committee 
apprehend that the card labels in respect of that wagon are likely to 
get disfigured or mutilated in transit thereby leading to the Jllis... 

. direction or loss of the wagon. 

Reply of Government 

The recommendation made by the Estimates Committee has been 
accepted and necessary instructions issued to the Railways. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-ECI 
VI/19 dated 16-11-1978]. 

Recommendation 81. No. 47 (para No. 3.129) 

The Committee are informed that though previously weigh
bridges remained out of order for a considerable time as the 
Railways depended on private contractors for their maintenance. the 
position is now satisfactory. The Committee would like that main
tenance schedules should be drawn up for each.. weighbridge and steps 
taken to bnsure that thes~ are observed in actual practice. They would 
also like the Railways to see that, in the event of a weighbridge going 

-out of order, the weighbridge is attended to without loss of time. 

Reply of Government 

Instructions already exist with the Railways regarding periodi<i8l 
. testing of weighbridges and their regular main~enance. However the 
~imoortance of these aspects has boon reiterated. 
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The Railways have oonfumed that the preventive maintenance 
.-.chedules for the weighbridges are being observed in actual practice. 

Weighbridges going out of order are promptly attended to. 

[Ministry of Railways (RaHway Board) O.M. No. 78-BC-E~/ 
VI/19 dated 16-11-1978]. 

RecollUileDdation SL No. 48 (para No. 3.130, 

It has been suggested to the Committee that for a more accurate 
and efficient service, mechanical weighbridges should be replaced by 
'weight-o-metres are electronic weighbridges which it is stated, can re
corc:l the weight of moving wagons also. The Committee are inform
ed by the Ministry of Railways that Railway Designs & Standards Or-
ganisation is in tOuch with the indigenous manufacturers of an elec
tronic weigh-bridge and is, in fact, guiding and helpng them in th1a 
venture but so far it has not been possible for the Railways to examine 
the efficacy of the electronic weigh bridge. An electronic weighbridge, 
on the face Of it. certainly has the advantage of accelerating the pro
-cess of weighment of wagons and thus speeding up the movement of 
goods traffic. The Committee would like to be informed the out
come of the efforts being made by the RDSO in this field. 

Reply of Government 

No indigenous manufacturers have so far been able to develop 
capability for manufacturing electronic weigh bridges for w~ighing 
-wagons in motion. However, Mis. Name Tulaman Manufacturers 
(P) Limited, Hyderabad, who have developed a m<?del of electronic 
static weigh-bridge of 30 ton capacity which could be used for 
weighing wagQns or trucks while they are static or at rest, have advis& 
that the project for the development of ~lectronic weigh-bridges for 
weighing wagons in motion is under active consider~tion and it is pro
posed to undertake the work during the later part of the .. current year. 
Assistance or guidance, if any, required by the above firm will be 
given by the Research Designs & Standards Organisation, Lucknow a 
technical wing of the Indian Railways. The perfonnance of such 
weigh-bridges when developed by the above firm, will be examined by 
the Railways. 

[Ministry of Railways (RaHway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-1978]. 

Recommendation SI. No. 49 (Para No. 3.131) 

'J!1e Comn:tittee are concerned to note that recording of weight of 
:co~slgnments IS stated to be "not correct and proper" in certain cases. 
This may be due to defective functioning of weighing machines, all of 
wlllch, the Committee suggests, should be tested periodically to ensUl'C 
that these give accurate weight reading. The Committee feel that 
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possibility of recording incorrect weight by mistake or_ otherwise wim 
remain until the weighing equjpment with Railways is fitted with au
tomatic weight recording device. They would like the Ministry of 
Railways to explore the possibility of fitting such a device to tb.c" 
weighing equipment already in service and in future consider purchas
ing equipment already fitted with such a device. 

Reply of Government 

The question of installing a suitable weighing machinelweigh-bridge 
for weighing wa~ns correctly and promptly has been engaging th~ 
attention of the Ministry of Railways. After detailed examination of 
various aspects Ministry of Railways have arrived at a decision in 
principle to instal one Electronic Weigh Bridge for weighing Wagons 
in motion. A Development project for the installation of one 100 T 
Electronic Weigh Bridge in collaboration with M1s Name Tulaman 
Manufacturers Pvt. Ltd., Hyderabad has been approved in principle by 
this Ministry and the project will be processed as an experimental mea
sure sublject to availability of resources. 

Though the fitment of automatic weight-r~"'Ording device as recom
mended by the Estimates Committee will solve the problem to some 
extent, the installation of Electronic Weigh Bridge as mentioned above 
will eldmirtate the snag.~ now prevailing and the Railways will be 
benefited considerably due to quicker tum-around of wagons and 
resultant improvements in revenue. The Electronic Weigh Bridge 
proposed to be installed is expected to weigh Wagons in motion at a 
speed of 4 to 5 Kms. per hour and save time now wasted for weighing 
each and every Wagon separately by bringing it to rest. 

Regaroing the defective functioning of weighing machines refet"
ence may kindly be made to the reply given to recommendation No. 
47 (Para 3.129) of the report. 

[Ministry of Railways (RaHway Board) O.M. ~o. 78-BC-ECj 
VI/19 dated 16-11-1978]' 

Recommendation SI. No. 50 (para No. 3.138) 

The Committee are informed that, with a View to avoiding 
delay in the grant of open delivery of consignments, powers have 
been delegated to Station Superintendent, Station Masters, Chief 
Goods Clerk and Head Parcel Clerks at important stations and to
commercial! claims Inspectors at wayside stations. The representa
tive of the Ministry of Railways (Railway Board) stated duri~ evid ... 
ence that open tielivery should normally be granted "within a couple 
of days" and in exc~tional cases "one or two clays extra" may be-
taken. The Committee find that in South Eastern Railway at big 
statiQns, 'open deliveries are granted within 24 hours and at way 
side stations, the time taken is generally 72 hours. But, whenever 
technical assistance is requked for granting open delivery of m~ry 
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lpart etc., the time taken, in South Eastern Railway .... is on aD 
. .average 7 days. This shows that there is a communication gap bet
ween the Railway Board and the Zonal Railways. The Committee 
see no reason why. in other Zones alIso. at stations where duly 

.authQrised officers are available open assessment delivery should 
take more than 24 hours. The Co.mmittee suggest that the Rail
way Board should progressively and after due preparation extend the 

,scheme of delegation of powers to grant open/ assessment delivery to 
· Officers of other stations where the goods traffic so wa·rrants in order 
to provide efficient service to the consignees there. The Committee 
would like that time-schedule to grant such deliveries should be Iaid 

· down and necessary steps taken to ensure that the time schedule is 
adhered to. The Committe~ would also like the Railway Board to 
ensure that their instructions enjoining upon thcucld stall to issue 

· shortage certificates automatically and without delay are carried out 
in 'letter and spirit. 

Reply of Government • 
The J ecommendation of the Committee hJas been noted. Instruc

tions already exist that Station Masters who are authorised to grant 
· assessment of damages should themselves l:UTange to give open 
delivery of the consignments immediately. Powers to grant open/ 
assessment delivery have already been delegated to the concerned 
Railway Officers and staff by the Zonal Railway administrations. The 
Railways have also been advised to extend the delegation of powers 
to grant open/ assessment delivery to officers / staff of other stations 
where the goods traffic warrants. However in view of the fact that 

,the presence of the consignee is also necessary at the time of open and 
assessment delivery, a fi·rm schedule of time not practicable. 

2. Regarding grant of shortage certificates it may be stated that 
instructions already exist that there should be no delay in issuing shor
tage certificates without which claims cannot be preferred. It nas 

· also been laid down that no separate application need be insisted 
upon for issue of shortage certificate and that this should automati
caJIly follow open/assessment delivery. 

3. As regards. fixing a time schedule to grant open/assessment 
,delivery it may be stated that open/ assessment delivery should be 
· arranged immediately after the !'eceipt of application without any' 
delay. I~structions to the Railways also exist that it should be en
sured that there is no delay in granting assessment delivery. These ins-
tructions have been reiterated to the Zonal Railways. However it may 
be JlOinted out that it is necessary that the consignee or their represen
tatives are also present at the time of assessment delivery. In face 

·of disputes regarding the quantum of assessment sometimes technical 
<experts have to be called to ensure that open and assessment delivery 
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is granted on a realistic basis without deterrent to the interests 01 
either party. 

[Ministry of Railways (Railway Board) a.M. No. 78-BC-EC/ 
VI/19 dated 16-11-1978.]. 

Recommendation SI. No. S3 (Para No. 4.38) 

4.38. The Committee also feel that, as suggested by the One
Man Expert Committee, the Railways should, wIthout loss of 
time. undertake a detailed work-study of the manpower require. 
ments, draw up yardsticks which could be applied to various type! 
of duties performed by the Railway Protection Force and make the 
most effective use of the Force by deploying its pelsonnel in a more 
systematic and imaginative manner. 

Reply of Governp1ent 

Foaowing this recommendation by the One-Man Expert 
Committee, it was decided that a detailed work study for the various 
protection and unscheduled duties etc. should be made, a proper 
yardstick drawn up and the man-power requirements should be 
determined by the Zonal i-ailways on that basis. If according to this 
work study/yardstick additional man-power becomes necessary, the 
same should be processed giving full justification to the associated 
finance. In pursuance of this decisiOn instructions were issued to the 
Zonal Railways to take effective measures to implement the said 
recommendations. But the Zonal Railways contended that a Cen
tral Committee appointed by the Railway Board should evolve 
general guidelines and suggest yardstick to be applied uniformly. 
Consequently, IG jRPF constituted an official Committee OIl 

24-4- t 978, con.c;isting of Chief Security Officers of Western and 
Cent'ral Railways, DIG/RPSF and Dy. Chief Security Officers of 
Eastern and Northern Railways. This Committee is currently going 
into the whole issue and its recommendations are awaited . 

. [Ministry of Railways (RaiIway Board) Q,M. No. 78-BC-EC, 
Vlj19 dated 27-12-1978] 

Recommendation SI. No. S4 (para No. 4.39) 

The Committee were infonned by the Ministry of Railways 
that the thefts etc., taking place from trains escorted by RPF per
sonnel were, . inter alia, also due to negligence/indulgence in 
malpractice by railway staff, insufficient lighting arrangements in 
yards and unscheduled stoppages or speed restrictions on account of 
operational reasons. The Committee are unable to appreciate as to 
why the escorting RPF personnel cannot effectively deal with the 
railway staff and others committing or abetting in the commission of
thefts and pilferages from running trains or at unscheduled stoppages 
and why lighting arrangements in the yards cannot be improved to 
a satisfactory level. If even the trains escorted by the RPF perSODQel 
are not safe from criminals, the fate of unescorted trains is not 
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difiicult to imagine. This only shows that not only the RPF personneL 
but a!lso others who are responsible for safeguarding public property 
do not take their duties seriously. The Committee would like the 
Ministry of Railways to look into this matter seriously and take urgent 
steps to plug the loopholes in the security arrangements of trains so as ' 
to ensure their absolute safety from criminals. 

Reply of Government 

The performance of the RPF in this regard is under review and' 
steps are being taken to tighten security measures so that thefts and 
piJferages from running trains or at unscheduled stoppages are mini
mised. "; ~"I 

The criminals operating on the Railways have links with outsiders' 
and come in sufficient strength, even prepared to attack the escor
ting parties by opening fire, if necessary. Taking into account the 
very large number of trains on the more, it is not always possible 
to provide armed escorts in all trains. Even where they are provided 
their strength is generally 1 Head Rakshak and 3 Rakshaks which 
is not adequate to cope with Criminals operating in a large number 
armed with deadly weapons. Sometimes the long length of the goods 
trains with escorts seated in the rear Brake-Van, and sharp curves, 
obstructing the visibility of wagons next to engine, render the escorts 
ineffective and provide opP9rtunities to the Criminals to escape in ' 
fami1ia'l' terrains. However. instructions have been issued to the 
Chief Security Officers to provide escorts in adequate strength on a 
selective basis in affected trains over vulnerable sections. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 27-12-1978]' 

Recommendation Sl. No. 55 (para No. 4.40) 

The Committee were also informed by the Ministry that' 
during 1976. 1327 members of the RPF were punished and 200 
out of them were removed from service. There have also been 
cases in which RPF personnel were apprehended for involvement in 
oases of pilferages, thefts and loss of railway consignments. The 
numbers of RPF personnel arrested on this wound were 176 in 1974, 
190 in 1975 and 94.136 in 1976. That sftt1t a larj!e nJlmber of RPF 
personnel were found negligent in t:he-.discharge of their duties and
had to be punished and arrested for involvement in thefts. etc. is a 
sad commentary on the working of the Railway Protection Force. 
The Committee strongly urge that the Railways should systematically 
identify RPF and other personnel with doubtful integrity and keep" 
them under careful and constant surveillance. The Railway authorities 
should attach the highest importance to the integrity of their personnel 
while evaluating their performance for the purpose of career advance
ment and should not appoint personnel of doubtful integrity in positions'; 
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I()f responsibility. Those who are found guilty of acts of Commission 
.and omission involving moral turpitude resulting in financial Joss 
·should be speedily and severely punished. 

Reply of Govemment 

The Government are seized of the problem with regard to reoruit
·ment of persons with integrity in Government service as weN as 
attaching due importance to integrity in career advancement. All 
possible precautions are taken to ensure that persons with doubtful 
integrity do not get appointed initially and as such candidates are 
appointed only after the verification of their character and antece
,dents. In some cases, however, it may become .ntcessary to make 
·appointments pending verification of· character and antecedents but 
such verification is done immediately after such appointments. For 
"romotions at all levels due importance is given to integrity at the 
time of selections. Persons of doubtful! integrity or those otherwise 
found guilty for acts of omission and commission involving moral 
turpitude are not promoted unless thei1' cases are duly cleared by the 
Vigilance Department. 

At the Railway Protection Force Posts, a confidential record of 
-persons with doubtful integrity is maintained and watch is kept over 
'Such persons. 

Staff found guilty involving moral turpitude resulting in financial 
loss to the Government are adequately punished. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
. VI/19 dated 27-12-1978] 

Recommeddation SI.. No. 56 (para No. 4.41) 

The Committee note that the One Man Expert Committee 
'has come to the conclusion that the existing procedure for depart
mental proceedings in the case of Railway employees, particularly 
Railway Protection Force. needs to be revised to enable speedy and 
drastic punishment being imposed for involvement in crime against 
rai'Jways property. The <;;pmmittee would like the Railways to go 
·into this matter expediti~usly and make necessary changes in the 
procedure for departmental proceedings to enable speedier and ap
propriate punishment being awarded to such of the railway em 
ployces as are found guilty of crime against railways property and 
-public property entrusted to railways f01' carriage. 

Reply 01. Govenunent 

The -Board had examined One Man Expert CODlmittee's recom
mendations for making necessary changes in the procedure for 
departmental proceedings and had decided that it was not necessary 
"to have any changes in the existing ~edure. The existing pro<» 
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dures have been framed in keeping with the Constitutional provisions. 
They have also been found to be adequate to meet the requirments. 
For speedy disposal of the cases Board have laid down a time-sche
.clulJe for finalisation of all disciplinary cases which is followed. How
eva, it has been reiterated to the Zonal Railways to eosure to speed 
up the action in drawing disciplinary proceedings ~ impose 
<1eterrent punishment to such RPF & Railway emQloyees who are 
found guilty of crime against Railway property and property entrus
ted to railway for carriage. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 27-12-1978] 

Recommendation SI. No. 57 (para No. 4.42) 

The Committee also recommend that training and refresher 
'Courses should be organised for the RPF and other personnel res
ponsible for handling and protecting public property in order to 
improve their efficiency. Training shou1d also be imparted to super
'visory officers to enable them to improve the quality of supervisions 
and to detect cases of negligence well in time so as to minimise 10s1 
to railways on account of pilferage and theft of railw~y consignments. 

Reply of Government 

The training to supervisory officers of the RPF is already being 
impa·rted with a view to improve their officiency. 

[Ministry of Railways (Railway Board) O;M. No. 78-BC-EC/ 
VI/19 dated 27-12-1978] 

Recommendation St No. 58 (para No. 4.43) 
The Committee are informed that at present under the 

Railway Property (Unlawful Possession) Act, 1966, the Railway 
Protection Force has been conferred with limited powers of investi
gation and prosecution. The Railway Protection Force has still to 
depend on the State Police Organisations, mainly the Government 
Railway Police, for the investigation of theft cases reported to them. 

The existing pattern of dual contrOiI of Railways crime does not meet 
the security requirements satisfactorily. The Committee would, 
therefore, recommend that as. suggested by the Administrative Re
forms Commission and also the One-Man Expert Committee (Kripal 
Singh Committee). the aforesaid Act be amended and the Railway 
'Protection Force which is a statutory organisation for the 
protection of the railway property and property entrusted to the 
railways for carriage, be vested with adequate legal powers of investi
gation and prosecution of the offences against such property to make 
the Force more effective and purposeful. 

Reply of Government 
The Railway Protection Force which is a Statutory Force raised 

under the Railway Protection Force Act. 1957. is charged with the 
787 LS--4. 
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responsibility of protection and safety of the railway property and 
have been given limited powers of search and arrest. Only cases 
coming under the Railway Property( Unlawful Possession) Act, 1966 
can at present be enquired into and prosecuted by them and all othe! 
offences against railway property including booked consignments are 
investigated by the Government Railway Police alone. 

The High Powered Committee on the security and policing on the 
railway in their report have discussed this aspect and suggested that 
it -should be considered whether within the existing framework of the 
Constitutional provisions the Railway Protection Force can be given 
further legal powers and responsibilities for ensuring better security 
and policing on Indian Railways. ~imi1ar recommendations provid
ing for enhancement of legal powers of the R.P.F. by empowering 
them to deal with the investigation and prosecution of cases of theft 
of railway property (including booked consignments) have also been 
made by the Administrative Reforms Commission. The One Man 
Expert Committee which was framed in 1975 with a view to making 
recommendatioos for combating crimes, minimising claims, compen
sation and advising better security arrangements and more effective 
measures and methods, have similarly recommended for enhancement 
of legal powers of the Ra,ilway Protection Force so that they should 
have concurrent jurisdiction with the State Police in the matter of 
investigation and prosecution of offenoes against railway property. 
The Ministeries of Home Affairs and Law Justice and Company Aff
airs to whom the matter was referred, have recently agreed to confer 
additional powers on Railway Protection Force within the framework 
of the Constitution. 

Accordingly a draft bill entitled "The Railway Property Special 
Offence Bill" to empower the R.P.F. to investigate all kinds of offen
ces relating to the railway property has been prepared. In the light 
of the opinion given on the bi'll by the Ministries of Home Affairs and 
Law and Justice, the copies of the draft bill have been circulated to 
the State/U.T. Governments for their views in the matter. The 
comments received are under examination. Changes in the proposed 
bill may be made on the basis of comment<; received, if necessary. 
Then the bill will be processed further in consultation with the Minis
teries of Home Affairs and Law and Justice and Company Affairs. 

The proposed 'Railway Property Special Offence Bill' will cover 
crimes under heads 'dacoity', 'arson', 'robbery', 'theft', 'cheating' & 
'forgery' when committed in relation to railway property. It is pro
posed to confer powers of investigation and prosecution on the R.P.F. 
in respect of such offences. It will provide concurrent T)()wers to 
the Government Railway Police and the Railway Protection Force 
with regard to such offences as poliCing on ~ railways in a Sta1e 
lubjec~. . , 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 27-12-1918J 
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Recommetadatioo 81. No. 59 (Para 4.44) 

It has been brought to the notice of the Committee that u 
regards loss of railway consignments there is no clear-cut demarcatioD 
of responsibility between the railway staff and the RPF and the 
Police and that one tries to shift the responsibility on to the other. 
The Committee would like the Ministry to go into the matter and 
define the responsibilities of the Railway staff, the RPF and the GRP 
in clear-cut tenus so that lin case of loss, damage, pilferage of theft. 
the responsibility could be appropriately fixed. 

Reply of Goverament 

In accordance with the RPF Act, 1957 the dQty of the RPF is to 
protect and safeguard the Railway property and as such RPF is res
ponsible for all losses of Railway consignments where there is evidence 
of criminal interlerence whether in the yards, goods sheds in transit 
etc. The RPF is also empowered to enquire into cases of unlawful 
possession of Railway property and prosecute the offenders where a 
part of whole of the stolen property has been recovered and the accus
ed has been arrested. The Government Railway Police takes 
cognisance of all cases of criminal interlerence of booked consignments 
or railway property whc(e there is no recovery of the stolen property 
and a case under RP(UP) Act cannot be registered. The other 
Railway staff, i.e .. Commercial Staff arc responsible to supervise 
loading and unloading of booked consignments and are accountable for 
all shortages of consignments from seal intact wagons where there is 
no evidence of criminal interference. 

The Commercial staff is also responsible in respect of or consign-
ments found missing from sheds, platforms, etc. where there is 
no evidence of criminal interference. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-ECI 
VI/19 dated 27-12-1978.] 

Recommendation S1. No. 60 (Para No. 4.45) 

The Committee are infonned that one member of the RPF 
staff of N. E. Railway, one Rakshak of Central Railway and 6 mem
bers of the RPF staff of South Eastern Railway died in encounters 
while protecting railway property and consignments booked by rail 
and the bereaved families were given suitable financial assistance. 
The Committee feeL that besides giving cash assislance in such cases 
atJeast one dependent member of the bereaved family should be pro
vid.d with a suitable iob in the railways and also the facility of resi
dential accommodation so as to mitigate the hardiltip which such a 
family has inevitably to face after demise of its bread earner. 
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Reply of Government 

As per the e~tant instructions of the Railway Board, the cases of 
dependents of raIlway employees who die as, a result of devotion to 
duty are considered on compassionate grounds on priority basis for 
offering them suitable appointment.,. If necessary age limits are 
also freely relaxed. While offering appointments to the dependents 
of the members of the Railway Protection Force in Rail
way Protection Force itself, physical standards are also reo 
laxed to certain extent. As regards providing facilities ot 
residential accommodation to the dependants the extant 
instructions are that a railway employee who dies in service his/her 
8On, daughter, wife or husband, or father may be allotted railway ac
commodation on out of turn basis provided the said relation is a rail
way servant eligible for railway accommodation and has .been sharing 
accommodation with the deceased railway servant for atleast 6 months 
before the date of death. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 27-12-1978.] 

Recommendations Sl. No. 62 & 63 (Paras 4.47 & 4.48) 

The Committee are distressed to note that in 1975, 3 RPF 
personnel were lliPprehended at Kodarma for being in possession of 
Rs. 1 lakh (approx.) in cash, 3 wrist watches, gold ornaments weigh
ing about 160 gms. and some other things. As admitted by the 
Ministry of Railways the persons concerned in this case had been 
there for more than 5 years and there were no exceptional circum
stances. warranting their unduly long stay at that station. The repre
sentative of the Ministry informed the Committee during evidence that 
the local officers right up to the Chief Security Officer tried to trans
fer them but "some how or the other some pressure was brought to 
bear." Viewing this as.a typical case and not an isolated case, the 
Committee are unhappy that the highest officers succumbed to pressure 
as they did and allowed RPF personnel to stay at the same station for 
unduly long: period in violation of the policy laid down in this regard. 
Such instances arc sure to undermine the morale of honest workers 
and create dis-satisfaction in their ranks. The Committee would like 
the Ministry to enquire into the circumstances of the case and draw 
appropriate lessons for future guidance and infonn the Committee 
cf the outcome. 

The Committee would alsQ. like the Ministry to undertake 
a review of all such cases in which the stay of RPF personnel at -the 
same' station contit'lUes to be fora longer period than permitted under 
the official policy in this regard and ractify the situation. 



Reply 0( Government 

A review of all such cases in which members of the RPF were 
allowed to stay at a particular station for longer periods than permit
ted under the rules, was made. Prior ~proval of the competent 
authority has been obtained in cases in which exception to th~ rules 
were made on administrative or compassionate grounds. The North
ern, Railway, however, did not carry out the periodical transfers. after 
May 1977 with a view to bring about economy. The Northern Rail
way has been advised to carry out the periodical transfers. These are 
in progress. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 27-] 2-1978.} 

Recommendation SI. No. 65 (para 4.50) 

From all that has come to their notice, the Committee caD
not but agree to the view evpressed by a number of public sector enter
prises that the performance of RPF personnel leaves much to be desir
ed and that the theft and loss of railway consignments can be COll-
siderably reduced if only the RPF personnel discharge their duties 
honestly and conscientiously. The Committee stress that it is abso
lutely essential for the railways to revamp the image of the RPF and 
establish its credibility in the eyes of the public as an effective instru
ment for safe~uarding public property entrusted to railways for car
riages. Necdles..s to say, the public will judge the effectiveness of the 
steps taken to improve the efficiency of RPF by the success it achieves 
in controlling the incidence of theft, pilferage and loss of consign
ments booked by rail. The Committee would like the Ministry of 
Railways also to evaluate the performance of RPF in terms of annual 
compensation claims bill and compensation paid on account of theft,. 
pilferage and loss of railway consignments vis-a-vis the total expendi~ 
ture on RPF and its strength. Thev would also like the Ministry tot 
publish such evaluation results in their Annual Report. 

Reply 0( Government 

The working of the Railway Protection Force is constantly under 
review and no efforts are spared to improve its efficiency, morale and 
discipline. Those personnel who have done J!;ood wQrk are suitably 
rewarded and the bad elements are sternly d~lt with to improve the 
general image of the organisation. As suggested by the Committee 
evaluation of the perfonnance of the RPF will be made along thO' 
guidelines indicated in the recommendation. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 27-12-1978.)j 

Recommeadatioa 81. No. " (Pan No. 5.25) 

It bas been represented to tbe Committee h) at numtier (Jf': 
reputed enterprises and organisations that the procedure fGr.' ..uIf .. 



claims is lengthy and time consuming. There are inordinate delays 
and improper assessment of Joss and damage. Letters and notices 
are not promptly attended to. From what they have heard from the 
representatives of the Chambers of Commerce and other organisations 
during the course of their study tours, the Committee gathered the 
impression that aU is not well with the procedure for settling claims. 
The Committee would, therefore, suggest that a critical study of the 
procedure of working of the claims settlement organisation should be 
made through an Organisation and Methods expert and the procedure 
simplified and streamlined in the light of the stidy. The Committee 
also suggest that guidelines should be laid down clearly to enslJ.fe 
speedy disposal of work and the role and duties of each category 
of staff and officers should be properly defined so that the performance 
of each one of them can be properly evaluated and bottlenecks, if 
any, removed. 

Reply of Government 
It may be stated that various measures have been taken from time 

to time for streamlining and expediting the settlement of compensa- . 
tion claims. As a result the average time taken in settlement of a 
clahn has come down from 55 days in 1976-77 to 46 days in 1977-78. 
However, as suggested ror the Committee a critical study of stream-
1ining the work of settlement of compensation c1aims and simplifying 
the procedure in this regard has been entrusted to the Efficiency 
Bureau Directorate of the Ministry of Railways a.,nd further action 

1IVi11 be taken after completion of the study. 
[Ministry of Railways (Railway Board) O.M. N<?. 78-BC-EC/ 

. VI/19 dated 27-12-1978.] 

RecommeadlltioD Sl. No. 68 (para No. 5.27) 

The Committee note that, while acknowledging receipt of a claim, 
the claimant is asked to submit necessary documents such as shortage 
certificate, beejuck and other relevant information, if not already fur
nished. In order to avoid unnecessary correspondence in this regard, 
the claims authorities should insist on aU the relevant documents to 
be appended to the claims application at the time of submission of 
the claim. This, in the opinion of the Committee, is a good sugges
tion. For this purpose the lists of documents required and other 
iDstructions in this regard should be printed at an appropriate place 
in the application form and also put up at prominent places in the 
claims and other offices of the Railways and giv~n due pUblicity by 
ether means for the guidance of claimants. 

Reply of Govemment 
It may be stated that on the basis of the Recommendation made 

by Qne..Man Expert Committee on Compensation Claims instructions 
were iSt-;ued to the Zonal Railways that while acknowledging the letter 
preferring compensation claim, all DeceiS8ry documents and jn
formation as required should be called for from the claimants. Ac
.... ~ the documents and information normally required by the 

,,'.'. 
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Claims Office is printed on the acknowledgement cards. This apart. 
instructions already exist that printed forms for preferring claims 
should be provided at important stations for convenience of claimants 
to ensure that they furnish full information' on all relevant points at 
the time of preferring their claims. 

It is sffinificant to point out that insistence on the submission of all 
documents in the first instance would involve avoidable delay causing 

'Complication in view of the fact that compensation claims are to be 
preferred within six months from the date of booking according to 
statutory provisions contained in Section 78-B of the IQ,dian Railways 
Act. 

However, the above-mentioned instructions have been reiterated 
to the Zonal Railways for suitable action. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 27-12-1978.) 

RKOIiuneD4latioR Sl. No. " (para No. S.18) 

The Commi~tee cannot understand why Missing and Damage 
Report in respect of a booked consignment should be called from the 
station concerned only after the registration of a claim and why such 
a Report should not be seJrt automatically by the station concerned 
to the claim officer concerned after loss, damage or shortage comes 
to notice. Similarly they are unable to apprecia~e why effort to trace 
the missing consignrnen: is initiated or notice on the adjoining Railway 
to trace ~e missing consignment is served only after the registration 
of a claim. .Jf advance action is taken in such matters by the autho
rities concerned in anticipation of the claims being registered. in due 
course, the disposal of claims can be speeded up. The Committee 
hope that this aspect will be taken care of while streamlining pr0ce
dure. ' •. iaJ, .• ;, .. : J'~~~:J 

Reply of Gol>ermnent 

Instruction already exists that the Missing and Damap Goods 
Re~ must be submitted by the Station Masters as soon as a consign
ment is delivered under qualified remarks and must not be detailed 
untill a claim is preferred and the report is specifically called for by 
the claims office. !Instructions also exist that the Missing Goods 
Report of those cases where the estimated loss is more than Rs. 1000/
should be scrutinised and enquiries s:arted as soon as they are 
received in Claims Offices, so that the claims when received in claims 
offices, can be expeditiously settled. However, these instructions 
have once again been reiterated ~o the Zonal Railways for meticulous 
compliance at all levels. 

[Miriistry of Railways (Railway Board) O.M. No. 78-BC
EC/VI/19 dated 27-12-1978]. 
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Recommendation Sl. No. 70 (Para 5.29) 

It has been represented to the Committee that payments of claims 
are held up due to non!receipt of other railways' acceptance or 
confirmation even though claims on meri~ are admissible. The 
Committee would like the Railways to look into the matt~r and con
sider taking necessary steps to simplify the procedure in this regard. 

Reply of Government 

It may be stated that suitable provisions already exist that settle
ment of compensation claims which are admissible on meri~s should 
not be delayed for fixation of inter-Railway liability. However, suit
able instructions have once again been reiterated to ~he Zonal Rail
ways to ensure that settlement is not delayed on ~his account. 

[Ministry of. Railways (Railway Board) O.M. No. 78-BC
EC/VI/19 dated 27-12-1978]. 

Recommendation Sl. No. 71 (Para 5.30) 

The Committee are glad 'to note that the Ministry of Railways 
have responded favourably to the suggestion made by the trading 
circles that the Railways should accept applications for claims 
accompanied by "certified" copies of original documents and not 
insist on "originals" which may be submitted at the time of final settle
ment. The Committee hope tha! publicity will be given to this faci
lity for the benefit of the public and necessary instructions in this: 
regard will be issued to claims offices in all zones to ensure that this 
facility is extended to all the claimants without any hesitation. 

Reply of Government 

Instructions have been issued ~o the Zonal Railways that there 
should be no hitch in accepting applications for claims for compensa
tion for goods lost, damaged etc .. which are accompanied by certified 
copies of the original documents. However, at ~he time of final 
settlement of claims the original documents would be obtained from 
the claimants for proper verification of !he claims and to prevent 
duplicate or spurious claims being preferred. 

Instructions have also been issued to the Railways that necessary 
publicity should be given in this regard. 

[Ministry of Railways (Ra.ilway Board) O.M. No. 78-Be-
EC/VI/19 dated 27-12-1978]. 

Recommeadation 81. Nos. 74 & 75 (Paras 5.33 & 5.34) 

"A number of private sector organisations have itated that 
the Railways sit tigh! over claims cases till legal notices aro servod 
or lcgalproceedings. are initiated. A public sector undertaking, wh41~ 
making a similar complaint bas r.ated that there appcan to bet • 



'general tendency for repudiation of claims either by iJla~tion or long. 
silence and claims are seldom settled until threat is held out for legal 
action.' The Ministry of Railways have stated lhat ·this allegatlOll 
is not correct.' The Ministry have added that it is their constant 
endeavour to set~le compensation claims as expeditiously as possible 
and it is not their intention to force the claimants to resort ~o legal 
action. The Committee consider it unfortunate that such an impres
sion about the attitude of Railway Administration towards claimants. 
even if i~ is unjustified, prev.ails among trading and industrial circles. 
in private and public sector. The Committee would like to reiterate 
that the Railways should give wide publicity to the measures tak.en , 
by them to speed up claims settlement work and encourage public and 
private sector enterprises and organisations ~o bring long pending 
claims and other matters to the notice of higbest Railway authori:ies 
in the respective zones who should look into them and ~ke prompt. 
and conclusive action." 

"The Committee find that an impression prevails amongst 
traders tha: the officers are hesitant in taking a decision on high value 
claims and they prefer such cases to go to courts. It is stated that 
when such cases are brought to the notice of the General Manager of 
the Zone concerned by the Chambers of Commerce and, Industry, 
these are finalised "very quickly". The Committee are not happy at 
the senior officers ev.ading the responsibility for deciding high value 
claims. They would suggest that, as is the practice in some places 
already, General Manager or other senior officers of" Zone should 
periodically hold meetings with representatives of recognised organi
sations of traders and industrialists to discuss outstanding claims cases 
and to expedite their settlement across the table." 

Reply of Gonrnmellt 

The recommendations have been noted and same have been 
brought to the notice of the Zonal Railways for suitable action. 

[Ministry of Railways (Railway Board) O.M. No. 78i BC
EC/V,I/19 dated 27-12-1978]. 

Recommendation S1. No. 76 (Para 5.3S) 

The Committee note with concern that :he Minister of Railways 
and Railway Board have been receiving ,a large number of complaints 
regarding settlement of claims vide para 5.22 of the Report. 
The Committee would suggest that, after disposing of ~e complaints, 
the Ministry should critically analyse these complaints to find ou: the 
basic factors which give rise to these complaints and take steps:o' 
avoid similar complaints in the future. • 

., 

"'Iyof~_t 

• The suggestion of the Commit:cc has been noted. The com
plaints received in the MiDistry of Railways are critically examincll.! 



·and wherever any serious lapse on the part of the railways is notice~ 
the same is brough-: to the notice of the concerned railways to avoid 
.recurrence of such complaints in future. 

[Ministry of Railways (Railway }3oard) O.M. No. 78;oBC
EC/V.Jj19 dated 27-12-1978]. 

Recommendation sa. No. 77 (para 5.36) 

Though the Committee in their 10th Report (1967-68) had 
recommended that -:here was need to compile a handbook on claims 
procedure for the guidance of the trading public and the Ministry in 
their Action Taken Note had informed the Committee in 1968 that 
"A Guide for Claimants has been prepared and arrangements are 
being made to publish i~," the Committee regr~ to note from the 
handbook containing principles rules and procedure for the prefer
ment and disposal of claims which was supplied to the Committee 
.along wi:h Supplementary Material (February 1978) that it was 
published only in 1965. This clearly shows that not only has the 
Railway Administration done precious little to keep the claimants 
informed of the prevailing procedure for preferring claims, bu: it has 
also failed to implement an earlier recommendation of the Committee 
accepted by the Ministry. This is reprehensible. The Committee 
would like ~e inordinate delay in bringing out a handbook of rules 
and procedure for the prefennent and disposal of claims to be 
enquired into and the Committee informed of the result. Responsi
bility should also be fixed for the lapse. The Commit:ee would also 
like that the handbook may now be brought out without any further 
delay arid copies made available to the trading public on payment and 
~1s0 supplied to scores of members of the Railway staff who are 
scattered all over the country and trying to grapple with the problems 

-.of claims on ~eir own. The! Committee expect that the handbook 
would be kep: up-to-date by bringing out revised editions or jssuing 
correction slips from time to time. 

Reply of Government 

The delay in compiling a handbook on Claims Procedure was 
mainly due to the fact tha: the sale of the printed publication of the 
earlier issue on this subject was not encouraging. Many zonal raIl
ways and the Railway Board, therefore, issued handbooks free of cost 
giving necessary information regarding preferment of claims and seek
ing coopera:ion of the rail users in dlaims prevention also. These 
free publications were distributed to the Chambers of Commerce and 
important rail users. -

The Recommendation of the Committee has been noted and a 
revised priced pamphlet on "Principal Rules and Procedure for the 
Prefenrl!nt and Disposal of Claims and Refunds on Railways" has 
been compiled and will be printed shortly and made available to the 

. trading public. ,.. . 

:IMinistry Of RailwaY' (Railway Board) 0.14. No. :.78~BC
OClVI/19 dat!lHl27-12 .. 1978l. 
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.RecommeDdatioo 81. No. 79 (para 5.55 

In spite of the improvement claimed by Railways in reducing 
the average time taken in settling claims from 55 days in 1976-77 
to 48 days in 1977-78, the Committee cannot but take cognizance of 
the common complaint of public and private sec~or enterprises and 
,institutions that Railways take unduly long . time in settling claims. 
1: is stated that the "settlement of claims within the time limit is the 
exception rather than the rule" and that generally the time taken 
ranged "from 8 months to over two years". Some cases, according 
to a prominent public sector undertaking, have been settled even 
.after a period of 5 to 10 years from the time of preferring daims. It 
is unfortunate that what the Railways claim to have achieved in this 
field has left tlle trade and industry unconvinced and unsatisfied. 
Obviously much more has yet to be done to see that the results of 
efficiency brought about the Railways percolate down to the ground 
leveI and are sleen by their clients. The Committee feel tha! public 
and private sector enterprises and institutions should be informed of 
the efficiency brought about by the Railways in the working of claims 
settlement machinery and these institutions and enterprises encouraged 
to bring to the notice of high authorities in the resJ'eCtive zones the 
-cases of inordinate delay in the settlement of claims. The Zonal 
authorities should then direct all their energies at disposing of the 
pending cases without delay as it is only by practical demonstration 
rather than by claims on paper that the Railways' claim to have 
brought down the average period of settlement of claims to 48 days 
can carry conviction with the trade and industry. 

Reply of Government 

The observation made by the Committee has been noted. The 
Zonal Railways ha~ been directed to make all out efforts ~o achieve 
the targetted period for settlement of claims for compensation adding 
that there should be qualitative and quantitative improvement in the 
matter of disposal of claims' so that ~re is customer satisfaction. A 
special watch is also maintained to ensure that target for expeditious 
settlement of claim is achieved and delays at every level ifeduced. 
As a resWt of the special drive in this regard the average time taken 
for settlement of claims on Indian Railways in August, 1978" is 37 
days. 

However, it may be pointed out that though there is general 
improvement in the expeditious settlement of claims, the position in 
respect of public sector organisations is not to their satisfaction on 
account of some delays in some cases. The delays are ca.used in 
many cases on account of delay in furnishing documents and other 
infonnation necessary for final disposal of these cases. Frequent 
meetings are held with the public sector organisations to expedite 
:setttement of tbteir claims· and seek their cooperation in this regard. 
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Railways Inspectors and Tracers also visrt these organisations regu
larly for this purpose. 

[Ministry of Railways (Railway Board) O.M. No. 78-:BC
EC/Vl/19 dated 27-12-1978], 

Recommendation Sl. No. 81 (Para 5.58) 

From the information furnished by the Northern Railway 
and the Budget Speech (1978) of the Minister of Railways, it appears 
there is some mix-up about the average and maximum time limits 
laid down by Railway Board for settlement of claims. While accord
ing to tile instructions issued by the Ministry of Railways, "the 
average time taken for settlement of claims should not exceed 3(} 
days", and according to the Budget Speech of the Mini~ter for Rail
ways (1977) as reported by the Ministry in Preliminary Material, 
"even in individual claims cases, the time taken for settlement should 
not normally exceed six weeks", the note furnished by the Northern 
Railway and ~he Budget Speech of the Minister (1978) conveys an 
impression that the objective before the Railways is to settle claims 
within an average time of 6 weeks. The Committee would like the 
apparent confusion in this regard to be removed forthwith for the 
guidance of the Zonal Railways and the position made clear beyond 
any doubt that while the objective is to dispose of claims within an 
average time of 30 days, the individual cases, the time to settle claims 
may exceed 30 days but not 42 days. , 

Reply of Government 

The posi!ion has been clarified to the Zonal Railways. Even 
according to the existing instructions wherein a target of 30 days has 
befen, laid down as an average time for settlement of claims it has 
been clarified that a certain percentage of cases particularly of higher 
valuation in which consignments pass over a number of Railways, 
require longer time for tracing. Similarly, verification in some
higher valuation cases where papers are not readily available with 
the c1aiman~s may take longer time. The Minister of Railways dur
ing his Budget Speech of 1977 has emphasised the importance at 
expeditious settlement of claims by stating that even in individual 
cases the time taken for settlement should not normally exceed six 
weeks. These ~argets have been properly explained to the Railways 
and a special drive to settle claims expeditiously has been undertaken., 
as a result of which the average time taken for settlement of claims. 
on Indian Railways has come down to 38 days infuly '78, as com-· 
pared to 51 days during July, 1977. The Zonal Railways have been 
suitably advised to make all possible efforts to "Ie claims expedi
tiously. Tbeir performance in this respect is :~ing kept under.· 
constant review. 

[MiAistry of Railways (R.ailway Board) O.M. No. 78JBC-
-or EC/VI/19 dated 27-12-1978}..-
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Recommendatioa SL No. 83 (para 5.(0) 

The Committee are infonned that though. no definite time limit 
has been fixed for making payment after claim has been accepted, 
"pay order" for the accepted amount is expected to be remitted in 
about 10 days time and the cheque in about 20 days time after the 
,decis.ion has been taken to pay a claim. The Committee see no rea
son why it should take 10 to 20 days to remit "pay order" or cheque 
.and Why it cannot and should not be done within a day or two after 
the claim is admitted. The Committee would like the Ministry of 
Railways to streamline the system of making payments for accepted 
.claims S() as to ensure that payments are made without delay . • 

Reply of Goyfl'Dllltllt 

Instructions are being issued agai,n by the Ministry of Railways 
to the Zonal Railway Administrations to ensure that payments in res
pect of accepted claims are made within a period of 15 days. 

The Ministry of Railways submit that in a vast organisation like 
the Railways, where suitable and necessary internal checks in respect 
of payments from the Consolidated Fund of India cannot be done 
away with it will notOe practicable to lay down that all payments of 
this nature should be made within a day or two. The time required 
for arranging payment in cases decided by the claims officer has to 
take into account the time invoOlved in preparing pay orders by the 
Commercial Department, check of the pay order and issue of cheques 
by the Accounts Department and despatch of cheques 
to the payees by the Cash and Pay Department. Taking these into 
account time-limits have been fixed and machinery has been instituted 
to maintain a watch on the disposal and settlement of claims through 
811 the stages. Procedures in these respects are constantly under 
watch with a view toO introducing refinements as and when necessary. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 27-12-1978]. 

R/~ommendatiOD Sl. No. 85 (Para 5.62) 

The Committee al"o note from the information furnished 
oy the Northern Railway that at present payment of compensation 
-claims is restricted to budg~ed ,amount and no extra payment is pos
sible. This lends credence to the representation made to the Com
mittee, that. even after claims arc admitted or decreed, payments are 
delayed by the Railways. In the opinion of the Committee there 
is no legal or moral ground t() delay payment o(J::ompensation to the 
duimants whose claims are admitted by Claims Settlement Officers or 
decreed by courts at a time when budgeted aIUount with the Railways 
might have been exhausted. The Committee strongly urge that delay 
0Jl this ground is wholly indefensible and should never be allowed to 
occur and additional funds must be arranged to settle the accepted 
claims of such claimants. 
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Reply of Govenu&eDt 

The observations of the Committee are noted and necessary ins
tructions have been issued t'O the Railway Administrations. In this 
.;onnection, the Ministry of Railways would submit that the impres
sion created by the information furnished by the Northern Railway is 
not correct. While the Railway Administrations are required to 
estimate their expenditure under various heads correctly and ask for 
additional funds wherever required, there is no such s~pulation that 
payments becoming due should be withheld for want of budget pro-
vision. This position has been suitably clarified to the Railways. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-ECt 
VI/19 dated 16-1-1978]. 

Recommendation Sl. No. 86 (Para 5.63) 

The Committtee are not in favour of the suggestion made 
by some representatives of trade and industry that if a decision on a 
claim is n'Ot communicated to the claimant within a reasonable period, 
the liability 00 pay compensation should. ipso facto, devolve on the 
Railway. But they do feel that the Railways should devise a system 
that in case a decision is not taken on a claim within a rejSonable 
period, say 6 months, detailed reasons for the delay and the ~ime likely 
to be taken in coming to a decision on the claim are explained to the 
claimant soon thereafter. 

Reply of Government 

The recommendation of the Committee has been noted. Suitable 
instruction has been issued to the Zonal Railways that in cases where 
disposal of compensation claims is likely to be delayed beyond six 
months., reasons for the delay in disposal of the claims and the time 
likely to be taken in disposal of the claim should be explained to the 
claimant. Any information or document necessary for the expedi
tious dsposal of the claim should also be brought to the notice of the 
claimant for early compliance. 

[Ministry of Railways (RaHway Board) O.M. No. 78-BC-EC/ 
. VI/19 dated 27-12-1978]. 

Recommendation SI. No. 87 (para 5.69) 

From the memoranda submitted t'O the Committee by public sec
tor and private sector institutions, the Committee find that these ins
titutioJls have a grievance that the reasons for repUdiation or reduc
tion of claims are not given in aU cases and where all the reasons a.re 
given, these are often not sound and convincing. It is unthinkable 
that a claims officer who is supposed. to act in quasi-judicial manner 

• 



while disposing of a claim should repudiate or reduce the claims. 
without recording adequate reasons. The Committee would urge 
upon the Ministry of Railways to look into this matter and ensure that 
no claim is repudiated or reduced arbitrarily and reasons in support of 
the decision of the claims officer are recorded and communicated to 
the claimant to enable him to decide the future course of action on 
such claims. 

Reply of Governmeat 

The recommendation has been noted. By and large the claims 
for compensation are decided judici<>usly and reasons for repudiation 
and reduction in amount are explained to the claimants. The claim
ants are also availing of the facility of discussing individual or group 
of claims cases if they are not satisfied with the reasons given for repu
diation of these cases. However, the recommendation has again been 
brought to the notice of the Zonal Railways for suitable action. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 27-12-1978]. 

Recommendation SI. No. 89 (para 5.89) 

The Committee note that the Railway Board issues directives and 
guidelines to the Zonal Railways in the matter of prevention of loss 
and damage to consignments and settlement of claims, analysis of the 
cause-wise and commodity-wise statistics of compensation claims for 
watching the trend and taking appropriate preventive measures. The 
actual work regarding scrutiny and settlement of c1aigls and all '!ollied 
matters is done at the Zonal Railways level keeping in view the statu
tory liability of the Railways which has been clearly spelt out in the 
Indian Railways Act. Periodical meetings are held by the Railway 
Board with the General Managers of the Zonal Railways and "at times" 
questions relating to compensation claims are "also" discussed in their 
meetings. The Committee feel that matters regarding loss and 
damage to consignments and compensation claims, which cost the ex
chequer a heavy amount of over Rs. 13 crores annually, should re
ceive a more serious attention and should be a subject of regular and 
periodical review at the Railway Board's meetings with General 
Managers as such review will provide valuable opportunities to the 
policy makers at the Centre and the Chief Executives in the zones to 
benefit from one another's experience .and to evolve, in their collective 
wisdom, solutions to problems that they may be facing in their respec-
tive regions in this regard. . 

Reply of Govenuaaat 

The recommendation is noted. The subject of claims and claims 
prevention is discussed· in depth in periodical meetings of Chief Claims.. 



58 

,Officers. of ~e Zonal Railways held by the Member Traffic, Railway 
Board m whIch the General Manager of the concerned Railways, 
where the meeting takes place, also take part. Whenever the perio
dical meetings of the Board are held with the General Manager the 
latest claims position of different~onal railways will be circulated, and 
in the event of any sharp deterioration or unusual development regard~ 
ing claims or claims prevention this item will be specially discussed in 
the meetings. 

Moreover it may be mentioned that all the General Managers are 
personally sending a detailed monthly review to the Member Traffic 
m respect of claims settlemeo..t and claims prevention, outlining the 
improved e.fforts on their Railways in this regard. It is on account 

. of these constant and sustained efforts at the highest levels that sub
stantial improvement in respect of claims has been achieved. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 27-12-1978]. 

Recommendation SI. No. 90 (para 5.90) 

From the discussions held with various Zonal Railways in 
the course. ot' their tours, the Committee found that the procedural 
improvements and experiments made inone zone in regard to booking. 
handling and delivery of consignments (e.g. stencilling of names of 
destination stations on wagons issue of duplicate copies of forwarding 
notes) were not widely known in other zones. The Committee have 
also seen that in regard to certain matters (e.g,. time taken to grant 
open delivery),the Railway Board did not have full information 'about 
the practice followed in certain zones. The Committee feel that the 
Management Information System at the Board's level needs to be 
streamlirred and the Board should not only make arrangements to moni
tor information on all the important aspects of claims settlement and 
claims prevention work done in the zones but also act as a centre 
to disseminate infonnation about the experiments and innovations 
made in one zone to other lones. 

Reply of Government 

The observation of the Comm.ittee has been noted. This is nlr\!ady 
bcino done through monthly Claim Prevention Reviews received from 
tht~ (Jeneral Managers of all zonal railways which are critically exa
mined by the Railway Board and wherever any specific action is re
quired the same is brought to the notice of the railway concerned. 
Moreover, after carefully scrutinising the info~ation. received fro~ 
different railways, if any important aspect leadmg to Im~ovement 18 

reported by any railway, the same is brought to the notIce of other 
lanaI railways for guidance. 

fMinistry of Railways (Railway Board) O.M. No. 78-BC-BC/ 
.. . VI/19 dated 27-12-1978]. 
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. Recommepdatioo sa. No. 91 (Paru No. 5.91 & 5.9%) 
~ Committee note that the claims wor~,· is, by and iarac, 

centralIsed at the Zonal Headquarters of the Railways except in the 
case of Northern, Southern and Eastern Railways where claims work. 
is also done at Varanasi, Jodhpur, Bikaner (all Northern Railway), 
Tiruchirappali (Southern Railway) and Patna, Dhanbad, Chitpur, 
Sealdah and Howrah (all Eastern Railway). It has been represented to 
the Committee by some public and private sector institutions that under 
the Divisional System of operation of Railways the claims settlement 
work should preferably be done at Divisional Headquarters ,and powers 
delegated to the Divisional level officers to settle claims upto a pres-
cribed limit. A similar suggestion to decen-:ralise claims work to 
DiyisionaIlevel with powers to Divisional officers to settle claims aris
ing out of traffic originating and terminating within the same Division, 
to s.tart with, has also been made by a Divisiol)al Superintendent of a 
Zonal Railway. According to the Ministry of Railways, however, 
claims sf'ttlement work has been decentralised to the extent possible in 
that Station Masters and Inspectors at important stations are also 
authorised to settle small claims (upto the value of Rs. 200) and 
Mobile Claims Offices headed by Assistant Commercia) Officers who 
have powers to settle claims upto the value of Rs. 2000 (in some 
zones Rs. 1(00) are functioning at a number of important stations 
and that "it is not possible to further decentralise claims work and 
open claims offices at all Divisional headquarters" as such a. step will 
entail additional expenditure on staff etc. without commensurate bene
fits and will also effect efficiency and quality of service. 

On perusal of statistics furnished by Eastern, Railway, for 
example. which show that only 624 out of 37364 claims cases in 1976-
77 wen in the jurisdiction of Station Superintendents and Commercial 
In~pectors and the rest were dealt with at the Headquarters level the 
Committee cannot but feel that the prese~t level of decentralisation 
is illusory and does /1'Ot go far enough to provide relief to small claim
ants upto Rs. 2000 whose number runs into thousands, (e.g. on the 
Eastern Railway their n~ber was 24428 out of a total of 37364 in 
1976-77 ) . Having already decentralised the claims work to some 
extent the Committee feel that the Ministry shoiJld keep an open mind 
on this question and should not peremptorily rule out any further de
centralisation of claims work. In the opinion of the Committee 
whenever volume of work justfies or other criteria laid down by Rail
ways are fulfilled, the Ministry should not hesitate carrying the process 
of decentralisation further by raising the powea of Stat.ion Masters 
and Inspectors and delegating powers to more Station Masters with 
proper sateguards, extending the coverage and frequency of visits of 
mobile claims offices or opening sub!;idiary claims. offices at im~
tant centres. In this context they may also cOO!llder empowenng 
Divisional level officers to deal with claims arising on account of move
ment of goods witltin the Division. But in doing so the Ministry 
should not lose sight of the need to avoid unnecessary expenditure on 
staft and to ensure quality of service. 
c787 LS-5 .11 
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Reply 01 Govenmaeot 

The observation of the Committee has been noted. The Ministry 
will keep an open mind on the question of further de-centralisation of 
claims work wherever necessary or the volume of work so justifies. The' 
Ministry will also not lose sight of the need to avoid unnecessary ex
penditure on staff and to ensure quality of service as desired. 

However, it may be mentioned that even with the existing pro
cedure there has been considerable improvement in the expeditious, 
settlement of claims. 

[Ministry of Railways (Railway Board) O.M. ~o. 78-BC-EC/ 
VI/19 dated 27-12-1978]. 

Recommendations SI. Nos. 92, 93 & 94 (Para Nos. 5.100, 5.101 & 
5.102) 

The Committee find that the Mobile Claims Offices stated 
to have been introduced "with a view to decentralising claims work 
and expediting disposal of compensation claims" headed by Assistant 
Conunercial Officers (Claims) visit important railway stations to set
tle claims on the spot. They are, however, disappointed to note that 
these officers settled only 2 per cent of the claims (34372 claims out 
of a total number of 16,27,430 claims) received during the last five 
years (1972-73 to 1976-77) on all Railways, except Eastern Railway 
in respect of which figures were not furnished by Railway Board and 
South Eastern Railway where this system does not operate. This 
number is woefully small and can hardly justify the Ministry's claim of 
decentralisation of claims settlement work through Mobile Claims 00-
c~. The Committee strongly recommend that the system of Mobile 
Claims Office should be made more active and the number of' such 
offices considerably increased so as to cover all those places which 
have a sizeable number of claims. Till more Claims Offices are 
opened., the number & frequency of visits of Mobile Claims Offices 
should be progressively increased tq enable them to dispose of on the 
spot the maximum possible number of small claims upto the value 
of Rs. 2000 arisin~ at places away from the head-quarters. 

The Committee are informed that publicity to the viSIts of 
Mobile Claims Offices is given in advance through local newspapecs 
and also by address.ing letters to the Chambers of Commerce of the 
Area, members of the Railway Use~' Consultative Committee and 
through notifications exhibited at conspicuous places within the Station 
premises. The Committee would like the Ministry to ask. the Zonal 
Railways to examine whether the expenditure incurred on advertiie
meJr.s through local newspapers is commensurate with the results 
achieved and whether the purpose cannot be served equally well by 
~tdting notices to the local organisations of the traders etc. 'The 
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Committee are happy to learn that the Railways have accepted tho 
suggestion to send personal notices to the claimants having pendiDg 
claims at the time of such visits. 

The Committee are informed that Mobile Claims Offices 
could not be held in South-Eastern Railway due to objections raised 
by organised labour unions who are stated to be of the opinion that 
"Mobile Claims Office will not help in expeditious settlement of 
claims, on the other hand, it will lead to corruptiolL". The Com
mlttee suggests that a sample study of the working of Mobile ClaIms 
Offices in other zones may be got made through an independent unit 
of the Railway's Accounts Department, with ~ial reference to the 
fairness or otherwise of the cases settled by these offices and, in the 
light of the results achieved, further effort') to introduce Mobile Claims 
Oftkes, with suitable safeguards, may be made. 

Reply of Government 

These Recommendations have been noted and the same have been 
brought to the notice of the Zonal Railways for suitable action. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-ECIVII 
19 dated 27-12-1978] 

Recommendation Sr. No. 95 (Para 5.110) 

The Committee note that during the last 5 years from 
1972-73 to 1976-77 the Railways contested 70056 cases in co1lltl 
out of which they won 17794 cases involving an amount of· nearly 
Rs.363 !iakhs and lost almost double the number of cases (35892 to 

be precise) involving an amount of Rs. 577 lald~~ approximately. 
This means that in 2/3rd of the cases contested in courts, the Rail
ways were proved to be in the wrong. Contesting such cases in 
courts not only causes unavoidable expense and harassment to 
claimants but also results in infructuous expenditure on courts a.nd 
pleaders' fees and the staff processing such cases in courts, which as 
mentioned elsewhere in this Report, amounts to Rs. 90 lakhs per 
annum. It will be in the interest of Railways if the cases are not 
contested in courts udIess there are sound grounds for contesting 
them. Incidentally this would be a good gesture towards harassed 
claimants. The Committee would suggest that as soon as a notice of 
a suit is received, the relevant case should be critically re-exanuocd 
not by the officer who had decided that case initiaJ1y, but by a senior 
officer, independently to determine whether or not it should be COIl-
tested in the court. The Railways should not fight shv of coming 
to a seU'iement out of courts in deserving cases. They should 
rtmember· that the performance of the Railways in this particular 
sphere will be judged by the number of cases the Railways contest 
and' lose every year in the courts. 
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Reply of GoVft"UleBt 

The recommendation of the Committee has been noted and the 
Zonal Railways have been advised to take suitable action in the 
matter, to ensure improvement in their performance in respect of 
court cases, as recommended by the Committee. 

However it may be mentioned that when notices of suits are 
received, the relevant cases are critically oxamined and a large 
number of cases i.e. more than SO per cent are compromised out of 
court without contest saving considerable expenditure on litigation. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC
EC/VI/19 dated 27-12-1978]. 

Recommendation SL No. 96 (Para 5.111) 

The Committee note that non-~ttendance of Railway witnesses, 
non-production of documents at the appropriate time and lapses on 
the part of Railway advocates are some of the factors responsible for 
a large number of cases being decreed against the Railways. Obviously 
the choice of advocates is not based on merit and the cases are not 
pursued seriously by the concerned officers and staff. This reveals a 
very shocking state af affairs in the court sections of the claims settle
ment machinery. The Committee would like the Ministry of Rail
ways to take a serious note of the lapses on tlie part of the staff 
because of whose negligence the cases are lost and .81lso ensure that 
only competent and dedicated advocates are engaged to defend the 
cases in the courts and theior performance is kept under watch. 

Reply of Govemment 

The recommendation has been accepted and suitable instructions 
have been issued to the Railways. 

A special drive has already been launched to improve the perfor
mance of Railways in respect of court cases. Suitable disciplinary 
action is taken against the staff found at fault in this respect. Perfor
mance of Railway Advocates is also watched by the Zonal Rai1ways 
and those whose performance is not up to the mark are replaced by 
more competent lawyers. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC
EC/VI/J9 dated 27-12-1978]. 

Recommendation SI. No. 97 (Paras 5.111 &: 5.113) 

The Committe~ note that the litigation is unusually heavy 
on certain Railwa~. For instance, the number of claims contested 
during the last five years was as high as 14520 on Central RaihTay, 
15341 on Eastern Rai1way and 10764 on South-Eastern Railway as 
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ca.apaI'ea to aboutiOOQ en Northern, North-Eas~ Frontier and South
ern ROOways and sWlIen on other Railways. The Committee would 
suggest that the reasons for unduly high number of cases contested 
and lost in the Central, Eastern and the South-Eastern Railways 
should also be analysed at a high level and correctiw action taken to 
set the matters right.· 

The Committee are informed by a public sector undertaking 
-:hat in many cases inordinate delay in the settlement of claims 
prompts the parties to have recourse to legal action so that the cues 
are not time barred and they become time barred if the law suit is not 
filed within 3 years of the incidence of the claim. This again is a 
reflection on the efficiem:y of the' claims settlement machinery. 

Reply of Goftl'lUllent 

The suggestion of the Committee has been noted. On an analysis 
it was found that during the relevant five years period out of 14,520 
cases shown as contested on Central Railway actually only 2,684 
cases were contested and out of them 1,568 cases were won by the 
Railway, which works out to 59%. The remaining 11,836 cases 
were settled with the claimants out of court. 

Suitable instructions have been issued to all the Railways to 
improve their performance in court cases and a special watch is kept 
in this respect with a view to achieve progressive improvement. The 
following statistics will show the improvement in tllis respect from 
1976-77 onwards. 

Year 

1976-77 

1977-78 

1977-78 (April-Sept.) 

1978-79 April-Sept.) 

• 

No. of 
sui .. 

COD tested. 

18,108 

12,202 

6,756 

6,578 

Suita dilJIliued in 
Cavour of the Rly. 

No. Pernmtage 

5,148 118'4 

4,682 38 '4 

2,160 31 ' 9 

2,749 42'4-

Suita decreed 
againat the Rlys. 

No. Perremage 

12,gtil 71. 6 

7,520 61.6 

4,596 61l' I 

3,729 :,7. 6 
'-----

The above statistics will show the progressive improvement in 
the conduct and contest <t. court cases on the Railways. The percen
tage of ~ases won" to the total ~ntested was 28.4 per cent in 1976-77, 
38.4% In 1977-78 and further lDlproved to 42.4% in the first six 
months of ]978-79. On the South Eastern Railway there has been 
substantial improvement in this regard. During the year 1977-78 out 
of 2266 cases contested the Railway won 1376 cases which works out 
!o ~.7%. Eastern Railway whet'e no improvemept has been noticed 
In thIS respect has been asked to improve their position. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-
• ECjVlj19 dated 27-12-1978). 
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'RecommendatioD 81. No. 98 (PIn 5.114) 

The Committee are informed that the reasons for the suits 
decided against the Railways are analysed from time to time and 
corrective action taken to avoid simil81' mistakes in the future. 
Decisions given by the courts are considered as ~uidelines for formu
lating policy regarding settlement in future and the Claims Settlement 
Officers are given instructions to follow the rulings of the courts ia 
subsequent cases so as to prevent unnecessary litigation. The Com
mittee find that despite professed efforts of the- Ministry ~ avoid un
necessary litigation, the litigation instead of coming down, has gone 
up during the last five years. The number of cases contested in courts 
has t'isen from 9759 in 1972-73 to 11160 in 1973-74, 12850 in 1974-
75, 14798 in 1975-76 and 21589 in 1976-77. The percentage of 
contested cases to claims rejected by Railways have also gone up from 
3.88 percent in 1972-73 to 11.68 per cent in 1976-77. The Commit
tee are constrained to conclude that the C'laims are repudiated in 
majority of the cases on insufficient grounds and lessons are not learnt 
in the light of the decisions of the Courts. .In the opinion of the 
Committee there is need to take more' serio'Us measures than' taken 
hithertof9re to minimise litigation and to keep this aspect under 
'constant review. It willi also be helpful to compile and circulate aR 
abstract of court rulings in claims cases to Claims SetNement' Officers 
for their guidance. 

Reply Of GoV;emnaent 

'. 
The observation of the Committee has been noted and the 

railways have been directed to take suitable action in the matter. 
They have also been asked to circulate an abstract of court rulings in 
claims cases to the Claims Settlement Officers for their guidance. 
There has already been some improvement in the year 1977-n. 
WhiJe the total number of dlaims rejected it. 1977-78 was 171865, 
the number of suits contested in the same year wai 12202. the per
centage of contested to reject'!d claims being 7.1 %. Thi'i p~rccnta'"'c 
has been further reduced to 6.6%, in the first half of 1978-79. This 
is expected to improve further as the more reasonable policies adopt
ed in Claims Settlement ~ake considerable time to be reflected in 
intake of court cases as claimants arc allowed 3 years to file suits, 

[Ministry of Railways (Railwav Board) O.M. No. 78-BC
EC/VI/19 dated 27-12-1978]. 

Recommendation SI. No. 99 (Para 5.11S) 

The Committee would like to draw attention to a press 
report appearing in the 'Financial Express' dated. 13 March, 1978, 
Under the heading "Madras High Court raps Railways for negligence", 
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~in which the Madras High Court had criticised the action of the R.a.il-
ways in spending money for an appeal in a case in which negligence 

·on the part of the Railways in dealing with the party's consignment6 
"bas been clearly established in the trial courts." Certain goods in 
this case were booked ex-Shalimar t(J Madras on Southern Railway oa 
August 3, 1965, under 'Quick Transport Service' and these reached 
the destination (Madras) on 27 Au~ust 1965, after considerable de>
lay en-route and were found damaged on arrival. The claim of the 
party was repudiated by the Southern Railway on the ground of in
herent vice etc. The suit filed by the claimant in the court was d. 
creed against the Railways in March 1972 and tho appeal filed by the 
Southern Railway in the Madras High Court against the decision of 
the lower court was dismissed in March, 1978. From the abstract of 
High Court judgment as reported in the press, jt is seen that "it was 
.clear that there had been negligence on the part of the Railway which 
had put forward untenable defence without any material to substan
tiate the same. There was indifference on the part of carriers and 
even when the owner ",as the Union Government. the Railways had 
put forward 'frivolous and untenable defence'. The High Court is 
also r~ to have observed that the Railways had filed the appeal 
even when they had not able to make out any of it<o defence in the 
lower court. All this makes a very sad reading. This also shows 
how innocent claimants can be harassed by the Railways by pro
lon~ed litigation. The Committee would like the Railway Board to 
go into this particular case to find out whether the case was dealt with 
judiciously in ~he Department and whether .the decision to contest 
in the lower court and then to go in an ~peal to HiJili Court was 
taken after an independent and critical examination of the facts of 
the case. They would also expect the Ministry to take measures to 
avoid the recurrence of such cases in future as such cases bring a bad 
.arne to the Rllilways and inform, the Committee of the measures taken . 

. Reply of Govel'l11Jlent 

The facts of the case are ~hat 142 bags of wet salted goat skins 
were booked under Invoice No. 1090 of 3/4.8.1965 Ex-Shalimar te, 
Madras (Salt Cotaurs) to he despatched under Quick Transit Service. 
The wagon containing the subject consignment was damaged and de
tached on 5.8.1965 at Jhadhupadi, a station on the South Eastern 
Railway, from the Salt Cotaurs Express, for wheel changing. ,The 
consignment was transhiipped on 11.8.1965 into wagon No. CR-28251 
which left on 12.8.1965. This wagon was received at Madras on 
27.8. 1965 and the consignment was delivered on assessment. 

The claim of the party was repudiated by the Southern Railway 
<>n the ground of inherent vice and improper curing and salting, since 
as per expert opinion, properly cured skins can withstand transit upto 
8 .weeks. whereac;. the consignment in question had reached destina-
~tion within 23 days. The claimant filed a suit in court which was 



decreed against the Railway on 23 . 3 . 1972 on the grounds that dete.a
tion at Jbadupadi for 7 days and further transit of 15 days from 
Jhadupadi to Madras was unreasonable. An appeal was filed by the 
Southern Railway in the Madra~ High Court but the same was dis-
missed. . 

The judgment of the High Court of Madras in suit No. AS78 of 
1974 has been examined carefully in consultation with the Legal Ad
viser attached to this Ministry. It is not a fact there was any neg
ligence on the part of the railway administrations in the matter of 
transporting the subject consignment. The detention of the wagon 
at Jhadupadi due to the same having developed hot axle was no doubt 
accidental. The Division Bench of the High Court wa-; critical about 
the delay of 3 days for making arrangements for a substitute wagon 
and transhipment from Jhadupadi. It would be appreciated that ·S.O. 
Express' does not normally stop at Jhadupadi station and as such it 
was not possible to attach the substituted wagon to the said train. The 
wagon was despatched from Jhadupadi by ordinary Goods train and 
the same reached destination on 27.8.1965. It would thus be seen 
that there was no negligence on the part of the railway in transporting 
the consignment. 

It is also significant to point out that one of the reasons for going 
in an appeal in the High Court of Madras was on account of favour
able judgment delivered by the said coun in suit No. AS828 of 1971 
which was of similar nature. In the said !;uit, the facts of the case 
were that 56 hags ofi wet salted goat skin were booked from Raipur 
to Madras Salt Cotaurs under Invoice Nos. I, 2 and 3 dated 9.] 0.1962 
and Nos. 7 and 8 dated 16.1 0.1962. Th~ consignments reached 
destination station after a delay of about 2 months as against the 
normal transit ~ime of 12 to 15 days. On demand by the consignee, 
Open delivery was· granted and the Railway qfficial granting open 
delivery assessed the damage at 35 per cent of beejuk value and 
issued three certificates to die effect. The plaintiffs preferred a claim 
for compensation for Rs. 3551. 80 on account of damages to the 
consignments and subsequently filed a suit for recovery of the amount. 
The Railway in defending the suit put forward the argument that the 
skins had not been properly cured and salted and also had not been 
packed according to the prescribed packing conditions. The defec
tive condition of the goods as well as non-compliance of the patting 
was recorded on the railway receipt and the said rem&rks we·re aocept
ed by the consignor. The trial court dismissed the suit and in doing 
so, the learned Judge held that the damage caused to the goods was. 
not due to alleged delay in transit but on account of inherent vice in 
the goods coupled with. the fact that the goods had not been pro
perly packed. The plaintiffs filed an appeal in the coUJ1;. of the Se
cond Additional City Civil Judge, Madras and the {~ed Judge 
upheld the decision of the trial court and dismissed the appeal 1be-
plaintiffs filed a second appeal in the High Court fA. Madra-;. 'JlJt: 
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HiIIt Court upheld the judgments of the lower courts. While deli
veriJIg the judgment it was held by the Judge that it was the primary 
rCiPOOsibility of the plaintiff to conclusively establish with document
ary evidence as to when the skins had been purchased, when they 
had been cured and what had been the time lag between the time 
purchased, cured a~d despatched, to establish beyond doubt that the 
damage suffered by the consignment was not due to the inherent 
vice of the commodity. It was felt by the Railway that the aforesaid 
judgment would help them in getting a favourable judgment in Suit 
No. AS 78 of 1974 which was also of similar nature. 

It may be stated that in a first appeal, unlike the second, the ag
grieved party is entitled to argue not only on the law and facts but 
also on the probabilities and the surrounding circumstances of the 
case. In view of the !position as explained above, it would not per
haps be correct to say that the filing of the appeal befme the High 
Court was not justified in the instant case. 

It may also be mentioned that appeals a.re preferred in High Courts 
against the judgment of lower cour.s after careful consideration on the 
basis of legal opinion· obtained by the Railways. It may be stated 
that as recommended by the Committee in their Recommendation f';O. 
95 (Para 5.110) suitable instructions has now been issued to the 
Zonal Railways in the matter of contestinJ!: the suit and preferring 
appeals in compensation claims cases. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-ECjVII 
19 dated 30-3-1979]. 

. Recommendlation SI. No. 100 (p1II'IIS 5.121 & 5.111) 

The Committee find that under a directive issued by the 
Cabinet Secretariat in December, 1975, all disputes between a Gov-
ernment Department and a Public Sector enterprise are to be resolv
ed amicably by mutual consultations or through_ good offices of em
powered agencies of the Government or through arbitration, and re
course to litigation has to be eliminated. In pursuance of this di-
rective, the Food Corporation of India has withdrawn 277 suits in
volving a sum of Rs. 8,87,000 (approximately) out of the 290 suits 
for Rs. 9,67,000 (approximately) filed by it and the remaining suits 
are in the process of withdrawal. Steel Authority of India has stated 
that steel plants have refrained from filing suits against the Railways 
in view of the Government directive. As regards procedure to settle 
claims disputes, the Railway Board is stated to have advised the Fuod 
Corporation of India that disputed cases should first be discussed with 
the Zonal Railways right up to the level of Chief Qaims Officer / 
General Manager and, if not .resolved at that level, these shouls' be 
referred to tne Railway Board and in the last resort for arbitration 
tkrough the Ministry of Law. Food Corporation of India has informed 
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the Committee that some of the case.s are awaiting final decision at 
the level to Chief Claims Officer I General Manager for a long time. 
The .Ministry of Railways do opt consider it necessary to set up auy 
speclal machinery to settle such disputes with Public Sector enterp1"i!el. 
The representative of the Ministry of Railways added another dimea-
sion to the procedure when he stated in evidence that if a dispute ca
not be resolved ~ discussion between the Railways and the Public 
Sector Undertakings, the matter can be referred to Bureau of Public 
Enterprises and if there is a question of costing, it can be referred to 
the Chief Accounts Officer of the Ministry of Finance. All this leads 
the Committee be conclude that procedure for settling disputes bet
ween the Railways and the Public Sector Unertakings is in a fluid 
state and the parameters of the m~hinery for settlement of disputes 
are yet to be finally defined. 

iln view of the Cabinet directive to Public Sector Under
takings not to take recourse to litigation, an additional responsibility 
devolves on Railways to give them a fair deal in the matter of claims. 
In the opinion of the Commit~e reference of a dispute to the Rail
way Board after the decision of the Chief Claims OfficerlGeneral 
Manager is an avoidable stage as the Railway Board is not normally 
expected to show an approach different from that of the Zonal Rail
ways where cJ .. tims are settled in accordance witll the directives of the 
Board. If th~ experiment of resolving disputes between Public Sector 
Undertakings and the Railways, which because of the very nature of 
their inter-s,e dealing are bound to be large, without recourse to liti
gation is to be made a success, there is an imperative need to make 
standing institutional arrangements and lay down precise procedure 
to settle these disputes fairly and promptly. The Cummittee would 
suggest that inc;titutional framework in this regard IllbY be evolved 
and formalised in consultation with the Bureau of Public Enterprises. 
The Committee also suggest tha:: a time limit may be fixed for each 
stage in the claims settlement process including arbitration as other
wise the disputes may linger on indefinitely and this may erode the 
Public Sector Undertakings fai~h in this system. The Committee 
would like to be informed of the detail" of the institutional framework 
within 6 month'> of the presentation of this Report. 

Reply of Government 

The recommendation of the Commit~ee has been noted The mat
ter has been examined in consultation with the Cabinet Secretariat aild 
the Bureau of Public Enterprises. The Cabinet Secretariat has ad
vised that the detailed procedure as laid down by them for settlement 
of disputes betwoon the Government Departments and the Public Sec
tor Enterprises should nonnally be ad~quate for the settlement of dis
putes between the Railways and the Public Sector Enteiprises. How
ever, .t1K matter is still under examination by the Bureau of Public 
Enterprises. • 



Moreover, it may be mentioned that discussions are held betweea 
the Claims Officers of the Railways and the representatives of the 
Pablic Sector Undertakings, when a claim is not settled by correspon
dence. The level of discussion is always raised w!en satisfaction is 
not received. This procedure makes it incumbent on the part of the 
ofticer to take reasonable attitude in case there is any tendency other
wise. It may also be added that on account of following this proce
dure of mutual discussion between the representative of the Public 
Sector Corporations and the Zonal Railways at the proper levels. a 
Jarge nwnber of disputed caseS have been settled. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/VII 
19 dated 27-12-1978]. 



CBAPTERW 

ltECOMMENDATIONS/OBSERVATIONS WmCH THE COM
MITI'EE DO NOT DESIRE TO PURSUE IN VIEW OF GOVERN

MENT'S REPLIES 

. Recommeucladon SI. No.3 (paras 1.21 and 1.22) 

While the Committee should have been happy at the sharp 
decline in the number of claims received and noC..:ea1j}e reduction in 
the amount of compensation paid in 1976-77, they are overtaken by 
a feeling of concern at the current trends which are far from re
assuring. They are afraid that, if the amount of compensation paid 
during the first six months of 1977-78 (Rs. 736.61 lakhs as compared 
to Rs. 676.07 lakhs paid during the corresponding period in the 
previous year) can be taken to be a pointer, the year 1977-78 may 
end with payment of compensation of a higher order than the year 
1976-77. This will be unfortunate. The Committee would urge 
upon the Ministry of Railways to sit up and take a very serious view 
of the situation and spare no effort to arrest and reverse this adverse 
trend without 10ss of time. 

The Committee have dealt with in subsequent chapters of 
this report the various aspects of the problem of loss and damage 
claims on Indian Railways and have made suggestions to tackle the 
problem so as to keep the incidence of loss and damage to the mini
mum and to streamline the working of the claims settlement machi-. 
nery. . 

Reply of Government 

The amount' of compensation paid for loss, destruction, damage. 
deterioration, non-delivery etc., of goods during the year 1977-78 
was Rs. 1423.84 lakhs as against Rs. 1355.52 takhs paid during 
1976-77 thereby registering an increase in the amount of compensa
tion paid by Rs. 68.32 'lakhs. It may be stated that the increase in 
the amount of compensation paid was largely attributable to increased 
settlement of old outstanding high valuation claims coupled with the 
increase in the wholesale price index of goods. 

It is significant to point out that during the first quarter of 19i8· 
79 (April-June) a sum of Rs. 284.13 lakhs was paid as compensa
tion for goods lost, damaged etc. as against Rs. 336.44 lakhs paid 
dving th~ finit quarter of 1977-78 (April-June), thereby effecting 
a reduction/of Rs. 52.:\1 lakhs. . .,.. 
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Sustained efforts are being made to achieve further improvemel1t 
in the matter. . 

[Ministry of Rallways (Railway Board) O.M. No. 78-BC
EC/VI/19 dated 16-11-1978] • 

. Recommendadon SI. No. 8 (para No. 2.28) 

The Committee note that a feeling prevails amongst the traders 
that Railway Receipts are not prepared in terms of Forwarding Notes 
and the entries on Forwarding Notes can be mani.pulated. It has 
been suggested to the Committee that duplicate COPleg of forwarding 
Notes duly signed by Railways staff should be made over to the COD.
signors. The Ministry of Railways have stated that one of the two 
par..s of the Forwarding Note is filled by the consignor and other by 
the booking staff and the coDSignor can kee~ a copy of the Forward
ing Note as prepared by him without the signature of the Railway 
Staff. The Committee feel that the suggestion for the supply of dup
licate copy of Forwarding Note, duly signed by booking staff, deserves 
a carefu'l consideration, if for no other purposes, at least to despel the 
mi~givings in the minds of the traders and to earn their goodwill. 

Reply of Government 

Preparation of duplicate copies of forwarding notes would involve 
additional work and additional expenditure. As has been mentioned 
in the reply to Point No. 28 (supplementary material) of the Commit
tee's observations, it is always open to the consignor to keep a carbon 
copy of the forwarding note as prepared by hrm. So far as the parti
culars filled in by the railway staff are concerned, these are reproduced 
in the railway receipt which is given to the consignor. The forms of 
the forwarding notes are approved formats of the Central Government 
in accordance with Section 72 of Indian Railways Act, '1890. There 
is, therefore, no scope for any manipulation by railway staff. Under 
the circumstances, it is felt that issue of duplicate copies of forwarding 
notes does not appear to be necessary. But if the traders consider it 
necessary to have a copy of the forwarding note, they can always 
prepare a carbon copy of the forwarding note before submitting the 
original to the railways. 

[Ministry of Rarlways (Railwav Boru;p) O.M. No. 78-BC
EC/VI/19 dated 16-11-1978]. 

RecollUlleDdation SI. No. 16 (para 3.37) 

The Committee feel that the Claims Prevention Organisation iD 
each Zonal Railway has a very vital role to play in minimising the 
incidence of loss and damage to Railway consignments. It should 
nYe up to its name and "prevent" loss and damage to consignments ad 
not be content with merely issuing ins~ructions and guidelines to the 
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field staff and arranging seminars. The Committee feel that the orga
nilational, administrative and operati~al capacity of the Claims Pre
vention Organisation should be studied by an expert body with a 
view to suggestin,g measures to make it more effective and efficient in 
enforcing preventive measures and achieving better results. 

Reply of Government 

The problem of Claims Prevention on ~he Railway has been exa
mined in the recent past by the following expert bodies:-

1. One Man Expert Comimttee on Compensation Claims 
headed by Shri R. B. Lal, 1970. 

2. One Man Expert Committee on Railway Security and P'fO-
tection 1976 headed by Shri Kripal Singh. 

These expert bodies made a number- of valuable recommendations 
and suggestions with a view to preventing loss and damage claims. 
They also suggested organisational changes to improve the working of 
the Traffic and Security Departments. The recommendations of these 
Committees were carefully examined and accepted by the Ministry of 
Railways as considered feasible. The Claims Prevention Organisation 
luts further been streamlined and strengthened by appointing a Senior 
Administrative Officer as Chief Claims Officer to head the Claims 
Organisation on each zonal Railway. 

The Claims Prevention measures are vigorously being pursued on 
die RailW'!),s under the Supervision of the Chief Claims Officers and 
tlleChiefSecurity Officers with the coordination of the other depart
ments. Educative campaigns in this regard are carried out so as to 
obtain willing co-operation and involvement of the staff. A general 
olaims prevention consciousness has therefore been generated amongst 
lAc staff and they are encouraged to take effctive steps in this direction. 
AJJ a result of these measures the net amount of compensation paid 
Rring the last few years as also the ratio between the amount of 
.aims paid and the total earnings has substantially gone down as 
sltown in the statement given below:-

Year 

19"-75 

1975-76 

1976-" 

-.-----.. _---------
Gross Net amount Orca P~rcfJII tage 

amount of com- fre!ght 
of com- pen_rion earnmgs 

penJatiOll paid 
paid 

(Rupeel in crorf'1l)" 

1<4-"56 12·80 .995"92 1"28 

'5'26 12"89 1249'38 .'"03 

13'56 It· 39 1425"06 o·~ 
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The amount of claims paid during the first four mon'ths of the 
current financial year i.e., from April to July, 1978 has also shown a 
reduction of Rs. 96 lakhs as compared to the corresponding period of 
the previous yeai'. 

The report of the Estimates Committee, 1977-78 on Loss and 
Damage Claims has· been received and its recommendations are being. 
processed for implementation af!er necessary scrutiny. 

-
The liability of Indian Railways for compensation claims and 

appcopriate claims prevention measures are dependent to a large 
extent on the, condition of booking, carriage and delivery of consign
ments, Packing Conditions of different 'commodities alld the tariff 
rates prescribed for the carriage of different commodities. This entire 
qaestion is under examination at present by an expert committee 
namely, Railway Tariff Enquiry Committee. The report of ~his 
Committee is likely to be available by 1979. --, 

In view of the foregoing it may not be opportune at the present 
moment, to appoint another expert body or a fresh committee to 
examine the working of the claims prevention 'organisation. However, 
tbe recommendation would be duly kept in view and after the receipt 
of the report of the Railway Tariff Enquiry Committee and implemen
tation of the recommendations of the Estimates Committee on Loss 
aDd Damage Claims, the position will be reviewed and the 'l'ecommen
dation implemented, if necessary. ~ 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-Eel 
VI/19 dakd 16-11-1978J .. 

Recommeadadon SI. No. 21 (para No. 3.44) 

The Committee are informed that Railways have not gone in for 
DIOObanical bandling of goods in a big way in view of the prevailing 
unCll1ployment in the country though the risk of damage and pilferage 
is more when goods are haI\dled manUally. While the Committee 
a&'fee to this approach, they feel that certain devices can be introduced 
for safe handling of consignments without in any way affecting the 
man-power. For example, use of safer device in place of iron hooks 
to lift bags, carrying parcels packed in wooden orates on - tromes 
instead of rolling them on platform or letting a bag slide down from 
a wagon on a sloping plank than dropping it from that height are some 
of the devices which can be used to prevent damage to consignments. 
The Committee feel that a study may be made by an expert group to 
~e the fields in which such aids can be introduced witbout. 
a6cting the employment position . 
• 
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Reply 01 Government 

Committee's observations have been noted. 

Instructions have been issued from ~e to time for safe handlin~ 
.of consignments by providing trolleys for transport of parcels, 'smalls 
.consignments etc. at big stations, Repacking/transhipment points and 
for training of the labour in safe handling of bagged consignments 
using bag 'ears' for liftiD:g them. 

All the railways were also asked to contact trade to find out their' 
wi!llingness for pal1etisation M> that more sophisticated handling 
equipments could be used wherever feasible without adversdy affecting 
employment level. However, there has been little response from trade 
for palletisation. 

Bulk of the rail traffic is booked in full wagon-loads, most of 
which is handled by consignors/consignees as per Rule 128 of Goods 
Tariff Part I (Vol. 1). 

As and when mechanical handling of goods is introduced in a 
big way it will require large scale remodelling of goods sheds and may 
also affect employment level. 

Zonal Railways ,are investigating the fields in which mechanical 
handling can be introduced without affecting employment position. 
This work is of a simple nature and the fiindings will- ctepend upon the 
nature of commodity, the quantum of traffic, the size of a goods shed 
etc. So it is submitted that an Expert Group is not considered neces-
sary. . 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
. VI/19 dated 16-1 1-1 978 J. 

Recommendation Sl. No. 24 (para No. 3.47) 

It was suggested to the Committee by the Chairman. Coal India 
Ltd., that instead of deputing more and mQre men on surveillance work 
in goods sheds, yards etc., to preven! pilferage and theft, a more eco
nomical and more efficient method would be to instal electronic securi
ty systems which were widely used in other countries--both in industry 

. and in defence. While informing the Committe6 of the various types 
of electronic systems that can be installed to guard premises against 
thieves and intruders, the Electronics Commission have stated that, for 
the protection of Railway yards etc., "one has to make a through analy
sis of the requirements and for each different layout, a separate sYMem 
bas to be designed." The Electtonics Commission have offered 10 
make a feasibility study of the problems if a specific request is mac:\c 
to them by Railways. 
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a.1y of GOVet'DDleDt 

fu view of the financial constrain and other important works at 
hand it is not considered feasible to instal e1ectronic security system 11. 
sleds and yards at present. Most of the yards are open on all sides 
aDd certain basic security measures like perimeter wall will have to be 
CdnSfnlcfed before settitlg up any electronic device, This suggestion 
wi'll be taken up for consideration at the appropriate time. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-1978]. 

RecoDUDeDClation SI. No. 39 (pqra No. 3.107) 

The Committee would like tha~, in the mean time as suggested by 
the Northern & Eastern Railways, the existing computers in the Zonal 
:Railways should also be utilised in the process of search of missing 
and unconnected wagons so as to cover major booking points and 
marshalling yards which are at present not covered by the Computer 
Centre of the Railway Board and thus make the process of tracing 
reany effective and fast. 

Re{tly of Government 

The Computers on the Railways are being used to near optimum 
capacity and Httle or no time is available for taking over any new 
major applications. Further, to develop capacity on the existing 
computers for undertaking wagon control etc. work, facilities by way 
of .random access (disks) and teleprinters for transmission of data etc. 
would be required. As the present computers are in the process of 
being replaced, it will not be worthwhile to provide these facilities at 
.111 is stage. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-]978]. 

Recommendation SL No. 43 (para No. 3.111) 

The Committee are informed that in certain foreign countries there 
is compartment bujlit in the under-carriage in which labels containing 
necessary particulars about the wagons are kept and sealed. The 
Committee would like' the Railways to examine whether a small wea
the'r-proof lockable compartment in the under-carriage of a wagon 
would not be a safer place than the side brackets to keep the card
labels. If this proves practicable, the Committee suggest that a prog
ressive use may be made of this built-in-chamber. 

Reply of Government 

On Indian Railways use of card lables, placed inside the bracket 
label holders, is to facilitate inspection by the yard staff etc., for proper 
787 LS-6 . 

• 



paisage of wagon. The fiap cover provided on such label holders pro
tects the card label from dust andlor rain water. The bracket label 
lIdlders are located. a~ a place consi~ered convenient for reference by 
&uardlyard staff etc. while walking alongside the wagons. The under
carriage compartment in use in certain foreign countries, as ~eferred 
to, is probably in 'fespect of safe carriage of a transit invoice incorpo
rating booking details of the consignment loaded in the wagon for 
reference by the staff at the destination station of the wagon. Such 
arrangement, possibly, would also be useful for connecting an un
connected wagon without necessitating its opening. 

On Indian Railways, transit invoice bearing all the booking parti
culars of the consignment loaded in the wagon is placed inside the 
covered wagons in a bracket provided for the purpose. The transit 
invoice in case of open wagons is either kept inside the wagon or 
tied inside the bracket label holder (particularly during monsoon 
season) in addition to placing in pocket labels therein. If the bracket 
labels of a covered wagon get lost, duplicates are prepared and placed 
in the wagon 'label holder on the basis of the particulars available 
on the seal card. If the seal card is also missing, a wagon as per 
the exis!ing practice, is considered 'unconnected' despite the seals of 
the doors remaining intact and the wagon is required to be isolated 
and placed at ,a separate point, i.e., goods shed or repacking shed, for 
opening the wagon and connecting the consignment on the basis of 
transit invoice or paste-on labels or markings on packages. An open 
wagon even with the ]oss of both the pocket labels and in the absence 
of paste-on labels, becomes unconnected and requires to be detained 
for connecting purposes. A built-in compa·rtment on the under
carriage of the wagon can as such be useful on1y for connecting aft 
unconnected wagon whether covered or open without necessitating its 
isolation and placement elsewhere. 

A scheme has already been evolved for introduction of metal tape 
seals with destination station of the wagon embOssed on such metal 
tape seal. With the use of such metal tape seal and the pn?poscd 
revised procedure, a wagon can still reach destinatiop, despite loss 
of pocket labels and seal cards if metal tape seal remains intact. 
Under this scheme connecting of a wagon by isolation for opening of 
doors would not be necessary, giving the same advantage as by provi
,ion of a built-in compartment at the under-carriage of a wagon. If 
ulle of metal tape seals is introduced both on covered and open wagon, 
there would be no need to consider building an additional compart
ment in the under-carriage of wagons. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-1978]. 

R~oDUBelldatioD SI. No. 51 (paras 3.145 it 3.147) 

The Committee are informed iliat there is ... no system of 
freight insurance on the railways but in many cases consignors at their 
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ow initiative insure their consignments for transit losses with Ute 
iIlsurance companies who, in the event of loss, pursue \be matter with 
the railway authorities to obtain settlement of c'laims on behaH of their 
clients. According to the Eastern Coalfield Ltd., a fublic sector 
undertaking, if the railway claims are settled expeditiously, there 
would not be any necessity for the consignorslconsignees to take insu
rance policy for railway consignments. The fact that a number of 
enterprises and institutIons have felt 14e necessity of an insurance 
cover for their consignments and are prepared to pay an extra char&e 
for it, is a meaningful comment on the efficiency of the claims settle
ment organisations in the railways. 

The Committee note that the question of introducing freight 
insurance scheme for goods carried by tailways was examined 
in 1973 in consultation with the General Insurance Corporation of 
India but the scheme was not found feasible in view of the magnitude 
of the problem. The Committee feel that in view of the widely felt 
need for insurance cover, the feasibility of introducing freight insurance 
scheme in a limited sphere, to start with, say, for consignments of high 
value and full wagon toad consignments may be re-examined and the 
result of such examination may be communicated to the Committee 
within 6 months. 

The Committee note that in respect of articles mentioned in 
the Second Schedule to the Indian Railways Act and costing more than 
Rs. 5001-, an 'insurance charge' or what is known as 'percentage charge 
on valu{;' is collected for the increased risk involved in the carriage of 
valuable articles and also for speciall arrangements required to be 
made to carry such goods. The payment of percentage charge is 
optional. The Committee would like that, while re-examining the 
feasibility of freight insuran.s;e scheme refer'l'ed to in preceding para, 
the Ministry of Railways may also consider whether the "percentage 
charge on value" scheme already in vogue for certain articles men
tioned in the Second Schedule to the Indian Rai!lways Act cannot be 
converted into a sort of general freight insurance scheme and progres
sively extended. on an optional basis, to a larger number of consign
ments. In such cases, however, the Railway authoritles would have 
to make sure that, in the event of loss or damage of a consignment. 
the consignees/ consignors g~ the benefits and services which at 
present are provided by the Insurance Companies. 

Reply of GoVemmeat 

The reCommendation of the Committee has been made in the con
text of delay in settlement of claims or complaints of wrong repudiation 
of claims. Detai~ed instructions have been issued from the Ministry 
for expeditious and proper settlement of claims and a special drive has 
been launched in pursuance of Minister's assurance in Padiament to 
setfle claims expeditiously. As a result of this drive the number of oIel 
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cases has been greatly reduced and the avera$e time taken for sew. 
ment of claims has also been brought down slgnificzmfly on all Zonal 
Railways. 

The possibility of introducing a Freight Insurance Scheme, even 
in a limited way ,has been examined and it is to be ~ out that 
since the liability of the Railways in respect of carnage of goods is 
defined by law it would not materially change by introducing a freight 
insurance cover by the R.ailways. 

The percentage charge on value or insurance charge for certaio 
articles in the Second Schedu'le costing more than Rs. 500, only cover~ 
the existing liability of the Railways in rescpect of loss or damage to 
such goods. In the absence of declaration of payment of these extra 
charges under Section 78B, the Railway is comple$ely exempted from 
ha,vjng any liability. Hence introducing more articles into the Second· 
Schedule cannot benefit the claimants in the matter of Railways' lia
bility or settlement of claims. However, the matter is under examina
tion as pan of the proposed revision of the Indian Railways A~t by 
which instead of having a ~pecific schedule for fixed number of articles, 
fixed rates for luggage and good" are being provided for consignment~ 
of higher value of all commodities beyond certain limits. This, in a 
limited way, may be ca!lled a step towards insuring consignments of 
high value or full wagon loads on the request of the consignor. 

A comprehensive scheme of insurance involving both the Railways 
and the General Insurance Company has not so far been found feasi" 
bIe, and it may be too costly for most of the commodities to bear. On 
the other hand, achievement in respect of expeditious settlement of 
claims and higher percentage of claims being settled by payment in 
.. ecent years should obviate the need for this costly provision of extra 
irn;urance cover. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC\VIi 19 
Dated 27-12-1978j 

RecOftlllWNhttiotl SI. No. 61 (para No. 4.46) 

The Commi!tee note that accerding to RPF Regulations no 
RPF personnel can nonnally be retained at the same station for a 
period of more than 3 years. The period of 3 years can, however, be 
extended to 4 years with the approval of Chief Security Officer on 
human considerations. Such cases were stated to be very few. The 
Cominittee hope that exceptions to three-year rule arc granted SpM" 
ingIy and only inv«y genuine cases and with the prior approval of 
the Chief Security Officer. The Committee would like that a maxi
mum period of posting at the same station even in exceptional circum
stances should be fixed and it should not be exceeded in any case. 
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While acceptin& the recommendation of. Adp1inistrative ~cfor1D,1f 
CommissioD., the Ra.ilway Board had revo~~ ~ ptC\Ctice 9t periodical 
transfer of staff who come in contact with the public. However, in 
the RPF all members of the Force, ex~g tlloSe who belong to 
Special Intelligence Branch, Crime lDtelliien.ce Branch, Prosecution 
Branch and Hre Service who have completed 3 ye8fS stay at a parti
cular station are transferred out. In the case of Special lnte,UigeJ;lce, 
Crime Intelligence,' Prosecution Branch and Fire Service the penod ('1 
stay at a particular station is upto 5 years. If, due to administrative 
interest a member is to continue tor a longer period beyond 3 years, 
specific orders of the Chief Security Officer are obtained. There are, 
however, a few cases of staff who may have lobe re&ained at one 
station for compelling domestic reasons or where the Adminislration 
considers it necessary to retain them ionger at a station for adminis
trative reasons. In the circumstances it will not be possjb~e to lay 
down any rigid upper limit. 

[Ministry of Rai1lways (Railway Board) O.M. No. 78-Be-
EC/VI/19 dated 27-12-1978]. 

Recommendation SI. No. 64 (para No. 4.49) 

The Committee were informed that the working of the 
Railway Protection Force was studied by a High Power Coounittee 
on Security and Policing on the Ra.iJways (which ~tted i,tsr~rt 
in 1968) and also by the One Man Expert Committee (which snbmit
ted its repoIt in 1976). It is seen that both these Committees have 
made a number of us~ul suggestions for .the moreefficieJ1t utilisation 
of Railway Protection Force with special reference to their role in the 
prevention of loss and damage to railway property and the public 
property entrusted to the railways for carriage. The recommendations 
of both these Committees, it is stated by the Ministry, "are being 
implemented in a phased manner". The Committee would like the 
Ministry of Railways to d1'aw up a time-bound programme for the 
implementation of their recommendations as thIS would go a long 
way in minimising the incidence of Joss and damage of consignments 
booked by railways. • 

Reply of Gove ....... t 

The High Powered Committee on Security and Policing had made 
177 recommendations in all. It has not been found possible to accept 
20 out of these recommendations. ]41 recommendations have been 
accepted/accepted in principle/accepted with modification and suit
able instructions have been issued to the Zonal Railways for their 
. implementation. 2 recommendations were merely observations and 
have been noted. The remaining 14 recontmendations pertaining to 
tlre confennent of legal powers to the R.P.F. are under active conside
ration in consultation with State Government/Ministry of Home 
Affairs and Law. 
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The One Man Expert Committee on Railway Security and Pto
tection has made 185 recommendations. Out of these 185 recom
mendations, 1 09 recommendations have been accepted/ accepted in 
principle / accepted with modification and suitable instructions have 
been issued to the Zonal Railways for implementation. 4 recom
mendations are merely observations and have been noted. 28 recom
mendations have not been accepted. The remaining 44 recommenda
tions mainly pertaining to strengthening of Government Railway Police 
and sharing cost thereof between State Governments and the Railways; 
enhancement of legal powers of Railway Protection Force; constitu
tion of a separate Class I service for the Railway Protection Force and 
cadre restructuring of Railway Protection Force are under active 
consideration with the concerned departments of Railways/other Min
istries and State Governments. 

In view of the position explained .above, it is not possible to evolve 
any time bound programme for their implementation. 

[Ministry of Railways (Railway Board)~ O.M. No. 78-BC
EC/VI/19 dated 27-12-1978]. 

Recommendation Sl. No. 67 (para No. 5.26) 

It has been suggested to the Committee that a time-bound pro
gramme should be laid down by the Railways for each stage of work: 
to be done by the staff in the process of examination and settlement 
of a claim and officers should ensure observance of the time-schedule. 
This, in the opinion of the Committee, is a good suggestion and should 
be suitably incorporated in the detailed procedure of working of the 
claims settlement machinery as it will introduce an element of urgency 
at each stage and ensure expeditious disposal of claims. 

R..* of Government 

A time-bound programme for settlement of claims has already 
been laid down for the Railways. As per the recommendation of the 
One-Man Expert Committee on Compensation Claims, a target of 30 
days as the average time for settlement of claims has been fixed and 
the Railways have been asked to work up to it. 

Again in 1977, instructions were issued to the Railways to stream
line and simplify the machinery for dealing with the cla!Jns so as to 
achieve qualitative improvement and to ensure that claims are dispos
ed of within a reasonable time which normally should not exceed six 
weeks but as far as possi~e effort should be made to settle all claims 
within 30 days. 

As a result of the special drive on different Zonal Railways the 
time taken for settlement of claims has been considerably reduced and 
the closing balance of claims has also comedown substantially. How
ever in cases of claims for high valuation where consignments have to 
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be traced on aIlferent Rallways or the original documents have to be 
verified to arrive at the correct amount of compensation or to prevent 
exagger8lted claims or frauds, thorough enqui·ries have to be made 
which take longer time. The cooperation of the claimants is aIIo 
sought to furnish documents expeditiously. It is the constant endea
vour of the Railways to settle claims as early as possible. 

Since ·the enquiries are necessary before the final settlement of a 
claim very substantially from claim to claim, particularly those per
taining to inter-railway transactions, it is not practicable to lay down 
a specific time schedule for each operation. 

[Ministry of Rai'lways (Railway Board) O.M. No. 78-BC
ECjVI/19 dated 27-12-1978]. 

Recommendation SI. No. 72 (para No. 5.31) 

It has been represented to the Committee that the period of , 
months allowed for loading a claim should be counted from the dc(.e of 
delivery of the consignment and not as provided at present, from the 
date of booking of consignment, as grant of open delivery and issue 
of shortage certificate by the Railway staff take time and consequently 
the time left at the disposal of the claimant is much less than ~ix 
months. There is force in the reasons advanced in support of the 
suggestion. The consignments lost or mis-directed in transit would 
of course have to be dealt with differently. The Committee would 
like the Railways to extend the period so as to give a clear margin of 
6 months from the date of consignments for filling the cIlaim. 

Reply of Govemme&t 

A clear margin of six months from the date the consignment is 
delivered for carriage to the Railway Administration has already been 
provided in the law under Section 78B. There is a definiteness about 
thi~ period. Apart from this a proviso has been added to Section 78B 
according to which, any information demanded or enquiry made in 
writing within the said period of six. months shall be deemed to be • 
valid notice for compensation c1aim. This proviso is added to take a 
liberal view of the matter and not to reject claims merely on technicall 
grounds that the claim was not preferred in time. However, the sug
gestion to provide a dual time schedule for preferring claims. one 
from the date of delivery and the oUter from the date of booking was 
examined while considering the revision of the Indian Railways Act. 
It is feh that if two different periods are provided for different types of 
claims it would not only cause confusion in the minds of the claimant 
but will also give rise to conflicting interpretations from the courts of 
law and claims offices. It is, therefore, desirable as provided at 
present under Section 78B to have the period of limitation for six 
months f·rom the date of booking with a proviso that any enquiry 
mide or any information demanded within the said period shall be 
deemed to be a valid claim. In fact, according to the extent rules. 
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even an intent.iQJl to 1i1e a cla.im if cowmunicated in writing constitutes 
a claim filed within the validity period. 

[MiDisuy of .Railways (R.ail.wllyBoard) O.M.No. 78-BC
EC/VI/19 dated 27-12-1978}. 

R~D SI. No. 73 (Para No. 5.32) 

The Committee have recommended el!iewhere in this Chapter th~t 
payment in respect of a claim should be made within a day 1.>( tWl? 
of the date on which decision to admit or pay the claim is given by 
the Claims Officer. The Committee find that, while the traders would 
like interest to be paid on unpaid amounts in respect of admitted claims 
incase of inordinate delay, the Ministry of Railways are not agreeable 
to this suggestion. In support of their stand, the Ministry have refer
red to Section 78(d) of the Indian Railways Act which provides, 
inter alia, that a railway adm.inistration shall not be responsible for 
"any indirect or consequential damages or, for loss of particular 
market." The Committee see no bar in Section 78(e) to the payment 
of interest in such cases. There is hardly any excuse for inordinate 
delay in making payments after a claim has been admitted by Claitns 
Settlement Officer or deyreed by a court of law and in all fairness the 
R8.ilways should make' amends for the delay in such cases. If inordi
Bate delay takes place, the responsibility for the delay should in any 
c~e be fixed and action taken against the defaulters. The Committee 
WoUld also ~ike the Railways to examine the practice obtaining in other 
Government Departments like Income-tax Department where similar 
or near similar situations arise, and consider introducing a system of 
paying interest or giving compensation in some other form to the 
claimants. 

Reply of Governmmt 
In the reply furnished to Recommendation No. 83 it has been 

brought out why payment cannot be arranged in respect of accepte4 
claims within a day or two. It has also been brought out therein that 
.tts pe-r the instructions i..'isued payment will be arranged within about 
1 ~4~Ys after the claim is accepted. While it is accepted that there is 
no excuse for inordinate delay in making payments after a claim has 
been admitted it wou!1d also be appreciated that the instructions as 
'issued aim at avoiding any inordinate delay in makirig payments. If 
and when inordinate delay does take place responsibility for the delay 
would be fix-ed and action taken against the defaulter as suggested by 
the Committee. Further instructions on this will be issued shortly. 

While the payment of interest has been suggested by the Commit
tee it would be appreciated that with ilhe, i&~ue of instructions for mak
ing payments without delay, the need for ~ent of interest should 
not be there. . The object of the recomm.~n;~tion, it is presumed. 
would be achieved by the, Ranways enstlrii'i: payment of acc~pted 
claims within the minimum period reasonasiy required for internal 
checks. . 



Apart from the consideration that the Railways should not be 
mage responsible for consequ,en,tial damages, .there is one important 
considerati~ that should be kept in view while taking a view on tWs 
iS5~e. In the case of Income-Tax, in respect of which the scheme of 
payment of interest was introduced on the basis of the recommenda
tions of the Direct Taxes Administration Enquiry Committee, what 
is required to be refunded to the claimants is the excess tax already 
collected and credited to the Consolidated Fund of India. That money 
had a!lready been used by the Government. In the case of claims 
against the Railway, only the freight charges (in respect of . "Paid" 
traffic) would have been credited to the Government account, whereas 
the payments to be made to the claimants cover also the cost of goods 
lost or damaged, credits in respect of which have 110t been re~eived 
by the Government. This difference needs to be kept i~ view. 

, 
In all the circumstances. the need for introducing a system of 

paym~nt of interest or giving comrnsation in some other fonn to the 
claimants out of the Consolidate Fund of India causing additional 
burden to the Government finances should be avoided. 

The Ministry of Railways would, therefore, plead that this recom
mendation may not be pursued and may be treated as dropped. 

[Ministry of Rai1ways (Railway Board) O.M. No. 78-BC
EC/VI/19 dated 27-12-1978]. 

RecOlllJlMlMlatioa SI. No. 78 (para No. S.~4) 

The Committee are informed by the Ministry of Railw.ays 
that according to extant instructions average time taken for settlement 
of claims should not exceed 30 days. Even in individual claims ~ases, 
according to the announcement made by the Minister for Railways in 
his budget speecb in 1977, the time taken for settlement should not 
normally exceed 6 weeks. The Committee find that in 1976-77 the 
average time taken for settlement of claims was 55 days which was 
the highest during the last 5 years. The Minister of Railways, in his 
budget speech in 1978, has stated that the machinery for settlement 
of claims has been streamlined through decentralisation and enhance
ment of powers to Claims Settlement Officers and as a result of tllis 
drive the average time taken for settlement of claims has now come 
down to 48 days and that "we will soon reach our objective of settling 
claims within 6 weeks." This reinforces the view of the Committee 
expressed elsewhere in this Report that instead of ruling out further 
decentralisation as intended by the Ministry the process of decentra
lis1ltion should be canied further judiciously in order to accelerate the 
speed of settlement of claims and also to provide relief to the 
daimants staying far off from the Zonal Headquarters. 
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Reply of GOyel'llJaalt 

The observation made by the Committee has been noted awl the 
lame has been brought to the notice of the Zonal Railways for suitable 
action. 

On account of special instructions issued and a special drive 
undertaken for expeditious settlement of claims the average tim. 
taken for settlement of claims has been brought down to 37 days ia 
August, 1978 as against 51 days in August, 1977. Under these cir
cumstances, further de-centralisation is not considered necessary at 
this stage, as improvement in expeditious disposal of claims is beiDZ 
achieved and can be further achieved with the existing machinery. 

[Ministry of Raj~ways (Railway Board) O.M. No. 78-BC
EC/VI/19 dated 27-12-1971]. 

Recommendation SI. No. -82 (para No. 5.59) 

The Committee are informed that at all big stations there are Sta
tion Consultative Committees at important stations who among things, 
review and discuss matters regarding movement of goods traffic. The 
Conunittee suggest that these Consultative Committee should be enabl
ed to review specific cases of delay in settlement of claims every 3 
months and the extension of their jurisdiction in this regard should be 
made ~ifical1y known to them. 

Reply of Government 

It may be stated that the Station Consultative COf!lmittees are not 
the proper forum for discussing c1ai!ns cases since the work relating 
to compensation claims is generally centralised and is mostly done at 
the headquarters office of the Zonal Railways. It may be pointed out 
that on the basis of the reconunendation made by the Estimates Com
mittee in their Reconunendation No. 14, Para 62 contained in their 
Twenty Sixth Report (First Lok Sabha) instructions were issued to 
the Zonal Railways that one elected representative from each Zonal 
Railway Users' Consultative Committee be authorised to exercise spot 
checks over the railway concerned to see that the various measutal 
taken by the administration for prevention of claims were being 
pursued On an adequate scale. The instructions enjoined that the re-
presentative so chosen should make previous arrangements with the 
Railways as to when he desired to conduct the checks at any particular 
point to enable the Railway to depute an offer to accompany him 
during the check. The Zonal Railways have also been instructed to 
furnish all relevant claims statistics including number of 3 months old 
pending cases to the Zonal Railway Consultative Conunittees who may 
discuss the problem relating to compensation claims, if necessary. 

[Ministry of Railways (Railway Boarel) O.M. No. 78-BC-EC/ 
VI/19 dated 27-12-1978]. 



CHAPI'ERIV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH GOVERNMENT'S REPLIES HA VB NOT BEEN AC

CEPTED BY TIlE COMMITI'EE 

Re~ODImeadatiOD Sl. No.4 (para No. 2.24) 

The Committee note that even though according to the ioI-
tructions issued by the Railway authorities, Railway Receipts (RR) , 
must be made over to the consignors on the very day the consignments 
are accepted for booking or are loaded or in exceptional cases on the 
following day, it has been brought to the notice of the Committee that 
there have been delays in the issue of Railway Receipts. The Chair
man of Coal India Ltd., a public sector undertaking. stated durin, 
evidence that at Kidderpore and Netaji Subhas Chandra Bose Docks 
(Calcutta), Rai'lway Receipt is normally released after 7-10 days. 
According to the Railways. loading is done from different points in the 
dock area and the Railway Receipts, which are issued from a centralis
ed office, cannot be issued unless full particulars of loading are receiv
ed from loading points in the centralised office. The delay is obvi
ously due to the Railways' failure to collect full partiCUlars of 'loading 
on the same day and not for any fault of the consignor. The Com
mittee wou1d like the Railways to make institutional arrangements to 
detect cases of delay in the issue of RRs not only in Calcutta dock area 
but also in all other Zones and streamlines the working of the booking 
offices where delays take place so as to ensure, that, as required under 
the rules, RRs are iSSued the same day or in exceptional cases, the 
next day. 

Reply of Government 
I 

The recommendations of the Committee have been noted. There 
have been some delays in the issue of Railway Receipts at Kidderporc 
and Netaji Subhas Chandra Bose Docks (Calcutta), because loading 
is done from different points in the dock area, which is a widespread 
area consisting of a very large number of sidings, and the Railway 
Receipts are issued from a centralised office. Unless full particulars 
of loading are received from the loading points, Railway Receipts 
cannot be issued by the centralised office. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-1978]. 

Re~ommendation SI. No. 37 (paras 3.104 and 3.105) 

The Committee were informed during their tours by the 
representatives of trade and industry that the present system of puttin& 

• 
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labels on the wagons was not ,satisfactory. They suggeste4 that • 
useable metallic labels or stickers or stencils should be used to indicate. 
the names of destination station&, at a fixed, prominent place on the 
wagon in big enough. letters readable from a distance so that a wagon 
proceeding in- a wrong direction might be easily spotted out and re
directed to the right station. The Committee witnessed a praotical 
,demonstration of the labelling systems suggested above, and also of 
a Metal Tape Seal designed by the Research, Design and Standards 
Organisation. The general feeling of the Committee was that of the 
three, systems suggested by traders, viz., Metallic label, sticker and 
stencil, stencil was the simplest and also the cheapest method of indi
cating the name of destination station at the wagon. It was also easy 
to blot out the stencilled named after the arrival of the wagon at the 
destination and restencil the name of new destination on it. The 
Committee, however, find that the Ministry of Railways do not consi
der the suggested systems "practicable" in view of th~ir experience 
with "stickers" which once fixed by the traders o~ the wagon are 
stated to be seldom removed and thus lead to misdespatching of 
wagons. They also feel ~hat the suggested systems will involve huge 
expenditure on material and staff and in any case wHl not be success
full. 

The representative of the Ministry al"o stated in evidence 
that the system of stencilling the name of destination station was 
tried by one Railway in 1970 but as the staff failed to obliterate the 
destination station name after unloading, it also resulted in misdes
patch of the wagons and had therefore to be given up. The repre
sentative of the Ministry added that "It is costly experiment. If 
you like us to try it again, we will try it again. I do not know how 
many lakhs of rupees will go down the drain." The Committee regret 
to observe that an apparently good system of labelling was given up 
Rot because of any inherent defect but admittedly because of the failure 
of the Railway staff in carrying out elementary instructions for which 
the supervisory level of officers also have to bear responsibility. The 
Committee would like the Railways to adopt 8:. procedure which, at 
they say, would entail enormous outlay without any tangible results. 
Nevertheless they would like to observe that a correct evalua~ion of 
this system would be possible only if it is tried, at careful~y selected 
stations with adequate advance pt;'eparation and with suitable safe
guards like making the consignors responsible, in their own interests, 
for blotting out the old destination names and stencilling names of 
new destination stations at their own cost which would also have a 
consequential advantage of generating new self-employment opportu
nities for painters etc. at each such station. 

Reply of Govemment 
,."' ., 

The recommendation envisages that the names of destination sta-
tion should be painted on the wagons at the forwarding station by the 
consignor and the same should be obliterated at the destination station 
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by the consignee and for fresh loading the name of the new destination 
sta.tion repainted thereon after loading. 

It may be stated in this connection that it will not be practicable, 
to allow outsiders, be they consignors or consignees to paint the name 
of destination station on the wagons. By painting and repainting names 
of stations on wagon bodies, at a particular nominated area by private 
parties the paint is likely to become thick and appear shabby, and 
make the let:ers indistinguishable. This may cause further delay and 
greater misdespatch of wagons instead of ensuring wagons to reach 
their correct destinations. 

Moreover, it may be pointed out that the number of wagons mis
despatched Dr unconnected is extreJl}ely small in comparision to the 
total number of wagons despatched. The present macinery for con
nection of the wagons with the help of computer channels, inter-change 
records circulations of statements of all iron ·and steel consignmenti 
loaded by Steel Plants and the other nonnal tracing machinery through 
tracers and Inspectors as well as control phones is quite adequate. 
Under the circumstances, instead of allowing the private parties to 
stencil names of destination stations on all booked wagon bodies whose 
number is very large, it would be better if the scheme so embossing the 
station name on metal tape seals is given a trial and if found successful 
adopted. The metal tape seals contains the embossed flames of the 
forwarding as well as destination station and is not likely to be lost, 
mutilated or easily detached!> from the wagons during the course of 
transit. The trials regarding metal tape seals are being undertaken 
with the help of the Research Design and Standard Organisation of 
the Railways. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-1978]. 

Recommendation SI. No. 40 (Para 3.108) 

The Conunittee have been informed by the Food Corporation of 
India that 32383 of their wagons were 'missing' in 1974-75,20609 in 
]975-76 and 18600 in 1976-77; of these 23688 (73 per cent), 12209 
(59 per cent) and 10608 (57 per cent) were traced out during the 
respective years. Besides, 23591 wagons were re~tedly 'unconnect
ed' in 1974-75., 16571 in 1975-76 and 14826 10 1976-77 and of 
~hese. 18045 (77 per cent), 7683 (46 per cent) and 6876 (46 per 
cent) were 'linked' during the respective years. The Committee also 
note that at the end of 1976-77, 8082 missing wagons and 7950 un
connected wagons had remained untraced/unlinked, the number com
ing down to 7865 (missing) and 7662 (unconnected) in February 
1978. The Committee also note that the missing wagons alone ~un .. 
ed for a total claim of Rs. 33 crores. Of 7865 missing wagons, SOlS 
w~gons were missing for over 3 years.. Tw~ conclusio;ns stand out 
from the data submitted by the Food Corpo.ration ~ India; <?ne, d1at 
OIousands of wagons are stilt 'lost' every year despIte the claun made 
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by Railways that the instructions regarding labelling, sealing and che
cking of wagons issued by the Ra.ilway Board in this regard are heina 
enforced"; two, the rate of tracing 'missing' wagons has declined from 
73 !pet' cent in 1974-75 to 57 per cent in 1976-77, and that of linking 
unconnected wagons has gone down from 77 per cent in 1974-75 to 
46 per cent in 1976-77. The Committee are constrained to observe 
that the present systems'of labelling of wagons and working 'Of machi
B.ery responsible for tracing and linking of missing wagons are not 
as efficient and effective as the authorities think they are. The Com
mittee would like the present systems to be critically reviewed and 
steps taken to plug the l·oopholes and streamline their working. They 
would also like that an evaluation of the working of these systems ill 
terms of the number of wagons reported m.issing or unconnected, the 
number of wagons found and linked and the number remaining un
traced/unconnected for more than one year; two years and three years 
should be incluaed in the ~'nnual Report of the Railways. 

Reply of Government 

The complaint of the Fe} regarding missing and unconnected 
wagons are not 'On account of the failure of the Railway Administra
tion to deliver the wagons at their correct destination. These wagons 
are not unconnected on account of loss of labels or for want of cor
rect destinations etc. As admitted by the FCI themselvc!1. in their 
views expressed to the Committee in Para 3.99 the missing and un
connected wagons :lre on account of diversi'Ons of these wagons at the 
request of FCI due to extraordinary circumstances necessitating their 
diversion to some other points or when it is not possible to receive and 
handle them at destinations to which they were originally booked. The 
main reason for the diversion 'Of these wagons is lack of godown space 
or handling facHites at the booked destination where the FeI handle 
their foodgrains consignments in bulk. lin sllch cases the wagons 
d~livered at the diverted station become mic;sing at the original desti
nation and linking them becomes a problem despite detailed instruc
tions issued from time to time. As the Committee have themselves 
observed the number of missing wagons (at the end of 1976-77) re
ported by FCI was R~082 and the unconnec~ wagons received by 
them was 7,900 the difference of only 182 wagons. Under these cir
cumstances, it would not be correct to conclude as alleged try Fer that 
thousands of wagons are "still lost every ~ear despite the etJ.orts made 
by the Railways to observe in.structions in this regard". The diver
sions are arranged at the instance of the Fer and they exercise due 
care at the time of booking the problem would by and large be elimi
nated. 

The Railways have also undertaken a special drive to link unccn
lleeted 'wagollB with missing wagons belonging to.Food Corporationqf 
Illdia. Special Cells have been created for this !purpose on ZoqAt 
Railways consisting of FeI staff and Railway staff who are using au 
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possible means including computer statement. c"ntrol phones and 
physical tracing at statioPs and yards to link these wagons. 

The Railways have also been asked to further review and improve 
the machinery for linking missing and unconnected wagons on their 
system and to indicate the percentage of linked wagons to missing 
wagons in their annual report. 

A special type metal tape seal has also been devised and is on trial 
to preven! the incidence of loss of labels and minimise the misdespatch 
of wagons. 'fl 

It may .IDso be pointed out that the Railways' procedure for 
labelling, sealing and checking of loaded wagons at stations and yards 
is quite adequate. In case of occasional or accidential loss of labels 
due to inclement wheather or other factors, elaborate machinery exists 
to . link these wagons with correct particulars with the help of wagon 
sum.meries, use of oontrol phones and tracing by inspectors where 
necessary. In this direction significant progress has been made by the 
use of computer in linking unconnected wagons or tracing missing 
wagons. 

The use of metal tape seals when prefected on trial will further 
minimise chances of the loss of labels ,and prevent wagons getting un
connected or mis-despatched. 

[Ministry of Rai'lways (Railway Board) O.M. No. 78-l.JC-
.. ECjVIj19 dated 16-11-1978] 

. Recommendation SI. No. 44 (para Nos. 3.124 & 3.125) 

It has been represented to the Committee by the S~eel 
Authority of India that weighbridges are not available at all loading 
points. At certain places weighbridges are provided by the siding 
owners and weighment is witnessed by the Railway staff, but the use
fulness of the facility is defected unless weighment is again checked 
at the destination stations and witnessed by the Railway staff to deter
mine the shortage. Moreover, requests (or re-weighment are not al
ways granted. The Committee are informed by the Railway authori
ties that white weighing machines are provided at all goods sheds and 
parcel offices for weighment of small consignments, weighbridges for 
weighing wagon load consignments are provided only at ~rtain select
ed points based on the quantum of traffic. The Conunittee are fur
ther informed that Railways do not undertake to weigh consignments 
at the destination stations as a matter of course. Such weighm.ents 
at destination stations are considered only in exceptional cases when. 
the condition of consignment of package so warrants. In the case 
of small consignments, reweighment, it is stated, is agreed to "v~ry 
liberally." In the case of wagon load consignments re-weighment 
entails detention of wagons and, if weigh bridge is not available at the, 
station haulage to and from different yards. As such rewe.iibment ill 
each and every case is not considered feasible by the Railways. 
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~he Committee. s~ ~. reason wlly rewetgbmcm.t of small 
conSlgnments for which facllities ",e availalJle at every station: shou'kl 
be refused at all. Even in respect of consignments which do not 
bear any outward sign of pilfera&e or da.lUge, requests for reweigh
ment S;hould be ~nted to satisfy the consignee; if ~essary, in suoh 
cases, 10 order to dIscourage frivolous requests a re-weighment fee may 
be charged. 

Reply of Go~~ent 

Instruction~ aIJ:eady exist that req~ests for reweighment of consign
ments at destinations are to be consIdered on the merits of each case 
and that ganuine. requests for reweighment are complied. with promptly. 
On a representatIon by the Steel Authority of India recently for allow
ing reweighment of Steel consignments for the:. benefit of ~all consu
mers and to minimise hardship to the consignees of iron and steel con
signments, instructions have been reiterated to ensure reweighment in 
aTI deserving cases. • 

In the case of wegonload consignments reweighment entails con
siderable detention to stock thereby reducing the availability of wagons 
for further loading. Moreover, in some places there are no weigh
bridges and if the requests for reweiglunent are invariAbly agreed to, 
the loaded wagons will have to be hauled to different yards, weighed 
and brought back to the booked destinations. 

Ther request for reweighment of wagonload consignments are there
fore carefully considered and reweighm.ent gr~ted only in t,Pose cases 
where prima facie evidence of pilferage shortage exists. 

There is already a provision for charging reweighinent fee to dis
courage frivolous requests. 

l~ may however be pointed out that reweighment in case of intact 
packages would cause complication due to weight difference in wei~
ing scales. There is also possibility of showing excess weight at bOOk
mg stations in collusion with staff. Moreover at larger stations re
weighment of all. intact packages w01:lld cause. delay in dC?liveries ~d 
result in congestIon. Hence, reweighment IS allowed In deservmg 
cases. 

{Ministry of Railways (Railway Board) O.M. No. 78-BC-ECI 
.. ... VI/19 dated 16-11-1978] . 

.. , 
Recommendation Sl. No. 45 (bra Nos. 3.126 " 3.127) 

As regards wagon load consignments, the Committee also 
feel that the purpose of providing the facility o~ y.'eighbridge at lo~
ing stations is defeated if there i~ no such fa~t1ity at the unloadm, 
stations. In such cases, :he consIgnees may, m many cases, be left 
aaussing and unsatisfied as. they will not normallr be able !o check 
ute weight of the wagons WIth reference to the Railway ReceIpts. • 
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The Committee feel iliat all major stations which have a 
heavy origina'JDg or temtinating goods traffic should progressively 
be provided with facilities for weighing wagons. Jf suitable incen
tives are given, the Committee have no doubt that local trading inter
ests at unloading points might ,agree to instal wagon weighing equip
ment a: their own cost in the same way as they have done at loading 
points. The Committee would like the Ministry of Railways to take 
initiative and draw up a model scheme in this regard and encourage 
Zonal and Divisional authorities to explore the possibility of setting 
up community weighbridges in collabora:ion with the organisations 
of local traders and industrialists for a more hannoneous relationship 
between the big consignees and the Railways. 

Reply of Government 

The main purpose of weighment of wagons at the originating 
points is to ensure that the wagons are loaded only up :0 the prescrib
ed limit because any overloading beyond this limit will be a safety 
hazard. It is with this objective that the Railways launched the 
scheme of weighment rebate on weighbridges inr.alled by the siding 
owners. The Railways cannot instal weighbridges of the requisi~ 
capacity at all loading points. Nevertheless, the Railways on their 
part also plan, procure and instal weigh bridges within the limited 
resources at their disposal. Unless:he wagons are weighed at the 
loading points, it will not be possible for the Railways to adjust over
loaded wagons and ensure despatch of only those wagons which are 
loaded upto the prescribed limit. This purpose cannot be achieved 
by providing weighbridges at unloading points. Under the Rules 
in the Goods Tariff reweighment of consignments is pennitted only 
in special cases and only when the outward condition of the consign
ment indicates shortage. In other cases, reweighment is nonnally 
not permitted, whenever the Railways agree to reweigh the consign
ments at :he destination; necessary reweighment charges are collected 
and the wagons are hauled to a station w~re the weighbridge is 
available and are re-weighed at such points. However, Railways 
canno: agree to reweigh all the consignments loaded in wagons as it 
will result in heavy detention to wagons which will increase tum-round 
of wagons and resut: in reduction of transport capacity on the railway 
which in tum will have very serious affect on the national economy. 

[Ministry of Railways (Railway Board) O.M. No. 78-'BC
EC/VI/19 dated 16-11-1978]. 

RecommendadonSi. No. 52 (Parall 4.36 & 4.37) • 
The Committee note that the primary function of the Raflway 

Protection Force is to guard and protect public property entrusted 
to R811ways for carriage and also the property belonging to the 
Railways. The Railway Protection Force is also responsible for the 
prevention of crime resulting in payment' of claims compensation. 
From' the memoranda submitted to the Committee by public sector 
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cpDisations and Chambers of Commerce etc., the Committee note 
that role played by RPF', is considered to be not at all satisfactory and 
some of the organisations suspect sec+Jons of RPF even colluding with 
the criminals. The Ministry of Railways (Railway Board) have 
admitted that the single biggest factor counting for nearly half of the 
amount paid as claims for compensation was pilferage of goods while 
they were in rail custody. The One Man Expert Committee (1976) 
in its report has also highlighted the fact that the percentage of claims 
paid for thefts/losses and pilferages over the total amount of cla.ims 
paid during the years 1973-74 and 1974-75 worked out to staggering 
igures of 72.3 per cent (Rs. 984.11 lakhs) and 72.5 per cent 
(Rs. 1063.10 lills) respectively. 

The Committee note that the railways have a total force of 
64,000 RPF personnel. They regret to observe that thefts etc. of 
eonsignments take place even from trains escorted by RPF personnel. 
While explaining the incidence of theft., etc., even from trains escorted . 
by RPF, the Ministry of Railways have stated that this is partly 
'because of "inadequate deployment of escorting staff due to insuffi.
.ent manpower of RPF." The One-Man Expert Committee which 
wont into the question of growth and organisation of RPF has also 
oome to the conclusion that "the force is inadequate to meet the 
requirements of the present day volume of traffic". But the study 
made by the One-Man Expert Committee also reveals that the RPF 
personnel are also required to perform duties which do not fall within 
the scope of their operations as visualised in the Railway Protection 
Force Act. It was found by the Expert Committee that during the 
period of 6 months from March to August, 1975 on an average 4256 
RPF personnel were employed on such un sanctioned and unscheduled 
.uties, as helping the ticket checking staff in raids against ticketless 
.. avelling and unauthorised alarm chain pulling, escorting of passen
ler- trains, removing beggars and unauthorised vendors from railway 
premises, security arrangements for melas and festivals, track patrol
ling during emergencies, assisting the police in making security 
arrangements during the journeys of VIPs." The diversion of such 
a large force from their main job and their deployment elsewhere in 
1Ihe face of reported insufficiency of manpower of RPF shows that the
Raflways have not been taking as much care of public , property 
etrusted to them for carriage as they could and should have taken 
~ as Parliament expected them to take while sanctioning funds for 
the maintenance of this Force. The Conunittee are strongly of the 
view that the withdrawal of RPF personnel from property protection 
work is not at all desirable and such a practice must be stopped. 

Reply of Government 

Diversion of RPF personnel from their normal charter of duties 
becc 4les unavoidable at times due to certain situations. During 
1977 when several cases of tampering with the track involving derail
ment of some trains came to notice, the State Governments were 
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requested to undertake patrolling of the track. The States expressed 
their reluctance on grounds of inadequate strength of GRP, financial 
constraints etc. Safety being the prime consideration, tire Railways 
had to deploy 11,000 RPF men on track patrolling duties which 
yielded encouraging results. Similarly when dacoitiesj robberies 
&howed an increasing trend in some of the States grave concern was 
expressed in all forums of public opinion including thai Parliament. 
Here again due to inadequate strength of the GRP the S".ates were 
not in a position to step up police protection in the affected trains 
over vulnerable sections. As a measure to instill confidence among 
the travelling public and deter criminals. over 2,000 RPF personnel 
have been deployed to escort passenger ~rains. This arrangements 
may have to be continued till the States were in a position to deploy 
adequate police force on passenger trains, which function appro
priately falls within the purview of ilie State Governments. 

Mnistry of Railways (Railway Boaril) O.M. No. 78-BC
ECjWj19 dated 27-12-1978]. 

Recommendation SL No. 80 (Para 5.56 & 5.57) 

The Committee are happy to note that the number of cla.ims 
pending for over 3 months in 1976-77 was the lowest in last 5 years 
though they cannot reconcile it with the fact that Lhe average time 
of 55 days taken to seale claims in this year was the highest. As 
against 30,374 such cases pending at the end of 1974-75 and 26,985 
at the end of 1975-76 the number of such cas~s pending at the end 
of 1976-77 declined to 14,234. The position as on 31-12-1977 has 
shown further improvement in ~hat the number has slumped to 6347. 
While the Committee are satisfied at this improvement in the efficiency 
of the claims settlement ,machinery. they find that the pedormance Oft 

all ~he Zonal Railways has not been uniformly good during 1976-77. 
In Central Railway, for instance" the number of claims pending for 
over 3 months at the end of 1976-77 was higher by 12 per cent thaa 
that at the end of 1975-76. In Northern Railway the number of 
eases pending for over one year in 1976-77 increased by more tha. 
100 per cent as compared to previous year. In North-~ Frontier 
Railways, the number of cases pending for over six months but less 
than a year showed an increase of 69 percent and number of cases 
pending for over 1 year was 150 as against nil during the last 4 years. 
The Committee, however, note that the position on these Railways 
also has improved in 1977-78. The Committee feel that if continu
ous improvement has to be ensured so as to achieve the target of &e:-
tling claims within an avera..(c period of 30 days and a maximum. 
period of 42 days, the Railway Board should keep the pedonnance 
of claims settlement organisations of Zonal Railways under constant 
renew and not relent un~il each one of thc Zonal Railways reachel 
the targeted level of efficiency and is in a position to maintain that 
level. 
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The Committee com;iders that it would be helpful if the 
details of average time ~aken in the settlement of claims Zone-wise are 
published in the Annual Report of the Ministry of Railways. 

Reply of Government 

As per the recommendation of Railway Convention Committee 
the format and contents of the Indian Railways' Annual Report have 
been changed since 197~ 73 to give a review of the performance of 
the Indian Railways as a whole instead of Railway-wise. However, 
details of the average time taken in the settlement of claims Zone-Wise 
are published in the Annual Report of the individual Railways, which 
are scrutinized by the Ministry of Railways also. Railway Board is 
keeping a constant watch on the performance of Qaims ~tlement 
Organisations of all Zonal Railways to ensure that each Zonal Rail
way aohieves· the targeted level of average period of 30 days and a 
maximum period of 42 days for the settlement of claims. Actually 
a very large number of cases of smaller valuation are s~tled promptly 
in much less than 30 days. 

[Mlinistry of Railways (Railway Board) O.M. No. 78-BC
EC/W/19 dated 27-12-1978]. 

. Recommendation SI. No. 84 (para 5.61) 

The Commi~ee .are also informed that in respect of cases 
decreed by the Court, the judgement of the Courts are scrutinised and 
if it is decided not to go in for an appeal, paymen~ in satisfaction of 
the decree is made without delay. The Committee are strongly of 
the opinion that a time limit should be fixed within which a judgment 
of the Court after receipt of a copy ~hereof is scrutinised and decisions 
taken as to whether or not an appeal has to be filed against the decree 
of the Court or not. Without such a time limit the matter within the 
Department may not be pursued with due sense of urgency and any 
delay at this stage will be doubly unfair to the claimant if, after having 
lost his consignment and won the Court case, he is required to wait 
indefinitely for receiving payment. 

Reply of Government 

The observation made by the Committee has been noted. The 
instructions to the Zonal Railways already exist that decrees relating 
to compensation claims should be satisfied promptly. With a view 
to ensuring that Court decrees are satisfied without delay, the Rail
ways have been further directed to maintain a decree register for 
watching satisfaction of decrees promptly. The instructions have 
been reiterated to the Zonal Railways for compliance. 

When a Court judgement along with a decree is handed over to 
the Railway the time limit is already laid down within which. an a~ 
can be filed and the' decree has to be satisfied. Any delay m scrutiny 
etc .• debars -:he Railway from filing an appeal. Therefore, all efforts 
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are made to scrutinise and decide the acceptance or otherwise of the 
Court judgement within the limited period .stipulated. Special instruc
tions have already been issued to satisfy the Courts decrees in time, 
tailing which attachment orders can be issued against the Railway 
property causing much embarrassment to the Railway Administration. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC
EC/ViI/19 dated 27-12-1978]. 

R.ecollUlleDdation Sl. No. 88 (Para 5.70) 

From ilie statistics furnished by the Ministry, . the Committee 
find that out of over 6 lakh.s claims received every year during the 
four years from 1972-73 to 1975-76, only about 3 lakhs claims were 
settled by payments during each of the respective years. In 1976-77 
out of nearly 377000 claims received only about 165000 were settled 
by payment. ~ is also seen that as against an amount ranging bet
ween Rs. 160 crores and Rs. 87 crores claimed every year as com
pensation, the amount actually paid ranged between Rs. 12 crores and 
Rs. 15 crores. This gives an impression that a very large percentage 
of claims are rejected every year, and amount of compensation is 
substantially reduced even in those cases where claims are admitted. 
The representative of ilie Ministry of Railways explained during 
evidence that as all claims registered in a particular year are not settled 
during the same year, the percentage of rejected claims should not be 
worked out with reference to the claims received in a particular year 
but it should be worked out with reference to the claims settled in 
that year. Even according to this criterion the representative of the 
Ministry admitted that percentage of rejection went up from 36.7 
percent in 1974-75 to 39.8 percent in 1975-76 and to 42.3 percent in 
1976-77. It came down to 39.9 percent in 1977-78. The Minis
try of Railways have written to the Zonal Railways asking them to 
be very honest in dealing with the claims. The Committee feel that 
even a rejeC:ion rate of nearly 40 percen~ appears to be rather abnor
mal especially when it is viewed in the background of the amount of 
compensation paid vis-a-vis the amount claimed. The Committee 
feel that the Ministry of Railways should make a study of this pheno
menon to satisfy themselves as well as the business and ~rading circles 
that the claims are not arbitrarily repudiated or reduced. The Com-
mittee would like the result of this study to be communicated to ~helJl 
as soon as the study is over. 

Reply of Government 

The recommendation of the Committee has been noted and suit
able instructions have been issued ~o the Zonal Railways neither to 
repudiate claims arbitrarily nor reduce the amount unjustifiably with.
out proper verification. A special watch is kept by the Ministry 011. 
the performance of the Railways in this regard. 

[M.inistry of Railways (Railway Board) O.M. No. 78-BC
EC/W/19 dated 27-12-19781. 
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Reconuneadatioo 81. Nos. 101 & 101 (ParM 5.136, 5.137. 5.138 " 
5.139) 

A suggestion was made to the Committee by private and 
public organisations that claims tribunal or an independent autho
rity might be established to hear appeal against the decisions of 
claims officers or 'Sole Arbitrators' might be appc,inted to decide: 
c1isputes r~la:ing to claims. The idea underlying. the suggestioll 
was that litiga:ion in Courts of law should be avoided. The Zonal 
Railways with whose representatives the Committee discussed thii 
suggestion during their tours, welcomed the establishment of inde
penden~ Tribunals as this would. in their opinion. be conducive to 
quicker finalisation of claims cases without the necessity of protracted 
legal proceedings reduce Court costs and will do away with the need 
to employ professional advocates. In the course of evidence before 
the Committee the representative of the Ministry of Railways. also 
agreed to the idea of having a Tribunal for hearing appeals provided 
no new organisation was set up for the purpose and the job could be 
entrusted to the already existing Railway Rates Tribunal and only 
high value cases involving Rs. 75~OOO to Rs. 1 lakh were allowed to 
be taken before the Tribunal. The Committee are surprised to find 
from the note submitted by the Ministry of Railways after the evidence 
that the Ministry have now taken an entirely different stand. The 
reasons now advanced by' the Ministry against 'ilie setting up of 
Appellate Tribunals are that (i) Ordinary Civil Courts and quite 
competent to deal with claims cases (ii) H Tribunals are set up. 
claimants will have to travel long distances to file and pursue their 
applications; (iii) Constitution of Tribunals will result in extra 
expenses to be borne by Central Government (Zonal Railways) 
without any corresponding decrease in the expenses of Civil Cour".s; 
and (iv) the Railway Administration is already spending a sum. of 
more than Rs. 4 crores per year on claims settlement machinery, 
including a sum of Rs. 90 lakhs consisting of expenditure on Court 
sections, pleaders' fees and other li~igation expenditure and it is not 
possible for them to undertake additional financial and other related 
responsibilities. According to the scheme of Appellate Tribunals 
outlined by the Ministry of Railways, there may be 30 Regional 
Appellate Tribunals and four Central Appellate Tribunals on which, 
~imated expenditure, at the rate of Rs. 1.5 lakhs per Trib\1nal. will 
be not less RB. 50 lakhs per annum. The Ministry have also gone 
to the extent of saying that the number of cases taken to Courts is not 
unduly large to justify sding up of -any special machinery for dealing 
with such cases. The Ministry have also pointed om some legal 
difficulties in entrusting any new responsibilities in regard to claims 
disputes to the already existing Railway Rates Tribunal. 

The Committee arc surprised at the shift in the stand of 
the Ministry. They are also constrained to note that some of the 
arguments advanced by the Ministry in support of their r..and IU'C 
either not relevant or not quite correct. The Ministry's assertion 
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that number of Court cases is not unduly large is nOl sustaineJ by 
"the figures produced by Railways which show that not only is the 
number of Court cases large (12850 in 1974-75; 14798 in 1975-7' 
and 21589 in 1976-77) but the number is also increasing from year 
to year. Another disturbing feature noticed is that whereas the 
number of rejected cla~ .. ~;\,.' came down substantially from 272120 in 
1975-76 to 184770 inl~j.w6-77, the number of Court cases rose by 
46 percent from 14798 jn C 1975-76 to 21589 in 1976-77. This also 
reveals ~he weakness of the Railways' claim regarding "qualitative 
improvement in the disposa] of claims cases." 

The pleas of special drive to expedite settlement of claims 
'Cases and substantial reduction in the number of 3 months old cases 
during the current year is, in the opinion of the Committee, not 
qur.e relevant in the context of the proposal for establishment of 
Appellate Tribunal which has been made with the idea of reducing 
litigation in Courts and expediting settlement of claims disputes after 
the claims are decided 6y officers of Railways. 

The Committee feel that th.e legal ·difficulties pointed out 
'by' the Ministry are not insoluble and the proposal to entrust the 
'Work of hearing appeals in high value cases, to start with, against 
claims officers ~o a new Tribunal or to the already existing Railway 
Rates Tribunal by enlarging itc; jurisdiction merits a more dispas
sionate examination, especially when it has been widely welcome 
by Zonal Railways and the representatives of trade and industry. 
While examining this proposal, the Ministry should study compara
tive economics of the two alternatives--enlarging the statutory juris
diction of Railway Rates Tribunal or setting up a new Tribunal (not 
34 Tribunals as shown in the scheme outlined by Railway Board) at 
the Centre with powers to hold benches at Zonal Headquarters, if 
necessary, to deal wi1h high value cases, to start with in the context of 
inevitable savings on pleader's fees and other litigation expenses and 
inform the Committee of the ou~come of the study within 3 months 
rOf the presentation of this Report. 

Reply of Government 

The Committee have recommended that the Ministry should 
'study comparative economics of the two altematives--enlarging the 
statutory jurisdiction of the Railway Rates Tribunal or the setting 
up of a new tribunal at the Centre with powers to hold benches at 
Zonal ·!ieadquarters. if necessary to deal with high value cases. to 
~tart WIth. 

This recommen~ation has been carefully examined. The Legal 
AdvJsers to ~e RaJ~way Board have opined that confining the ap-
peal~ ~o ~ Tnbunal ID cases involving high value only would be open 
·t~ obJec.tion on the g~und of discrimination unless a (intelligible) 
-differentia] can be establIshed between cases which corne under &.he 
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category of high value and those left out. In that conn~Jon it bas 
been pointed out that it is difficult to see any intelligible differentia, 
because all the casC$ pertaining to claims are of the same nature and 
valuation as such does not afford a criterion. Thus Article 14 of 
the Consiliution would be violated if an Appellate tribunal is to be 
constituted to deal with cases involving hgaa. value only. 

F th admin, , , f ~thhi~ ~ .. f rom e .. 1stratIve pomt 0 VIew; e constitution 0 an 
appellate tribunal to deal with -:'he claims after they have been deci
ded by officers of railways would also mean that there would be a 
hierarchy of claims officers who would decide -:he disputes initially in a 
quasi-judicial manner. iln other words, these claims officers would 
function as the lower tribunals with all the trappings of a court and 
the appeals against the speaking orders pronounced by them would 
be heard by the appellate tribunal. 

Alternatively if the claims organisations are to function as they do 
at presen~, any person aggrieved by an administrative decision of 
the claims organisation will instead of approaching a civil court have 
to file his claim before a claims tribunal. This would involve the 
establishment of a large number of tribunals with original jurisdiction 
with at least one appeal to the High Court. 

In the circumstances, the Ministry of Railways submi! that 
anr scheme which would involve a complete displacement of the 
eXIsting procedures does not appear to be feasible if implimentation. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-ECI 
VI/19 dated 27-12-1978] 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH FINAL REPLIES OF GOVERNMENT ARE STILL 

AWAITED 

Reco:mmendatiou SI. No. 9 (Para No. 2.29) 

Th~ Committee are informed that clear RRs are not issued 
also in cases where the consignments do not fulfil packaging conditions 
laid down in Railway tariff rules. It has been represented to the 
Committee that the packaging conditions are so elaborate that it 
becomes difficult for the consignees to comply with them fully. The 
Committee are of the opinion that a review of packaging conditions 
in the light of the new packaging techniques since developed may be 
made in consultation with the representatives of trade and industry 
and changes made, where possible, to simplify the packaging condi
tions without in anyway diluting the safety factor. Railways should 
also hold exhibitions at important places to educate the trade and 
industry as to how heavy and fragile consignments can be· economi
cally mtcked and damage and shortage in transit avoided. 

Reply of Government 

A Rail Tariff Enquiry Committee has been appointed to make a 
comprehensive examination of the freight and fare structure including 
packing conditions. A copy of the above recommendation on the 
subject has been furnished to the Committee for examination and 
Decessary action. Suitable follow up action will be taken in the 
matter on receipt of the Committee's recommendations. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
Vl/19 dated 16-11-1978]. 

Comments 01. the Committee 

The Committee may be apprised of the out-come of the action 
taken by the Railway Tariff Enquiry Committee. 

Recommendation SI. No. 10 (para No. 2.30) 

The Committee note that the Railway Board vide their instruc .. 
tions issued in 1973 required that where proper dunnage is not pro
vided by the consignors while loading consignments in wagons, the 
eonsignments should be rejected. In practice, however, the Railway 
staff, instead of rejecting such consignments accept the consignments 
after making suitable remarks on the Forwarding Notes/Invoices and 
• 97 
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. &;laims for losses arising out of non-provision of dunnage arc repudiat
ed. This not only necessitates a review of the Railway Board·s 
instructions on the subject but also reinforces the Committee's opinion 
expressed in the proceeding paragraph that a general review of the 
packaging conditions is over-due and !lbould bo undertaken witbovt 
delay. 

Reply of G~l'IUIlent 

The observation of the Committee bas been noted. Special Co.
dition 8/27 was revised after a careful consideration, and instruc
tions have been reiterated to the Zonal Railways that in cases where 
S/27 condition is not complied with, consignments should not be 
accepted for booking. 

11 may also be mentioned that a general reiew of the packing co.
ditions is already being done by the Railway Tariff Enquiry Commit
tee currently and their recommendations on the subject will be gi .. en 
due consideration. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-1978]. 

Comments of the Committee 

Please see para 1.54, Chapter I of ~he Report. 

Recommendation Sl. No. 13 (Para No. 2.41) 

The Committee note that the Ministry of Railways have 
not agreed to the suggestion that, when consignments are not accepted 
for loadings, reasons for non-acceptance should be given in writing 
by the Railway staff. The Committee feel that, in order to .dispel 
any suspicion from the mind of the trading community as is done on 
Northern Railway, the reasons for non-acceptance should be recorded 
on the Forwarding Note itself, whose format might be suitably modi
fied, if necessary, to provide for ,space for the purpose. 

Reply of Goftrnmeot 

The recommendation of the committee is being examined. A 
tina] reply will follow. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC-EC/ 
VI/19 dated 16-11-1978]. 

Comment. of die Committee 

PtJease see para 1.54, Chapter I of the· Report. 
RecommendatioD Sl. No. 28 (Para No. 3.511 

The Committee cannot over-em.phasise the importance 01. 
'training being imparted to loaders and porters in handling godds 
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carefully and safely. They would lik.e training programmes specialty 
tailored to meet the job requirements in different regions to be drawta 
up and put through for the ~nefit of loaders an~ porters emplo,.,.t 
in those regions. The CommIttee feel that the trammg programme .. 
will produce the desired results only if they are accompanied by suit
able incentive schemes. 

Recommendation Sl. No. 32 (Para No. 3.71) 

As regards rough and wrong handling of consignments the 
Committee would like to reiterate that, as recommended by them 
earlier in this Chapter, solution to the problem lies in organisina 
training programmes for loaders and porters and introducing some 
mechanical and other aids in place of iron hooks etc. which will help 
loaders handle bags safely without affecting employment situatioa 
adversely. 

Reply of (;ovemm.,..t 

The recommendations have been noted and are under examinatioa 
in consultation with the Zonal Railways. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC
EC/VI/19 dated 16-11-1978]. 

Commeut~ of the Committee 

The Committee may be apprised of the result of examination. 

Recommendation SI. No. 33 (Para No. 3.72) 

The Committee note the views of two of the Zonal Railways that 
. security arrangements at the transhipment points require to be tight
ened up and augmented. The Northeast Frontier Railway L,!; of the 
opinion that provision of high compound wall with barbed wire fenc
ing at the top and introduction of identity card system for entry in 
transhipment areas and goods sheds would eliminate chances of pilfe
rages but the cost of arrangements and the administrative machinery 
would pose big problem. The Committee would stress the need for 
foolproof security arrangements at transhipment points where public 
property lies in trust with the Railways and should therefore be 
properly guarded from miscreants and anti-6OCial elements. TIley 
would like the Ministry of Railway to ask the Zonal Railways to 
examine the suggestion made by the North-East Frontier Railway and 
other measures withl a view to tightening security arrangements at 
·transhipment and other such points. The Committee would expect 
the Ministry to pursue this matter with Zonal Railways and belp them. 
evolve a satisfactory solution to the problem. 

Reply of GoTernmeat 

• It may be stated that the provision of boundary walls is not likely 
1 to solve the problem of thefts and pilferage of booked coosigmaal1:S 
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at transhipment points since the incidence of thefts and pilferage takei 
p~ even from workshops and locp sheds provided with boundary 
walls. This apart provision of a high compound wall is not feasible 
in most of the cases due to Repacking Sheds/Transhipment Sheds 
being located inside the yards where enclosing them with such com
pound waUs is not normally practicable. Moreover, providing boun
dary walls at all transhipment points would involve heavy expcnditur\!. 
With a view to combating thefts and pilferage of booked consignment» 
at transhipment points the Zonal Railways have been directed to 
tighten up and further improve security arrangements at those points. 
They have also been directed to examine the question of introduction 
of identity card system for regulating entry into transhipment areas 
and repacking sheds and to introduce the aforesaid system wherever 
feasible. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC
EC/VI/19 dated 26-3-1979]. 

Comments of the Committee 

Please see para 1.54 Chapter I of the Report. 

Reeommendadon 81. No. 35 (Para Nos. 3.74 and 3.75) 

The Committee note that the Ministry of Railways are not 
in favour of agreeing to the suggestion made by the representatives of. 
trade and industty that their nominees may be allowed to supervise 
tr~hipment of their consignments from one wagon to another in the 
interest of more careful and safer handling of consignments. The 
Committee find that this facility was available to consignor/ consigneo 
in the past but it was withdrawn in 1967 as it was felt by Railway 
authorities that, if allowed generally, it was likely to give rise to 
various malpractices. An application made by a party challenging 
the withdrawal of this facility on the ground of violatiQu of bis statu
tory right to supervise transhipment was dismissed by the Gujarat 
High Court in 1971 as a statutory right could be established by the 
applicant. But while the application was dismissed the High Court 
observed that "there is a very strong case for continuance of the 
practice which has worked satisfactorily and successfully ~o far with 
such safeguards as may be considered necessary." 

The Railways are however, as stated above, not in favour 
of restoring this practice "to avoid any controversy and in view of the 
difficulties and hindrances created by implementing this suggestion". 
The Committee are unaMe to appreciate the stand taken by Railways 
in this regard and would like the matter to be reconsidered as they 
also feelllke the Gujarat High Court that "the risk of mishandling of 
!oods as well as pilferage at the kanshipment points can be by and 
large averted if pennission is granted to the conslgnor or ~le consignee 
(or his nominee) to remain present at the transhipment pomt to supec
~ the operation." 
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Reply of Govenuneut 

Considering the very large volume of traffic handled at the 
. transhipment points aJI1 over the Railways this fa£ility of supervising 

transhipment by the consignor/consignee can be taken advantage of 
by Ii very small number of persons. While the views of the High 
Court are acceptable and they are in consonance with the ordinary 
commonsense, the observation has not taken into account the practi
cal problems and difficulties confronted in this case that may arise it 
a ~neral permission is given in this regard. However, the recom
mendation is under examination in consultation with the other Zonal 
Railways. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC
EC/VJ/19 dated 16-11-1978]. 

Comments of the Committee 

Please see para 1.54, Chapter I of the Report. 

Recommendation SI. No. 46 (para No. 3.128) 

The Committee! are not happy to note that coal wagons at 
Kumardihi and Goenka Kajora were allowed to be overloaded in 1971 
to 85% of cases in May 1977. In certain cases loading was 10 -to 14 
tonnes more than the carrying capacity of the wlti0ns though the 
maximum overloading allowed under the rules is only 2 tonnes. This 
not only imperils the safety of the goods train but may also affect 
consignees interests adversely especially at places where there are no 
re-weighment facilities. The Committee woul1d like corrective steps 
to be taken in this regard expeditiously. 

Reply of Government 

The problem regarding overloading of coal wagons is being 
regularly taken up with the Coal India Limited at various levels 
emphasising upon the authorities concerned of the need to tighten up 
supervision at loading points so that overloading of wagons could be 
avoided. The names of c01lieries where frequent heavy overloading 
of wagons is noticed, are noted and stoppage of supply of wagons to 
such collieries are resorted to as a drastic measure to reduce the 
extent of overloading. 

The Ministry of Railways have recently enhanced the rate of 
demurrage charges for detention for adjustment to wagons which are 
overloaded with coal at collieries and a'l'e received at the stations for 
despatch. It is felt that these enhanced demurrage charges will act 
as a positive deterrent to the over loading of wagons by the collieries . 
• 

Another important step taken for preventing overloading of 
"'Wagons is the incentive given by way of rebate on weighment chargee 



102 

for rail users and siding owners who install their own private weigh 
bridges for commoditiQS like coal, ores, lime stone etc. and despatch 
wagons after weighment so that overloading does not take place. 

Regarding overloading of coal at Kumardihi and Goenka Kajora 
stations referred to by the Committee the infonnation is being collect
ed and 8 final reply wID. follow. 

[Ministry of Railways (Railway Board) O.M. No. 78-BC
EC/VI/19 dated 16-11-19781. 

COlblnents of the Committee 

Please see para J .54, Chapter I of the Report. 

NEW DELHI; 

~pril 26, 1979. _. _____ . ___ . 
Vaisakha 6, 1901 (Saka). 

SATYENDRA NARAYAN SINHA,.. 
Chai,rman, 

E.<;limates Committee; 



APPENDIX 

(Vide 1ll\1'oduclion to the Report) 

AMlysis (If Action Taken h GOI'N"lfmlnt on Ihe 19th R~port (If Eslimlf/es 
CMlcmiU. (Sixlh Lok SIJt!aIf) 

J. Total Number of recommendations 1012 

II. RecommendatioDl/ObaervatiOll8 that have been accepted by Government 

Number 

Percentage to total 

III. Recommendationl/Oblervationtwhich the Committee do not deaire to 
pursue in view of Govermnent'. repliel. 

(Nos. 3,8,16,21,24,39,43,51.61,64,67,72,73,78' alld ell) 

Number 

Percentge to total 

IV. Recommend.tions/Oblen ... tionl in reapect of which Government'. replies 
have not been accepted by the Comrriittee. 

(Nos·4.37,40.44,45.5I1,80.84,88,101 and 102). 

Number 

Percen tage to total 

V, Recommendationl/Oblervationa in reapect of which Mal replin ofGovera
ment are It ill awaited 

(Nos, 9,10,13.28,32.33,35 aad 46) 

Number 

Percen tage to total 
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GMGIPMRND-Rs 1-787 Ra-4-1O-79-lo,54 

66'7% 

15-

'4' ,4}'~ 

11 

8 

7'8% 
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